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CONSTITUFNT AESFMELY OF INITA (LEGIRLATIVE)
DEBATES
(PART I— QUESTIONS AND ANSWXRS)
Tuesday, 24th Avgust, 1948

The Aesembly met in the Ansembly Chamber of the Council Houso lt
Quarter to Eleven of the Clock, Mr. Speaker (The Homourable Mr. G. V.

Mavalankar) in the Chair.

DECLARATION BY MEMBERS
The following member made the declaration under Rule 2C:
Rajya Ratna Lals Harish Chandra (Jodhpur State).

STARRED QUISTIONS AND ANSWERS
(a) OmRAL ANSWEBS
¢ CroTE PRICES BETORE AND AFTER DECOXTROL
416. *Mr. B, K. 8idhva: Wili the Honourable Minister of Industry and
Bupply be pleased to state the prices of the following kinds of oloth before total

decontrol, and the peak levels after total decontrol and the present prices
at Bombay, Abmedabad, Delhi, Kanpur, Cualcutta and Madras:

Voiles, Mulls, Drills, Saris, Shirtings, Dhoties (per pair) and longoloth?

The Honourabie Dr. Syama Prasad Mookerjee: Statements containing $is
desireq information are placed on the table of the House.

475
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Stasemens 111 g

“lepﬁ”qﬂwwwmmm‘anmﬂ

. g
o9 Progtné

No. Desoription Dimenaions Total Prices Per
Deoontrol

Ina. Yds. Ra, As. Ps.
l Bl“ohd M“lh . . . 1YY [I11) l l o
to } 1 60 Yad

3.80

2 | Bleached Voiie . . .

8 | Printed Volle . . . o o 1 8 0 111 0 do.

&4 0 Piece

4 | Bleached Bseoos . . . o 808 O
to
12 18 6}

6 Dhoties . . . &6 1072 98 0
e y to 8 8 0 Pair
12 0 0
6 | Bleached Dhotiea . 5 . 8/2 780 9 00 do.
7 | Shirts A 100
Shirting to 170 Yard
118 0
8 LongCloth o« o . | e e 015 0
S/ 8C 10 120 Yard

160

111 7 Yard

9 | Bleached Long Cloth. . . 1 z:oo
114 0

10 | Bleached Drill (White)
3 & o

2oo
}‘ 1 40 Yeord

I;rice- betoze Yotal dee:mhel whess the samo as ptated in the Btatement No, 1.
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Statement IV
Sho relafl foas total decontrol and ices as s
- mm peak pr after Ppressni pr r!f:omd "
8, Beicos atrer | Prosan:
. . 008 & t
No. Desaription Total Prices Per
Deoontrol
R.v A.IP.I R-C
1 | Bleached Mulls . . 3 .0 . . 1 80 10
to w Yard
4 80 8 8 0
2 | Bleached Voile . . . 5 . . 1 80 10 0}
to to do,
3 80 32313 0
8 | Prinéed Voile . . . . . . 1 40 1 00
to (%] do,
5 00 2110 0
4 | Grey Sarees ¢« « « +« ]l 10o0o0 800
w0 %0 Picoe
16 0 O 16 0 O
6‘ Bl“ﬁm ml N . . . . . 10 8 o 8 0 0
to to do.
23 0 O 18 0 O
6 | Grey Dhoties. . F . 5 S S 9 80 9 0 0
o to Pair
32 0 0 15 0 O
7 | Bleacded Dhotles : . & . .1 10 O 8 B O
N %0 to do.
22 8 © 19 0 O
sleutrttng . . . . . . .| o1 o] om o
o to Tord
g8 0O 8 O
9 | Grey Long Cloth . i 5 . . 5 018 0 100
() to do,
L 1 80

Oll
ll‘

10 | Blewched Long Cloth - . . . .
do,

cgo

11 | Bleaabed Drill . . . . . . 180 012 0
to "do .
312 0 9 3 0

Priosa before total decontrol were the same as stated in she Statemens Ne.l.



480 OONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [24TE Avc. 1948

Statement V

8howing Retail Peak Prices ofter Total Decontyol and Present Prices as reporied
#n Calcutia,

Retail Peak
Desoription Dimensicas after Total | L1°8eBt
Deoontrol Prioee Per

Ins. Y¥Ydo, Res.As.Ps Re, As. Ps.

to Pair

) Groy Barees . = 4¢ 102 8§ 0 0
12 0 0
14 8 0

to

2 Bleached 'Baues ¥ . . 46 5 5 8 0
: 10 0 O
9 0 O

8 Grey Dhotles . . . 44 10 0 4 0 .
"’ to 18 4 O Pair
i3 8 0

v ]

4 Bleached Dhoties . 5 B 46 82 10 0 O
n to’ 0 Not received  Poir
: 8

Yard

B Bhrting - . .« . e e 01¢ 0
frting . to 0122 0
: 210 0

6| GreyLongCloth . . . .. .. 013 0
i _ L }Not roeoived  Yard
15 0

7 | Bleached Long Cloth e ol e e 018 0
to Do, Yezd

160
8 | Breaohed Drill S B 1 ¢0 Do. Yard

" rices before total decontrol were the samo as stated in the Blatement lﬂ[o. 1.
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Statement VI
SAowing. Retcil Peck Prices aftcr total Decoritrol ord Freeent Frices as ge.
ported in Mcdros—referved to tn regly to Starred Question No. 416.
Rotail Peak
e Desoription Dimensions | Price after | Posont |
Decontrol
Ins. Yds. | Re, As, Pu.| Re. As. Ps.
1 | Bleached Mulls 485 20 1 4 0 1 00
to to Yard
2 4 0 112 0
2 | Bleached Voile . 45 80 180 140
: to to Yard
3 00 2 0O
8 | Printed Voile . . 46 30 1 8 0 1 6 09 ¥
te to
210 0 20 o] v
4 | Grey Bagees . . 45 5 4 80 4 40
to | to Piece
10 0 O 8 8 0
& | Bleacbed Bareee P 46 & 5 8 0 6 0 O
to to Piecs -
11 0 O 10 0 O
6 | Grey Dhoties . 5 80 8/2 6 0 O 5§ 8 0
to- to Pair
0 00f|] 812 0
7 | Bleached Dhotiea N 60 8/2 R 0 O 78 0
to to- Palr
18 0 O 14 8 0
8 | Bhirting . . . 27 %u®° 140 1 4 0)
to to Yeard
2 8 0 e 4 0}
A4
9 | Grey LongCloth . 35 88 1 40 1 0 0 | Yard
10 | Bleached Long Cloth 88 <0 140 11 0)
to to Yard
2 00 112 ©
11 | Bleached Drill . 28 40 014 O 010 €
] to to Yerd
120 1 00O

Prioss before total decontrol wore the same aa stated in she Statement No. 1.



482 OONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [24TR Ava. 1948

Mr. Tajamul Husatn: In view of the fact dthat prices have increased sinoe
decontrol, do the Government propose to control the prices again? If not,

why not?

The Honoarabls Dr. Syama Prasad Mookerjee: I supposed the honoursble
. member knew that control had been re-imposed since 81st of July.

Mr. R, K. Sikihva: May I know if the Honoursble Minister could kindly
give us some idea as to the percentage of the rise in prices before decontrol and
at the time he issued s communique for control?

The Honourable Dr. Syama Prasad Moakerjee: It is 8 long list. I can take
s few samples; but I would suggest that the honourable member may go through
this list and then put in further questions later on if he likes. For instance,
tha price before decontrol in one case was ten annas and the retail prics was
12 annus. After decontrol, the price rose to Rs. 2-10-0, and it came down to
Rs. 1.8-0 per yard. 8ince 81st of July, this has come down still further. In
fact, I can say this generally that since 81st of July the prices have come down
on an &verage by 25 per cent. with regard to coarse, by about 80 per cent. with
regard to medium and by about 50 per cent. with regard to fine and superfine
cloth., With regard to every variety, it is dificult for me te read detailed figures.

Mr. B. K. Sidhvay May I know what the prices of dhoties were?
An Honourasble Member: Which kind of dhoties?

Mr. Bpeaker: Order, order.

The Honourable Dr, Syama Praead Mooksrjee: 1 have got here figures for
the different provinces. I shall give the Delhi figures. Grey Dhotiez: the
retail price after total decontrol was Ra. 12. The present price is Rs. 8-8-0.
Bleached Dhotiss: the retail price after total decontrol was Rs. 7-8-0; the
present prics has not much changed. This is for Delhi.

In the United Provinces: Grey dhotigs: the price went up from Rs. 9-8-0 to
Re. 22; the present price is from Rs. 9 to Rs. 15. Bleached dhoties: the price
went up from Rs. 10 to Rs. 22. The present price is8 from Rs. 8-8-0 #0 Rs. 19.,
This is for the United Provincss,

In Calcutta: Grey dhoties: the prices went up from Res. 9-4-0 to Rs, 18-8-0;
the present price has not changed much. Bleached dhoties: the price was
from Ra 10 to Rs. 11.8-0; the presens prices, we ha®e not yet recsived.

With regard to Madras: Grey dhoties: the prices went up from Rs. 8 to
Rs. 9; it is now from Res. 6-8-0 to Rs. 8-8-0. Bleached dhotieg: it was from
Re. 8 to Re. 15; now, it is Re. 7-8-0 to Rs. 14.

. Mr R. K. Bidhva: May I know whether the Governmens think of bringing
In any messure in this session for giving effect to the control that be has
re-imposed? ' { -

The Honourable Dy, Syama Pramg Mookerjes: One Bill is going-$o be intro-
duced defining the punishment to be imposed with regard to those who violate
the provisions of the Cloth Control Order.

6hry L. Xrishnaswami Bharathi: May I know whether the prices relate cnly
60 mill cloth and not to handloom cloth or khkads¢ oloth?

The Homourable Dr. Syams Prasad MooBerjes: ¥ am referring only ® mll-
made cloth.

Bbri L. Krishnagwami Bhamthi: Ia it & fscd that $he prices of handioum
cloth have not risen, but have gone down?

3
L]



STARRED QUESTIONS AND ANBWERS 488

The Honourable Dr. Syams Prasad Mookerjes: In some places, that i so.

Shri 8. V., Krishnamurthy Rao: May I know whether the Government has
‘been able to find out who is responsible for the rise in prices, the mill-owners,
wholesalers or retailers?

The Honourable Di.. S8yama Prasad Hooker]ee' I believe all inoluding some
gections of consumers also.

Shri 8. V. Irta.hmmurthy Rao: May I know whether the Govemment pro-
pose to bring down the prices to the pre-control level?

The Honourable Dr. Syamsa Prasad Mookerjee: That is what exactly the
Government is attempting to do now.

Shri B. P. Jhunjhunwala: What is the difference between the black-marksb
price when there waa control, and the price which was prevailing after decontrol?

The Honourable Dr. Syama Pragad Mookerjee: The prices during the peak
period of decontrol were higher than even the black-market prices.

Shri Ajit Prasad Jain: Is there any proposal to disgorge the profiteers of the
profit which thoy have made on acoount. of this abnormal rise in prices?

The Honourable Dr. Syama Prasad Mookerjee: As I said previously, this
wmatt:r is under the examination of the Government.

Mr. Hossain Imam: Is there any propoeal by the Goverrment to bring any
legislative measure to sanction the controls which have been decided upon now?

The Honourable Dr. Syama Prasad Mookerjee: Already certain Orders have
been promulgated under the legislative powers' which the Executive Govern-
ment now Ppossesses. Certain other measures also will be coming before this
sossion. _

Sardar Mokamad Latifur Rahman: Is it a fact that the agency which has
so far successfully defeated all Government measures to keep the prices under
control, is again going to be entrusted with the job of cetrying out the new
textile policy, after the Government has been convinced of their responsibility
for all these things?

Tha Eonourable Dr. Syama Prasad Mookerjee: The. Government now pro-
pose to fix the prices mainly on the recommendation of the Tari? Board, which
ia sn expert advisory body of the Government. The Government will consul§
all the interests involved; but the ultimate responsibility for fixing the prices
will be the Government's and none others,

8ardsr Mohamad Latifur Rahman: The question was nod sboud the Axing
of prices, but the egency for selling.

Mr. Bpeaker: I think that bas also been answered.

Shrt Prabhudayal Himatsingka: Will the Honourable Minister be pleased
to state if the industry was against de-control when de-cantrgl waes introduced ?

Tbe Honourable Dr. Syama Prassd Mmkef)®e: There was difference of
opmlon within the industry. There were many who thought control migh®
continue; there were some who thought that de-control may be {ntroduced.

gl]‘? Prabhudayal Himatfingka: Is it a fact thet industry was against de-
&on

The Honourabie Dr. S8yama Prassd Mookerjee: I do not think industry as a
whole ever met and forwarded any decision %o the Government.

Ehn L. Xrifhrasvam! Bbarathi: May ] know, Bir,............

Mr. Speaker: Order, order. Next question. We have already taken ten
minutes on this. .
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GovERNMENT MEasvREs 70 CHBOE Risp v Prices or Crote

417. ‘*Mr. B, K. Sidhva: (a) Will the Honourable Ministsr of Industry
and Bupply be pleused to state whether it is & faot that’ at various stages the
Government of India runde the following avnouncemente regarding prioes
prevailing in Textiles:

- *‘that in the ovent of Millowners not bringing down prices

(i) the Industry would be nutionalized;

(i) Governinent were contemplating to set up a countrywide eloth Corpo-
ration which would sell cloth nt fixed rates, Government controlling §1 per
cent. of the sbhares; and

(iii) Governumcut will freeze the entire mill production?

. (b) Which of the above three proposals do (Government propose to oarry
out? '

The Honourable Dr. Syama Prasad Mookerjee: (a) and (b). No such
ennouncement has been made by the Government ot lndia. However, under
the system of control imposed on 30th July, 1948, the existing stocks of :nilla,
and future production, raay be sold by the mills only against purchase permits
of the Testile Commissioner who will issue them in favour of buyers nominated
by Provincial and State Governments.

Mr. R. K. Sidhva: 1f Government did net make the announcement may I
know who made it when the press note was issued?

The Honourable Dr. 8yama Prasad Mookerjee: I believe the honourable
member is in the best position to inform us.

Mr R. K. Sidhva: But I am not here to give information.
Mr. Speaker: The honourable membey must accept the Honourable Minister’s

statement ag to the fact that neither he nor his Government made the state-
ment. Whosoever else made it, i8 not the concern of Government.

Bhr; B, Sliva Rao: May I know whetber the Honourable Minister has any
estimate of the total amount of profits made by the textile industry after de-
control was enforced?

The Honourable D¢, Syama Presed Mookerjee: I had better nob say any-
thing at this stage because the whole matter is now under the exemination ‘of

QGovernment.

Shri Afit Prasad Jain: What agency—cooperative societies or private
agencies—dlo Government propose Yo eMPIoy tor the distribution of cloth under
fhe new scheme?

The Honourable Dr. Syams Prasad MooXerjee: We have left the matter of
distribution to be decided by the provinoial Governments and we have advised.
¥hat wherever possible cooperative agenocies should be employed for the purpose;
but it i: open to the provincial Governments to encourage private trade also
under suitable conditions, .

Bhri Afit Prasad Jain: Are Government possessed of any power to force the
Provincial Governments to give preference to cooperatlve societies in case they
are notl doing so?

The Honourable Dr. Syams Prassd Mookerjee: I think it will be better to
leave the matter in the hands of the Provincial Govefimen'ts because they will
be best entitled o decide the matter in regard to_provincial needs.

Mr. Tajamul Eusaln: Do Government propose to introduce rationing in all
the provinces?
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The Honourable Dr. Syams Presad Mookerjee: That also has been left to
the Provincial Governments. In many places rationing will be introduced.

o AT 31 M99 : s nEATT A W AR H frrad D v fom
FM 7 g 9% TRl 78 9 € VAT WY @EATE I IR
oo AT & o ? . ¢

Shri Mohan Lal Gautam: Have Government issued any such inetructiona
that those people who have been doing black-marketing in the past thus result-
ing in a rise in the price of ‘cloth should not now_be given the agency? ‘

. The Honourable Dr. Syama Prasad Mookerjee: Certainly Government do not
desire agencics to be given to.any one who has been suspceted of doing black-
marketing in the past.

Mr. Tajamul Hasain: Do Government realise that if this matter of rationing
is left to the provinces there cannot be uniformity all over India as regards the
.rationing of cloth is concerned?

Mr. S8peaker: 'fhat is an argument. Next question.

ELEOTRIFIOATION OF RAlLways IN CaroUTTIA AND SUBURBS

418, *Mr, R, K, 8idhva: (1) Will the Honourable Minister of Ruilways be
pleased {o state whother it is8 a faet that the Terminal Facilities Committes, ™
Calcutta appointed by the QGovernment of India have recommended the elec-
trification of Railways within a radius of thirty miles from Calcutta and the
oonstruotion of a Circular Railway round Calcutta? -

(b) What is the cstimated cost of the said Railway and have the Railway
Board approved of the scheme?

(c) What steps do Government propose to take to implement this scheme
and when is ths construction work likely to be started and within whab
period is it likely to be completed? ;

(d) What is the percentage of the net expected return from the said Rail-
way? -

The Honourable Dr, John Matthal: (a) Yes.

(b) The estimated cest of Circular Railway as given in the Report of the
Calcutta Terminal Facilities Committee, 1947, is Rs. 5:22 orores and that of
the short linkx connecting this railway with the existing lines Rs. 1:18 crores.
The schemo is still under Railway Board's oonsideration.

(c) The views of the West Bengal (Government on the Circular Railws
acheme, which is essentially municipal in character have been asked for an
are awaited. It is not possible to state at this stage when the construction is
likely to be started and the period within which the work is likely to be
completed.

(1) The percentage of net return on the capital has not been worked out by
the Committee.

Rerorr or EXQURY ComnOrrER ON RAnwaY Gramw 8mops

€19, *Mr, R, K, Sidhva: (s) Will the Honoursble Minister of Railways be

gleased to state whether. Government have received the report of the Bub-
ommittee appointed by the Legislature in the last Budget session to enquire
about the running of Rsilway grain shops? \

(b) If so,* when is that report likely to be published and what Is the de-
cision of Government thereon?

(¢) Is it recommended that grain shops be stopped and cash be paid to.
employees in licu thereof?

-
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The Homourable Dr. John Matthal: (a) The honourable member is probably
referring 1o the Committee appointed by the Government to enquire into the
working of the railway grainshops. If so, the réply is in the affirmative.

(b) I would invite the honourable member's attention to the Press Note
issuad by Government on the 30th oi June, 1948 on the subject. As stated
therein the report is at present under examination by Government and arrange-
ments for tranelntmg it into the important Indian langusges and for printing
are in band. Owing to congestion of work in the<Government Printing Presses,
this is likely to teke some time. It is, therefore, not possible for the Govern-
ment st present to fix a date for the publication of the Report. The Govern-
ment's decision on the Report will be announced at the time of its publication.

(¢) The information asked for will be availabl® when the report is published.

Mr. R. K. 8idhva: May I know what the recommendations of the Committee
are?

Ths Honourable Dr. John Matthal: I am not in a position at present to dis-
elose them; the honourable member will know them when the report is published.

Mr. R. K Sldhva: As publication in different languages will take gome
timo, may T know if the report will be first published in English ?

The Honourable Dr, John Matthal: I will consider that.

Mr. Prank Anthony: Will Government take the Central Advisory Council for
‘Railways into confidence before coming to a decision on this matter?

The Honourable Dr, John Matthal: I am not in a positioh to give any under-
taking on tbat point; this is a matter essentially for Government.

Mr Trank Anthony: Have Government consulted sny labour organisations
on thia question? If so. what is their attitude towards the continuence of the
-grainshop concession?

The Honouratle Dr. John Matthal: 1 understand the Committee was clasely
in touch with the Unions on the railways ¢hroughout the period of the
investigations.

Pandit Balkrishna Sharma: May I know if the guestion of fair price shops
- for railway employees was also included within the purview of the Committee’s
work?

The Honourable Dr. John Matthal: This Committee was appointed %o
inquire into the quest.lon of the existing grainshopa; whether they bhave made

-any other suggestions in the course of their investigations I am not in a position
-4q state at present.

Shri Bamnath Goenks? How long will it take for the report to be printed?

The Honourasble Dr. John Matthal: T expect it will be possible in the courae
~0f Beptember for Governmnent #o publieh the report and their decision on it.

' Mr. B. K. Sidhva: Will that report after publication be immedistely svail.
.&ble to members of this House?

The Honourable Dr. John Matthal: Yes, certainly.

IyronT oF PowprBED Mnk Axp ScHEmMEs poB IxcREASING ML SUPPLY

420. *My, R. K, Sidhva: (a) Will the Honoursble Minister 6f Agriculture
“be pleased to state whether the Government of India have prepsred a scheme
dor increasing the output of milk in the country?

(b) Is it a fact that thero is great defloienoy in the production of milk
-2t presend?
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(0) Is it & fact that in several towns both the Provincial Governments
eénd local bodiea encourage the use of powdered milk imported from foraign:
oountriea?

(d) Waat is the nutritive value and strength of powdered milk as comnpared:
with fresh milk?

(e) Have uny Frovincial Governments taken up }he preparation of schemss.
for inoreasing tio milk supply?

The Honourable Bhrl Jairamdas Doulatram: (a) A Five year plan for inareas-
ing milk production in the country has been prepared by the Dairy Develop-
ment Adviser of the Ministry of Agrieulture. This plan envisages eight speocifio
projects viz., (i) Milk-cum<bull production farms, (ii) small holder milk pro-
dvotion farms, (iii) colonisation of dielodged city oattle, (iv) artificial insemi-
nation of cattle, (v) croes-breeding of inferior miloh stock, (vi) co-operative milk
upiona, (vii) co-operative rural creameries (ghee), and (viii) increased production
of green fodder and silage. Details of each project including technicians and
equipment needed and targets of inocreased milk production which ocan be
attained during the five year period have been given in the plan.

Buggestions for implementing the Plan have also been made. The Plan
is under print at present and as soon™ as it is ready, copies of the same will be
aent to the Provinces for adoption as far ae possible with an assurance that the
Gentre will provide a!l possible help by way of technical guidance, sdvice, eto.,
for the implementation of the same. *

(b) Yes,

(c) The import of milk powder is not being encoursged but quantities needed
‘by deficit areas to meet the acute shortsge of milk are baing allowed to be
imported and to some extent milk powdor is also being used to increase the
supply of standard quality milk to the public ab a low priss.

(d) The prooess of manufacture of powder milk results in losses in the case
of Vitamin B, to the extent of 10—15 per cent., Vitamin C to the extent of
20—30 per cent. and deterioration not exceeding 5 per cent. in the hiological
value of proteins.

(e) Yes. A list of such schemes of the Provincial Governments for which

financial assistance has been given by the Government of India and schemes.
which are under consideration is placed on the table of the House..
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M. B. K, 8idhva: With reference to part (a), is the Jubbulpore farm included
in that ychemer

The Honourable Shri Jairamdas Doulatram: 1t is not included in this,
Those ure plans for the provinces. The Jubbulpore ferm is a Central farm.
It is & cattle breeding farm, but this plan relates to work to be done in the
provinces by the Provincial Governmente with the help of the Government of
Iudia.
Mr. R. K. 8idhva: Haa the Jubbulpore breeding farm been opened alreaay,
or is it under contemplation ?
The Honourable 8hri Jaramdaz Doulatram: It is under construction and
has not yet been opened.
Seth Govind Dums: At what time is this Jubbulpore farm expected to come
into use? ;
The Homouralle Shri Jairamdas Doulatram: It may take some time; it is
difficult for me to estimate the time. It may even be one or two years more.
Mr. R, K. Sidiva: Is it a fact that purchases of animals have alresdy been
made from the Pakistan area by the Central Government for the Jubbulpore

farm ? .
The Honourable Shri Jalramdas Doulatram: Yes, we have negotiated and

may be able to secure the cattle needed.

8eth Govind Das: Is it, u fact that the land which was originally selected
for the Jubbulpore farm is now being changed and another piece of land is
being acquired?

The Honouradls Bhri Jalramdss Doolatram: 1 require notice of that. As
honourable wembers will realise that specific question does not arise from this
general question,

Prof, N, @. Banga: Does this pian include any experirente that are bein
made for the improvement of the quantity and quality of the production o
grass, so badly needed for cattle if they are to yield a greater quantity and a
better quality of milk?

The Honourable Shri Jairamdas Doulatram: Yes, the improvement of fodder
is ¢ne of the plans—both its quality and quantity.

Prof. N. G. Ranga! Are Government carrying on any experitnents in order
to improve the quality and the variety of production of various grosses, and
algo for producing the seed for distribution among farmers?

The Honourable Shri Jairamdas Doulatram: I will require notice of that.

Shri B. Shiva Rao: ITas my honourable friend any evidcnee in Lis possession
te show that the staughter of milch cattle in the provinces is being positively

diseouraged ?
The Honourable Shri Jalramdas Doulatram: Docs this arise fram this

anestion ?

Mr. Speaker: Tt doex not,

Shrl Afit Prasad Jain: May T know what steps, if any. the Government has
taken fn prevent the mileh eattle from indiseriminate slaughter?

Mr. Speaker: Tt is the same question.

Shri H. V. Kamath: What, in Gavernment’s view. is the minimurn require-
ment of milk for health per ecopifa per day?

The Honourable 8hri Jalramdass Doulatram: Well, about a pound
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8hri B. P. Jhunjhunwala: Is it a {act that the ohief oause of deficienoy in
the production of milk ie the want of grazing grounds for villagers who are the
chici producers of milk?

The Honourable 8hrl Jalramdss Doulatram: It is one of the causes.

8hri Suresh Ohandra Majumdar: Is it the intention of Government to set
up modern dairy farms in every province on the lines of the Jubbulpore dairy
farm ?

The Homoarable Shri Jalramdss Doulatram: If any Provincial Government
is ready to co-operate we shall also assist.

Dr. V. Subramanlam: Does Government propose to resort o &rtificial
insemination of cattle and is the process sucoessful ?

Mr. Speakar: That is one of the proposals.

8hri Mahsvir Tysgl: In view of the acute ahortage of milk in the oountry,
bas Government considered any scheme to prevent milobh cattle being
slaughtered? .

Mr. 8poaker: Order, order. It is the same gueation.

Shr] Satish Obandra: Is it a fact that artifloial insemination lesds to a
deterioration of the progeny after two or three generations?

The Hmoursbls Bhri Jalramdas Doulatram: That is not my information.

8hri Aflt Prasad Jaln: What are the (Government doing to encourage stall
feeding instead of depending on pastures?

The Homourable 8hri Jalramdss Doulstram: Al ateps are being taken in all
direotions to help to inorease the feed of cattle and their quality.

EX00URAGEMENT OF TOURIBT TRAFFIO ¥BOM ABROAD

421. *6hri M. Ananthasayanam Agyangar: (a) Will the Hobourable Mims-
ter of Transport bs pleased to state what steps have been taken to stimulate

tourist traffic in this country from abroad?

(b) Do Governimen:} propose to consider the setting up of an organisation
for propaganda awil publicity abroad for this purpose?

(c) What asesistancs arc Government willing to give to the hotel trede in
this country in etimulating the tourist trafic by publicity and effort by private
parties?

(d) Do Government contemplate encouraging journals for propaganda and
publicity regarding the attractions of India for the tourist?

The Honourable Dr. John Matthal: (a) Government have recently taken
steps to set up a committee consisting of officiale and non-official representa-
tives of the various interests concerned with the subject of tourist traffic and
also to appoint a special officer to frame workable schemeés for the develop-
ment of tourist traffic at as early a date as possible.

(b) to (d). Government will consider these matters while working out
schemes for the development of tourist traffic.

8brt H. V. Kamath: Does Government think that, so long our transport
arrangements and facilities are not adequate and efficient, tourists will be attract-
ed to this country?

The Honourable Dr. John Matthal: That is as far as the immediate future
is concerned. We have various difGculties in the country like transport, the
food position and unsettled conditions generally. But all this is no reason for
postponing indefinitely the making of investigations on the subject.
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Shri M. Ananthasayanam Ayyangar: Arising out of the anuwer to part (c)
of the question so far as the hotel trade is concerndd wis a vis refreshment
rooms and catering all along the railway line, is there any proposal to take
over this business departmentady end run it for better service?

The Honourable Dr. John Matthal: ‘fhat is a question’ that does uut ueces-
eurily arise in connection with tourist traffic. It has been raised over and over
again with regard to railway passenger traffic. That matter has been separate-
ly under comnsideration for some time.

. Prof. N. G, Banga: Is it not a fact that a simila} question was put by Mr.
B. Bhiva Rao more than six months ago and a similar answer was given that
investjgations were being made,

The Honourable Dr. John Matthal: We have made progress to this extent
that an ad hoc committee is going %o he set up immediately and we are also
going to appoint a Special Officer to work out schemes in consultation with
this Committee.

MuxURACTUER OF GLIDERS

422, *Shri . V. Kamath: Will the Honourable Minister of Commupioations
be pleased to state:

(a) how many factories there are in India for the manufscture of ghiders;

(b) bow 1nany gliders have been made in Indis up $o date:

(c) whether Government propose to encourage gliding as a sport with a
view to making our youth airminded; and .

(d) if the unswer to paré (o) above be in the affirmative, the steps Govera-
went have taker or propose to take in that direstion?

The Honourable Mk. Rafi Ahmad Kidwal: (s) There is no regular factory in
India at present for the manufacture of gliders, but the Government of Baroda
have set up an organisalion on an experimental basis under the direction of

their Department of Industries and Commerce at which the development of
two or three types is being attempted. -

(b) None, except that four units have been completed by the Baroda orga-
nisation which bave yet to prove themselves in the air.

(c) Yes.
(d) Government have decided to grant a subsidy to the Indian Gliding
Association, Bombay, to enable it to reorganise ite activities.

8hri H. V. Xamath: Is the factory referred to bv the Honourable Minister
still functioning, or has it been dismantled?

The Honourable Mr. Rafl Ahmad Xidwal: We have not received any infor-
mation that it hus been closed down.

Shri H. V. Kamath: Who is in cherge of the factory?

The Honourable Mr. Rafl Ahmad Xidwal: I do not know,

Mr. Spesker: Order, order. I think this question relates to internal adminis-
tration.

Shr{ H. V. Kamath: 1s not this under the Government of India?

Mr. Speaker: No. It is run by the Btate.

The Homourable Mr. Raft AAmsd Kidwal: By the Industry and Commerce
Department of the State.
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Shr{ H. V. Kamath: How many gliders have been manufaotured?

The Hancurahls Mr. Rafl Ahmad Kidwals Only four.

8hri H. V. Kamsth: There is no other factory in Indisa. which manufactures
gliders ? '

The Homourable Mr. Bafil Ahmad Kidwal: No.
Fopmigk TecESIOIANS FOR SYRTHETIC PrTROL INdUBTRY

428, *Bhri H. V. Kamath: Will the Honourable Miniater of Iundstry and
8upply be pleased to state:

(8) bow many foreign technicians have been imported into India in con-
peotion with tho manufacture of synthetic petrol;

(b) to what nationalities they belong, and how many of each such national-
ity; end

(o) other measures taken by Government so far towards the promotion of
synthetio patrol industry?

The Houoursble Dr. 8yama Prassd Mookerjes: (a) In pursuance of an
agreement entered into by the Government of India with Messrs. Koppers Inc.,
Pittsbrurgh, Pa., U.8.A., for the preparation of a report on the possibility of
manufacturing synthetic oil from coal, seven foreign technicians of the Com-
pany have visited India for studying couditions on the spot.

(b) They are all nationals of the U.8.A.

(eY A study of this question has also been undertaken in association with the
National Petro'eum  Institute of Franee. Negotiations are afoot for bringing

out one or two German spe-inlists to advise Government on the reports of the
consultants.

Shri H. V. Kamath: s this Koppers of Pittsburgh the same firm as the
Koppers of Essen in Germany?

Ths Honourable Dr. Syama Prasad Mookerjee: Koppers of Germany have
now ceased #o exist and most of the German techniciins who used to work
m (ermany are now working in the United States. One of them who wes

mainly responsible for this synthetic petroleum schecme in (Germany has bheon
entrusted with the task of exasmining the Tndian project.

Prof. Shibben Lal Baksena: Have any results been achicved so fur und are
there any praspeets of obtaining oil in this eountry?

The Honourable Dr. Syama Prasad Mookerfee: The whole matter ix now

haing cxmuriined. The experts are -moving about in the oreas and after we get
their report, we shall take further action.

8hri H. V. Kamath: Are any negotiations sfoot for the import of Czechoslovak

experts or French experts {or  the manufacture of Svnthotie  pefral in this
comry ?

The Honourable Dr. Syama Prasa(] Mookeriee: As T =uid wo wre neygntint-
ing with n Prench Company and they will examine the waider independently.

8a fur ar the German expirts are concernced. thay ave wostly associated with
Woppers in Ameriea.

]
Shri H. V. Kamath: Which countr'es of the Wor d produee large guantitios
of rvuthetic petrol?

: ited 8late« is daing
r. Syama Prasad Mookerjee: The Unite v
it b?:og:n::;:?l.glt itywas done on a big scale in it Germany and Japun.
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8hr{ H. V. Kamath: What about the U.S.S.R.?

8hri Biswanath Das: Are Governmcnt uware of the fact that the Govern-
ment of Orissa bave taken a definite step iu this dircction, and may I know
what help Governmenl proposes to render to themn in this regard?

The Honoursble Dr. 8yama Pragad Mookerjee: In fact the enquiry which
we are now making from the French company is being done with the co-

operation of the Orissu Government, which along with a private party will
bear the necessary expenses.

8hrli H. V. Kamath: How much of the total world production of petrol does
India coneume?

The Hounourable Qr. Syama Prassd Mookerjee: It nust be a very small
percentage.

8hri H., V. Kamath: What is the Government's expeotatlon as regards the
manufacture of synthetic petrol in this country? How much can India produce?
The Honourable Dr. 8yama Presad Mookerjee: We are now proceeding on
a basis of producing 100,000 tons (Several Honourable Membera: ‘‘Gallons'’?) of

synthetic petrol. This of course it may not be possib’'e to produce immediately
but it inuny be done in three or four stages.

CONSTRUOTION OF JUBBULPORE RATLWAY STATION

424. *Seth Govind Das: (a) Will the Honourable Minister of Railwaye be
pleased to state why construction work of the Jubbulpore Railway Btation
was not taken in hand, when this item wss included in the budget propossls®

(b) Are Government aware that there is only one platform at Jubbulpore
railway junction and that the public are put to inconvenience consequently?

The Honourabie Dr. John Matthai: (a) The work of Remodelling and New
Station Premises at Jubbulpore could not be included in the 194849 Works
Prograunne of the G. 1. P. Railwuy, as the plans were not finalised.

(b) (+averninent are aware that there is only one passenger platform When
the yard is remodelled, additional facilities will be provided.

8eth Guvind Das: Iz it not a fact that while replying to this question }ast
year the Honourab'e Minister promised that the construction of that reilwey
station would be taken in band immediately and eight lakhs have been budgetted
for that purpose?

The Honourable Dr. John Matthal: There was some unavoidable delay in the
finalisation of the plans, which has resulted in the .present position. I nay
perbaps tell the honourable member that even when the plane have been
‘finalised, in view of the scarcity of materials, it may nat be possible for us to
take this work in band as scon as the honourable member would like it.

Seth Govind Des: May I know by what time the Honourable Minister
expects that he will be able to take up this work on hand?

The Homourabie Dr. John Matthat: I am afraid I am not in a position to

give a defimte answer. I have to determine relative priorities of matters of
this kind.

CONSTRUOTION OF PrLATFORMS AT SAUGOR RAMWAY STATION

425. *Seth Govind Des: (a) Will the Honoursble Minister of Reilways be
pleased to state whether Government are aware that there is only one pla$-
form in Saugor Railway station and that toco on the wrong side of the city?

(b) In view of the existence of the Saugor University there, do Government
propose to consider the questnon of construction of platform on the rlght side
of the city to avcid inconvenicnce to®the public?
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The Honourable Dr. Jobn Matthai: (a) A station platform is provided at
Saugor, but on the side of the line remote from the city.

(b) The question of remodelling the Station yard and locating the Station
building and platform on the city side of the lme is under consideration.

S8eth @ovind Das: Is it not a fact that this matier bus been under consi-
deration for many years now?

The Honourable Dr, John Matthai: It has been under my consideration I
think for about three months now,

S8eth Govind Das: Does the Honourable Minister not remember when I
asked this gquestion about a year ago he himsclf told me that the matter was
under consideration? It is not a matter of three months.

The Honourable Dr. Jobn Matthai: As a matter of fact 1 asked the General
Manager of the G.I.P. Railway, as soon as the honoursble member brought
this matter to my notice, to make an investigation and during the past three
months we have been aotively concerned with the matter and as a result the
oonclusion that we have reachcd at present is that the station should be resited.
But then the question as to when we shall be able to take the work in hand
is a matter on which I am not in a position yet to arrive at a decision.

g8hri Biswanath Das: Will the Honourable Minister please state how long
gince has this very question been pending in th¢ hands of his predecessor or
predecessors?

The Honourable Dr. Jobn Matthal: Since my predecessor, whoever he was,
gave an answer to the House on this matter the situation with regard to the
position of building materials has altered so radicaly that it hss necessitated
a fundamental reconsideration of this problem as also similar problems.

AFPOIRNTMENT OF INTERMEDIARIE® BETWEENX COOLIES AND RALwaAy
STAFP ;
436, *Beth Govind Des: (a) Will the Honourable Minister of Railwsys be
pleased to state whether the policy of Government in'not keeping interms.
diariea between coolies and the reilway staff still existe?

(b) Is ‘there any such intermediary appointed in Jubbulpore Railway
8tation?

(o) Are Government aware of the assurance given during the last session
of this Assembly éhet the same if any, would be done awsy with and #ae
whole matter looked into?

(d) What steps have been taken in this respect?

The Honowsble Dr. Jobn Matthal: (a) Yes. The policy of the Govern-
ment is to eliminate contraot-labour involving the existence of an intermedi-
ary and, in the few cases where very strong reasons exist for continuing this
syatem, to secure for contract labour, oonditions of work pay and other righte
exsctly similar to those enjoyed by workers fecruited and paid directly by
Railways.

(b) Yee.

() and (d). The honougable member is presumebly referring to the assur-
ance of a review of the whole position given by Sir Edward Benthsll at the
Budget Bession of 1946 in reply to his starred question No. 854 on 19th
February, 1946, This review was made in consultation with the Ministry of

«abour and a scheme for direct recruitment of licensed porters drawn up and
oircularised to Indian Government Railways with instructions that each railway
which entrusted the Jicensing of porters to contractors or Jamsdar should experi-
ment at one large station for a period of six months with a system of direct

:gcruitment and thereafter report. to the Railway Board, with recommenda.
ionsg. d
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Final reports on the experiment bave not so far been received from any
railway. On receipt of these reports, the matter will be reviewed and a deci-
sion taken on whether or not to place the scheme on a permanent footing.

Seth Govind Das: Is it not a iact that at the station which I have men-
tionsd there¢ was no such intermediary two years ago? Under these circums-
tarces why is it not possible for the Gevernmen{ to do away with this system
when the policy of the Government is to rewnove all the mterinediaries?

The Honourable Dr. John Matthal: As I said, in view of the recommenda-
tions which have been made to us by the Ministry of Labour, what we have
decided to do is to ask each of the railways to make an experiment with one
large station, As far as the G.I.P. Railway is concerned the experiment has
been made at Poona. I think it has gone on for six months and I am expecting
a report on that. On receipt of that report I shall bave the matter examined
with reference to other stations™on the G. I. P. Railway.

Shri B. Shiva Rao: May I know if the Honourable Minister would consider
giving some amenities to this exploited class of workers in regard to regular
hours of work and resting places at big stations?

The Honourable Dr. John Matthai: I bave already said in answer to this
question that our policy is, as far as possible, to replace the existing system
of contract labour by a system of direct recruitment and if for any reason we
find that in any particular stution it is not possible to carry out this policy,
to continue the existing contract system, with conditions of work, etc. on ae
equal a footing with directly recruited labour as possible.

8eth Govind Das: Is it not a fact that “from the particular station which I
have mentioned even the railway authorities of that station bave sent repeated
requests to the Government asking them to abolish this intermediary system?

The Homourable Dt. John Matihal: I have already told the honourable
member what the policy of the Government is in regard to this matter.

Betk Govind Das: As far as the policy of the Government is oonoerned I
am patisfied but where is the difficulty in abolishing this system at a station
where the system did not exist two years ago and from where the station
authorities bave sent repeated requests to the Government to remove these
intermedieries from that station?

The Honourable Dr, John Matthal: The opinion of railway officers is one
matter but the policy of the Government based on wjder considerations ie
quite another matter. I am in sympathy with the honourable member as far
8e this question is concerned but I want to bave a fuller examination, whioh
I am conducting in the form of experiments at large stations;

Prof. N. G, Ranga: Who was responsible for introducing these interme-
diaries at Jubbulpore station? Has any enquiry been made as to why this.
system was introduced? Will Government see if . .. ..

Mr, 8peaker: Shri Tirumala Rao.

8brl B. Tirumala Rao: Is it not a fact that at Howrah Statio i

. n th
and Co. enjoys a monopoly for the last twenty years in hendling goods. e. Bmi

Mr. Bpeaker: That will not ari i i i .
Jubbulpor, arise out of this question, which relates #o

Prof. N. G. Ranga: It arises out of the answer to part (a).

y

.que':'tl;:n.nmouuble Dr. John Matthal: I shou'd like to bave notice of tha$
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TELEGRAPE WORESHOP, JUBBULPORE

4327, *Seth Covlod Das: (s) Will the Honourable Minister of {<ommuni-
cations be pleascd to refer to the promise made by him during his last visié
to Jubbulpore thut the telegraph workshop would be extcnded at Jubbulpore
itself?

(b) Is there any proposal now to shift the same to Bangalore?

(c) 1f so. why is this change proposed?

(d) What steps are being taken to implement the said promise?

The Honourable Mr, Rafi Ahmad Kidwal: (a) and (b). There is no inten-
tion of shifting the Telegraph Workshop to Bangalore:

(c) and (d). Do not arise.

Seth @ovind Das: Is it not a fact that in that very wockshop it was pro-

posed to construct the telephone factory which it is now proposed to construck
1 Bangalore? =

The Honourable Mr, RA8 Ahmad Kidwal: The questiors was about the tele-
graph workshop.

Seth Govind Das: What 1 mean is that in that very telegraph workshop
was it not proposed that the telephone factory was going to be set up?

The Honourablg_ Mr, Rafi Ahmad Xidwal: No

Seth Govind Das: What was the purpose of the Honourable Minister's visid
to Jubbulpore at that time when the construction of this telephone faotory
was being tsken in hand?

The Houourable Mr. Rafi Ahmad Kidwal: The purpose was to find a build-
ing to locate the telephone workshop.

S8eth Govind Das: And wus it not decided at that time that the telephone
workshop was to be constructed in Jubbulpore? '

The Honourable Mr. Rsff Ahmad Kidwal: But the building that I went to
visit was not available, °

Seth Govind Das: Did the Honourable Minister receive any representation
in this connection fr(_)m the Central Provinces Government?

The Honourable Mr, Rafl Ahmsd Kidwai: I do not think the Government
of the Central Provinces was interested in it.

Shri 8, V. Krishnamurthy Bso: How many telegraph workshops are there
in India?

The Honourable Mr, Rafl Ahmad Kidwal: Three departmental workshops—
one in Calcutta, another in Jubbulpore and third in Bombay.

Seth Govind Das: May I know the reasons why the former proposal of

locating this telephone workshop at Jubbulﬁore has been abandoned and why
it has now been decided to have this workshop at Bangalore?

The Honourable Mr, Rafl Ahmad Kidwai: As the building selected was not
handed over to us by the Defence Departmrent we had to go elsewhere.

Pandit Balkrishna Sharma: Is it a fact that Kanpur also made represenia-
tions to the Honourable Minister?

The Honourable Mr. Rafl Ahmad Kidwal: The honourahle member spoke to
me about it. .
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8¢th Govind Das: Is it not s fact that when the Defence Wepartment

was not ready to give the particular place which bud beeu selected by the

Honourable Minister, the Central Provinces Government proposed that they
were ready to give ample land for this purpose elsewhere in' Jubbulpore?

The Honourable M:. Rafi Ahmad Kidwai: The houourable member spoke to
me about it day before yesterday.

AIR SHERVICE via JURBUILPORE AND CONSTRUCTION OF AERODEOME

498. *Beth Govind Das: (a) Will the Honourable Minister of Communi-
oations be pleased to state whether Government are aware that a bi-weekly
air service is in operation touching Jubbulpore and tt}at construction of a
new serodrome at Jubbulpore is under the active consideration of Govern-
ment?

(b) If so, is there any proposal to make the present bi-weekly air service
into a daily ssrvice and if not, why not?

The Hanoursble Mr. Rafl Abmad Kidwal: (a) A twice weekly air service
is in operation between Nagpur and Lucknow wvia. Jubbulpore, Allahabad and
Kanpur. An aerodrome already existse at Jubbulpore and there is at present
no propose! for the construction of another.

(b) There is at presept no proposal to increase the frequency of the air
service to daily. If there is sufficient traffic to warrant a daily service, the
Company operating the service will doubtless approach the Air Transport:
Licensing Board in the. normal manner.

S8eth @ovind Das: Is it not a fact thut the present uerodrome at Jubbulpors-
is about thirteen miles from the city?

The Hanourable Mr. Rafi Ahmad Kidwal: I accept the honourable member’s.
stateuicnt,

8eth Govind Das: Does the Honourable Minister remember the promise,
which he made last time when 1 asked a similar question, that a new aero-
drome nearer the city would be constructed in Jubbulpore?

The Honourable Mr. Rafi Ahmaé Kidwai: When I was at Jubbulpore some
people spoke to me about it and I said that i the Provincial Government
would he'p us by giving us the land we would consider it.

Prof. N. G. Ranga: When will the service Delhi-Jubbulpore-Madras begin?

The Honourable Mr. Rafl Ahmad Kidwai: There is already & Delhi-Madras

service.
Prot. N. @. Ranga: I am asking about the service wiz Jubbulpore,

The Hononradle Mr. Rafi Ahmad Kidwal: A licence has already been given
to the Jupiter Service for the Madrus-Vizagaupatam.Jubbulpore-Delhi service
and I hope it will not take long for them to start that service.

Beth Govind Das: Will it be only a service twic i ini
present or wil: it be a daily service? © % week 8 is obtaining at

The Honourable Mr. Rafi Ahmad Kldwai: That depende upon the traffic. .

8hri H. V. Kamath: Arising out of the answ
er to part (b) of the questi
gntwhnt. ft\l))llx)mlls does 311% lliflgnourable Minister bage ll:is vi(ex3~ that et}?e e:rtt;g;&
etween Ju lhi i
be ;:r ::ervice; pore an elhl 1s not adequate enough to warrant the increase

The Homourable Mr. Rafi Ahmad : i ]
between Delhi and Jubbulsora Kldwll.l I eaid nothing about the traffio-
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8hrl H, V. Eamath: ‘t'he Honourable Minister said ‘'1f there is more traffic
we will extend the service'.

Mr, Bpeaker: That does not necessarily involve the implication; tbat there
is no traffic they will have experimental trials.

APPOINTMENT OF SOPERINTENDENT OF WATOH AND
Warp oN B. N. Ramway

429. *8hri V. O. Kesava Rao: Will the Honourable Minister of Railways
be plenged to state whether it is a faet that a post of the Superintendent
of Watch and Ward on the Bengal Nagpur Ruilway was filled up without
the approvul of the Iederal Public Service Commission and offered to a non-
Indian who had no substantive appointment as a subordinate?

The Honourable Dr. John Matthai: The raply is in the negative.
PrINTING 0F GANXDHI MEMORIAL STAMPS IN BWITZERLAND

430, *S8kri B. Das: (a) Will the Honourable Minister of Communications
be-pleased 10 state whether it is a fact that the Gandbi Memorial Stamps
were printed in Switzerland o0s reported in the Hindustan Times, dated
16th July, 1948?

(b) What was the price paid to the Bwiss firm for this printing?
(¢) What wae the special renson for not placing the order for it in India?
(d) Was the Security Printing Press of the Government of India allowed

%o tender for thix order and if so, what wae the ground for rejecting such
tenders?

(e) What vas the Customs duty paid and incidental expenses incurred ou
this stamp consignment from Switzerland?

The Honourable Mr. Rafi Ahmad Kidwal: (a) Yes.

(b) Rs. 98,153-14 only.

(o) As most of the postage stamps used by the various countries in the
world are produced by pbotogrevure process and as no arrangements for print-
ing stamps in India by that process were available, the stamps were printed
in 8witzerland. As stamps with Mahatma Gandhi effigy were bound to be in

demand all over the world. it was considered desirable to get them printed
by photogravure process. -

(d) No, because the Nasik Press is not equipped for printing stamps with
the photogravure process.

(e) A sum of Rs. 18-8 was paid as’ Customs duty and incidents]l expenses
amounted to Rs. 34,962-1.9 only.

8hrt B. Das: Do Government intend to start the photogravure procespg aé
the Nasik Government Press so that in future they do not have to place orders
for memorial stamps outside this country?

The Honourable Mr. Rafl Ahmad Kidwal: I understand that the printing

machine was ordered a few yecars ago and there is mo knowing as to when
it will be available.

Bhri H. V. Kamath: Where was it ordered from—from which country?
The Homnourable Mr, Raffi Ahmad Kidwal: I do not know, Sir.

Shrl K. Santhanam: May I know if the Honourable Minister will try to get
the equipment from Bwitzer'and itself?
The Honourable Mr. Rafl Ahmad K!dwal: As I said, the order has already

been placed and T am told that the machine will ba delivered in the course
of the ‘next year or so.
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Shri Ajit Prasad Jaln: What is the tots] value of the memorial stsainps
printed ?

The Honourable Mr. Raf Ahmad Kidwai: T require notice of that question.
I may say thet 32,600,008 stamps were printed.

Shri H. V. Eamath: Huve anyv reminders been issued to the Govermment
of the country whence the machine bas been ordered ?

The Honourable Mr, Ra8 Ahmad Kidwai: I think the question should be
put to the proper Department.

8hri H. V. Kamath: Which is the proper Department?
An Honourable Member: Industry and Supply.

Mr. Speaker: Next question.

Rise v Price oF Bucar arTter DEcONTEOL

481. *S8hri Basanta Kumar Das: Will the Honourable Minister of Food
be pleased to state:

*  (a) whether Government bave enquired into the causes of the high prices
of sugar since its decontrol); if so, what these causes are;

(b) what steps Government bave taken or are prepared to take to bring
dowun the prices to a reasonable level;

(o) whether it is e faot that the SBugar Byndicate released for sale during
the first six months of the year only 85 per cent of the total output and created
an artificial demgnd causing high prices; and ]

(d) if the ungwer to purt (c} above be in the affirmative, what steps Govern-
ment have taken to set matters right?

The Honourable Shri Jalramdas Dumlatram: (a) The Goveroment of
India are aware of the causes of high price of sugar since its decontrol. These
are mainly (i) high price of sugarcane paid to the growers in U. P. and Bihar,
(ii) increased cost of labour, and (jii) higher manufacturing cost.

(b) Government are at present actively engaged in oonsidering the steps ¢o

“be taken to bring down the prices of all essential commodities whioh have, of
late. risen giving cauee for anxiety. Suger is also an easential commodity and
it will not escape the attention of Government. But the sugar available
for consumption in 1948 was produced from cane in the 1947-48 gseason which
was paid for by the factories at a high price. It ia, therefore, not easy direch
ly to reduce the sugsr price to any materisl exient exoept sowsrds ¥he end of
th: current year when fresh cane will be available for crushing.

(c) By the end of June 1948, fifty-five per cent. of the production of U. P.
and Biber factories had been released for sale.

(d) Does not arise. ‘

Mr. Tajamul Husain: In view of the fact that the price of sugar has in-

creased after decontrol, do Government pro % h Rt A
why not? propose oontrol it again; and if no¥

The Homourable Shri Jeiramdas Doalatram: The whole question of high

prices is under consideration snd it will i
Refinite nt this stage. % will not be possible to state anything

Mr. Tajemui Husain: May I know how long G i
sider the matter and come to a final decigion? § Soverument will take to con-

The Honourable S8hri Jairamdas Doulateam: In the shortest possible time.
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Shri K. Santhanam: Has the lonourable Minister assured himeself that
all cune bought v the lost seuson was bought at rupees two per maund?

"the Bonourable Shri Jairamdas Doulatram: I assunie so.
Shri K. Santhanam: Hus he made any enquiries?

‘Y'he .Honourable Shri Jairamdas Doulatram: I am prepared to make en-
quiries tf specitic information about any fuctory is given.

shri K. Santhanam: Is the Honourable Minister aware that it was only
on the busis of rupees two per maund for cane that this price of rupees thirty-
five wus fixed? ;

The. Honourable Shri Jairamdas Donlatram: Yes.

M. Hoesain Imam: ls there any proposal to reduce the price of sugarcane?

The Honourable 8hri Jairamdas Doulatram: This question also will have
to be examined before the end of the year.

Shri Ajit Prasad Jain: What is the increase in the production of sugar as
a tesult of the rise of pricesr

The Honourable 8hri Jairamdas Doulatram: I would not be able to say
straight off.

Prof. Shibban Lal Saksens: Is the Honourable Minister aware that one of
the cuuses for the high prices of sugar is the existence of the Indian Sugar
8yndicate which prohibits all competition between sugar factories?

The Honourable Shri Jairamdas Dounlatram: To some extent that may be &
canz¢: hut there are factories in India which are not covered by the Byndicate
but which also are producing sugar.

Pandit Hirday Nath Kungru: How far has the high price of sugar affected
tl: cuitivation of foodgrains?

Tbe Honourabie Shri Jalramdas Doulatram: I cannot state definitely, but
it baes had some effect in U. P.

Pandit Hirday Nath Kunsre: Is it a fact that the ares under sugarcane
cultivation has increased and that under food crops has decreaaed?

The Honourable 8arl Jairamdas Doulatram: That has happened, I think,
in parts of U. P.

Pandit Hirday Nalk Xungra: Is the Honourable Minister trying to ascer-
tain full facts with regard to this matter?

The Honourable 8hri Jairamdas Doulatram: The full facts will be enquired
into iand suitable action considered.

Babo Ramuarayan Singh: Has the Government ever enquired who has
benetited owing to this high price?

. The Honourable Shri Jairamdas Doulstram: I suppose everybody except
th.2 consumer.

Prof. Shibban Lal Saksena: Will the Government consider the desirability
of abolishing the syndicates in order to restore free competition between fao-
tories so that pricex may come down?

The Honourable 8hri Jairamdas Doulatram: I think there are certain ad-
vantages in having some kind of an organisation like this, but if there are
defects in it they miay be considered and remedied.

8hri Prabhudayal! Himateingka: Ie the Government aware that all the
factories were in the syndicate because U. P. and Bihar passed laws that no
factony would be allowed to crush without being a member of the syndicate?

The Honourahje 8hri Jajramdas Doulatram: It was so.
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ghri H. V. Kamath: How much of our sugar has found ite way into
Pakistan during the last eix months?

The Honourable 8hri Jairamdss Doulstram: I cannot eay, but I think about
5,000 tons.

Shri H. V. Eamath: At what price was it sold to Pakistan?

The Honourable 8Shri Jalramdas Doulateam: It was not sold es a Govern-
meut arrangement. It was eold by the parties; I could not give the prices
but 1 suppose it must have been sold at the same price.

S Mg o1 Maw : qarag A &Moo fedide aw QM
Bugar AR (release) FTX A AT M FIHT 33 TIX WA % o7 917 ?

Shrt Mohanlal Gautam: ]s it a fact that if the Sugar S8yadicate relessns the
entire stock of sugar, then its price will come down to Ra. 83/- per mausd?

A tfaw st A3 qHTE (FIVT  Q TFATE
The Honourable Shri Jairamdas Doulatram: Thie ie possible.

8hr B. P. Jhunjhunwala: What is the difference in price between unported
sugar and the price of Indian sugar?

The Honoursdble S8hri Jairemdas Doulatram: Very substantial difference.
Shri B. P. Jhunjhunwalia: What percentage?
The Honourable 8hri Jalramdss Doulstram: I could not tell you.

Shrl M. Tirumala Rao: Is it a fact that the Sugar Syndicate concentrates
on recumulating 8s much profits as possible for the factory ownere rather than
seeing thut vquitable and honest distribution is made throughout the country?

Mr. 8peaker: Order, order. The question contains a lot of inferences.

Pandit Hirday Nath Eunzru: Is the need for bringing down the prices of
foodstutfs geuerally also under the consideration of the Government in connec-
tion with the question of reducing the price levels?

The Honourable Shri Jairamdas Doulstram: That question aleo will be

under consideration.
Papdit Hirday Nath Eunzruo: By what time may a decigion be expected?

The Honourable 8hri Jalramdas Doulatram: I think in the coursc of the
next few weeks if not earlier.

Pandit Hirday Nath Bunzru: Will the House be informed of the lines on
which Government propose to act, when the debate on the Resolution relating
to ¢ontrol of prices tules pliee on the 30th inst.?

The Honourable Shri Jairamdas Doulatram: T supposs  on  that . hroader
quoestion of palicy it s better for the Prime Minirier {0 say something, All
that 1 can sy ic that ns soon as Governnment comes to a decision on important
aatter< it certainly will be connnuuteated 4o the Honse in some suitable manner.

Shri M. Ananthasayanam Ayyangar: 1f the Government are considering
for rcdneing the agricnltural priccs. have thev also considered the neceesity for
~edvaing the prices of agricultural lmp]nments. gecds, etc.?

The Honourable 8hri Jalramdas Doulatram: That will be considered, but
T fdo not suppose n decisior on those ,poi:te will be easy.
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Shri M, Ananthasgyanam Ayyangar: If on the one side prices of agricultural
products are reduced without a reduction in" prices of implements and seeds,
have the Government vousidered the fa:t thet agricuiturists may once again be
going into indebtedness?

The Honourable 8hri Jairamdas Poulatram: That fact will have to be consi-
dered, but some times these implements are made in villages—it is difficult to
control the ‘prices of all those village-made articles.

Prof. N. @. Ranga: Does this consideration which Government is said to be
giving to the question of prices, also comprehend the possibility of reducing the
incomes and earnings of the professional class and other urban classes?

The Honourable Shri Jairamdas Doulatram: I suppose all aspects will be
considered because Government represents the interests of evergbody.

- AIB ‘Passac® 70 Mz. BRaAUMONT, PRIVATE BECRETARY TO
B8 Wantze MowxToN, NI1ZAM’S ADVISBR

1432, *Srijut Xuladbar Ohallha: Will the Honourablé Minister of Oom-
munications be pleased to state. R
(a) whether Government are aware that Mr. Beaumont, Private Secretary

to Sir Walter Monkton, Adviser to Hia Ezxalted Highness the Nizam of
Hyderabad, was cfiven an air passage on- credit to London by the Civil Aviation

Department, an

(b) if so, who will pay the fere?

The Honouzrable Mr. Bal Ahmad Kidwal: (a) The Civil Aviation Depart-
ment of the Government of India did not give any air pasaage on credit to Mr.
Beaumont, ; ’

(b) Does not arise.
Rerare oF ROWRIAE AERODROMEB

1488, *Srijut Kulsdhar Chaltha: Will the Honourable Minister of Com-
munications be pleased to state;

(8) whether the aerodrome at Rowriah (Jorbat) has been repaired and the
Tower duly built;

(b) whether there is any officer of the Central Public Works Department
to look after the aerodrome and if so, what his functions there are; and ;

(¢) whether there is any supervision of the work of the Officer by any
Superior Officer and if so, where: the Headquarters of the latter are?
~ The Honourable Mr, Rafl Ahmad Kidwal: (a) The runway at Rowriah
(Jorhat) is in serviceable condition. The surface requires some repairs which
will be carried out shortiy. No new control Tower has been built but the exis-
ting Tower has been repaired.

(b) An Overseer of the Central Public Warks 4Department looks after the
aerodrome. His duties are the supervision of the maintenance works at Jorhat
snd Manipur Road.

(c) The work of the Overseer is supervised by the Sub-Divisional Officer a
Mohanbari (Dibrugarh). '

tAnawer to this question ]aid on the table, the qoestioner being absent.

*
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TeLerdoNE LaNE BETWREN SILIGURI AND UPPER AsSsAM

1484. *Srijut Kuladhar Obhaliha: Will the Honourable Minister of Com-
munications be pleased to state whether the telephone link from Siliguri to
Upper Assam has been completed and if so, when?

The Honourable Mr. Raf Ahmad Kidwai: The telephone link frau Siliguri to
Upper Assam was completed on 30th January, 1848.

Rugwu LIXE BETWEEN SIIGUBI AXD GoLOOKGANJ, AsSAM

1485. *Srijut Kuladbar Ohsllha: Will the Honourable Minister of Railways
be pleased to state whether the construction of the Railway link between
8iliguri and Golookganj (in Assam) has been started and if so, when the link
will be completed?

The Honourabls Dr. John Matthal: The work on the Agsam Rail Link Pro-
“jeot is well in hand. It is expeoted to open direct rail connsotion to Assam
early in 1050. -

Roap LiNE BETWEEN SILIGURI AXD GOLOCKGAXJ, ABSAM

1436, *Srijut Kulsdbar Obaliha: Will the Honourable Minister of Transpord
be pleased to state whether the road from 8iliguri to Golookganj (in Aasam) has
been completed and the bridges built, and whether it is possible for buses and
lorries to use the road?

The Honourable Dr. John Matthal: A tarred and fully bridged road rune
from 8illiguri to Cooch-Behar. From Cooch-Behar to Golockganj a singled road
has been constructed now. Except across three major rivers (Kaljani, Gada-
dhar and Raidak) bridges have been constructed. Across these three major
rivers, ferries have been installed. Buses and lorries upto three tons could

use the road.
DBPLOBABLE CONDITION OF OERBTAIN RAILWAY STaTioNg o AssaM

t437, *Srijut Kaladhar Ohaliha: Will the Honourable Minister of Bailways
be pleased to state:

(a) whether the Honourable Minister has inspected the Asgam Railways.
during last twelve months and whether he has visited Assam; snd

(b) whether Government are aware of the deplorable conditions of stations
mainly Gauhati, Chaparmukh, Lumding. Moriani, Simolguri, Tinsukil?

Tbhe Honourable Dr. John Mattbal: (a) I have not been able to visit Assam
yet but hope to do so before long.

(b) It cennot be said that the condition of these stations is deplorable al-
though it is true that there is room for improvement.

TRAVEL BY Ramway OrPIore v UrPER CLASSES

1438. *Srijut Kulsdhar Obhaliha: Will the Honourable Minister of Railways
be pleased to state whether Government are aware that Railway officials not
entitled to travel in upper clars invariably do so to the inconvenience of other
passengers?

The Honourable Dr. John Matthal: The Government are not aware thal
railway officisls not entitled fo travel in upper class invariably do so to ¢he
inconvenience of other passengers.

t+Answer to this question laid on the table, the questioner being absent.



-506 OONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) |24t Avs, 104
Fpee Passss roR RamLway EMPLOYEES ON BABIS OF Pav

488, *Shri Damoder Swarup Seth: Will the Honourable Minister of Bail-
ways be pleased to state: ,

(a) whether it is a fact that the limits of pay for determining the class for
issue of free railway passes to subordinates on Government Railways have
recently been revised to remove the congestion likely to be caused in the
second and inter classes by the increase in the scales of pay introduced with
effect from 1947; ) -

(b) whether the employees who have since retired are ullowed to continue
to get the elasses they used to get at the time of-their retirement;

(c) whether Government are aware that the new orders have adversely
-affected even many of the employees who were getting gecond and inter-
classes for'some years past- as per their existing pay in the old scale;

(d) whether @overnment propose to exempt the employees referred to in
part (¢) above from the operation of the™iew orders; and '

(e) the reasons for not changing the limits of pay for the grant of first
olaas passes 80 as to bring it to the level fixed for officers of other departments
and for not restricting the use of reserved carriages to make more rvom svail-

able for the public? )
The Honourable Dr. John Matthai: (a) Yes.

(b) Railway employees who retired on or before 8lst December, 1946; are
being allowed the same classes of passes as they were entitled to previously,
but those who retired after that date are now governed by the revised pass

rules. -
(c¢) Yes, in some cases.

{d) No.

() There is at present no disparity in the class of travel in favour of Class
1 Railwny Ofticers ns agsinst the other Civil Officers such as those belonging
to the Indian Civil Service, Indian Police Service, Indian ¥orest Servioe,
Indian Edueational Service, Indian Audit and Accounts Service and the Indian
Madicnl Service. 8o far as Class IT Railway Officers are concerned, they are
alsn entitled to 1st olass passes, while the Civil Gazetted Officers other than
those mentioned ahove and drawing less than Rs. 750/- P.M. are entitled to
9nd class travel. Unlike other classes there has been no increase in the number
of tirsl clarg puss holders as a result of the Central Pay Commission Scales,
while the congestion in I class has considerably diminished if not altogether
eliruiuated. There was, therefore, no reason to interfere with the pass rules
which have been in force for T class passes ever since the railways came into

existence.

Mr. Prank Anthony: Sir, since Govervment has allowed pre-1981 railway
ctaployees te continue in their old scales of pay, will Government consider
exteneling the senie henefit to old employecs in the matter of travel passes?

The Ronourable Dr. John Matthal: The main ground on which it became
neensanry forr i to alter the clnss of passes in respect of a considerable number
of anr cwplovest is simplv the fact that as the result of the introduction of
the ruales of pay propozed hy the Pay Commission there would be & very
1wl Jarger nmmber of people who would he entitled to use passes in redfect
of hivhor closses.  The result of that would be that as far as the intermediate
el the seeond class are concerned, the accommodation which is now available
wonld he largely, taken up by people who are pass.holders, ard in the interests

of the public it became necessary for us to meke this cbange.
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Mr. Frank Anthony: Is not the olass of travel enjoyed by s partioular em.
plovee guaranteed to him under his contract with the Government?

The Honourable Dr. John Matthai: T am no awsre of It.

Shri X. S8anthanam: May I know, Bir, if In view of.fhe dscizion of the
Government to sbolish the first class, the pass rules are being altered ao-
cordingly?

The Honourahle Dr. Jobn Matthal: They would be.

Soth @ovind Das: May I know what is the diffioulty, and the time which
i8 required, for abolishing this first class, when the abolition bas been annoumced
nbhout eighteen months ago?

The Honourable Dr. John Matthal: We have already takem sleps in the
mntter, For exnmple, when these upper class coaches come for repair or re-
conatruction, we are seeing to if that they are adapted in such s Way as to 8%
in with the new scheme that we have accepted.

Seth Govind Das: May I know liow many coaches have been now altered
and the number of first class coaches now being used as second class coachas?

The Honourabls Dr. John Matthal: There are some cosohes which are now
in workshops which are being fitted up on that basis.

Seth QGovind Das: So there are no cosohes on the lines at vresenf which
have been converted? ¢

The Honourable Dr. Yohn Matthaf: Probably nol.

Prof. Shibban Lal S8aksena: Will the Government give the number of those-
railway emplovees who were ontitled to higher cless passes formerly and the

number of raitway emplovees who will be entitled to higher class passes under
the new rules?

The Honourable Dr. John Matthai: T sam prepared fo compile Hie neocessary
figures, but I can %ell the honouratle member broadly thay i€ {8 4 respecd of
people who are drawing salaries of between Rs. 176 end Ra. 2507- & month
that this change has occurred. '

Mr. R. K. 8idhva: When the first class is abollelied may I know whethe:
the highest railway fare will be that of the present second class?

The Honourable Dr. John Matthal: That is s matter vet for consldera¥ion.

Prot. Shibban Lal Saksena: Is the Honourable Minister aware thaf even
people getting higher pay have been given passes of lower olasses and thad has
created resentment among them? ~

The Honourable Dr. Joh® Matthai: T am awarc of the resenfment tha® Kas
heen caused in this matter, among certain olesses of employeer bu¥ however
much T felt myself in sympathy witli them. In the public interest a decision
of this kind was almost unavoidable.

Mr. 8peaker: The Question Hour is Over.
%) WRITTER ANSwHRS

RETIREMENT Passps To GBane IV Ramwiy SERVANTS

440. *S8hri Damoder Swarnp Beth: Will the Honourable Minis¥er of Rail-
. ways be pleased to state whetber Government are aware that:

(8) grade TV servants are not entitled %o retirement passes:
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(b) retirement passes are granted to !l othor grades of servants except thosc
refern:d to in part (a) above; and

(v) if ao, the circumstances under which this differeniinl {reatment ig
allowed towards grade TV servants?

The Eenourable Dr. John Matthal: (a) Yes.

(b) All other classes of staff with not less than twenty-five years service
get a limited number of passes after retirement. Gfficers with not less than
twenty years service are nlso entitled to a limited number of such passes.

(c) In view of the enormous numbers involved and the inevitable congestion
in trains if passes are given, it will not he in the public interest to extend the
~oncosaion to retired class TV employees.

- GsaxT oF RarLway Pasges AND PriviLras TickBT OBDERS

441. *Shri Damodar Bwarup 8eth: (n) Will the Honourable AMinister of
Railwnys be pleased to state whether (Government are awnrc that the e is
diversity in the rules for the grant of railway pnsses and privilege ticket crders
frame:} by each Indian Government Railway? ‘

(b) If 90, &0 Government propnse to standardice the I‘l.]lns?

Tbe Hornourable Dr, John Matthai: (a) and (b). The general rules for the
grant of railway passes and privilege tickate orders are nalrendy umiforny over
all Indian Government Railways: even the old Companyv railways taken over in
recent voars have heen subjected to the same general rules with effect from
it March, 1848. There nre, however, certain special tvpes of passes such 18
8chool Passer; Hospital Passes; Tnsses to emplovees of Co-operative Societies
nttached to Railwnys: Buzar Passcs, etc.. irsned by. individual railways locally
to »uit Joenl circumsiances. The question of presafibing uniform rules to apply
to all Tndian Government Railways in these mettern is already under exami-
nation of the Railway Board.

CvoLR 81a¥D AT DELEI Ramway 8TATION.
442, *%hri Dameder Swarup Seth: Will the Honourable Minister of Rail-
wave he nleaaed ta state why it is not nngsihle for Ciovernment tn run the cvele
gtand at Dethi Pajlurav Btation with their own staft?

The Honourable Dr. John Matthal: There is no case for tha Railways
urdertaking such work.

RopBERIES AND MURDERS IN RUNNMING TraINs
4438. *Giani Gurmnkh Singh Muea@r: Will the Honourable Minister of
Rnilomva be pleased to state:
{a) whether Government, are awsre that incidents” of robbory and murder
2uring raileny journeve bhave increased recently?

(WY whathar Oavernment are aware of the recent murder of Dewan Babadur
Pindi Tins Snbharwenl. the Chairman of the Army Cormmission. and his wife on
Tadhiana-Ambala Rection; and

(e} whnt snecific menanres, Government propese to ndopt with a  view
to safeeunrding the life and property of the travelling public?

The Honoirable Dr. John Matthal: (;3) From such reports as are available,
the mdication i< that casen of robbery and murder in railWay trédug have. in
tact. decreascd recently. ;

() Yes

n
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(«) This Ministry hus arronged with the Provinoial Governments for the
postwng of 1'wlice (scorte on certain traine as considered necessary, snd also
tor keeping watch on Upper (lass compurtmnents, spocially those reserved for
Laclies, by Goveruyent Kailway l'olice Staff in conjunction with Railway
Guards und Watch und Word Stef, As an additional measure, Railways bave
arraniged” for checking up of safery fest¢nings in compartments and are also
provicung windows ot lavatories of all compsrtments with iron bar fittings as
the cosches puss through shops for periodicul overbaul. The door latches are
w0 Leing so fitted a8 to make it impossible to vperate them from outside.

Soarcrry oF Tiokers oN E. P. Raiwway StaTioNs

444. *Giani Gurmukh Singh Musafir: Will the Honouruble Minister o1
Ruiways be pieased to state: _ :

(4) whether Government are aware of the iuconvenieace cuused to the
public, resulting from the scarcity of tickets, which still exiats at, the Lash
Punjab Railway Stations;

(b) if the answer to part (s) abuve be in the atfirmative, the reasons for such
scaroity ; and ’ ’

(o) the steps so far taken or which are pioposed to be taken hereaiter in this
matter?

The Honourable Dr. John Matthai: (a) Government is aware of the incon-
venience that was caused to the public in counection with a temporary shortage
of tickets that prevuiled on the E. P, Ilailway some mouths ago. ‘I'he posi-
tiou bas, however, now iwmproved considerably.

{b) The shortage of ticlsets wus cutirely due to the failure of the N. *W.
Raitway (Pukistan) to supply to the . P. Railway, their allocation of printing
wuchiues in sccordance with the agreement arrived at prior to pertition. The
. 1'. Ruilway had, therefore, to tind ticket printing capacity elsewhere and
is, thus, cutirely dependent on supplies from other Ruilways and & few private

rasees. -
P (¢) Journey tickets are now being priuted by tle Indian Reilway Presses
at Lucknow, Ajmer, Gorukhpur, 3omlsy and Calcutta, and arrangements are
aleo in hand for such printing et Mudrus and ‘Irichinopoly. Ylatform tickets
und sowe jouruey tickets ure aleo being printed in private presses at Calcutta
and Dethi,

New ticket printing machines for the E. P. Railway are already on ordor
in the U.K. aud delivery is expected in the near future. .

CENSUY OF PERSONS FOR TECHNIOAL AND ADMINISTRATIVE PosTs

445, *Sbri Laksimlnarayan Sahu: Will the Honourable Minister of Indusiry
iud Bupply be pleased to state what steps Goverument have taken cr propose
to take in connection with any  cxisting or contemplated programmo o
nutional, cconomic and industrial reconstruction to prepa.e Lste of persens
available in the country to fill (i) posts on the technical side of various indua-
tries, e.g., engiueering, textiles, chemical industries, such as, poiery, tunning,
etc., aud (ii) posts of administrative officers, with particulars of their previous
experience?

pThenBonouubie Dr. Byama Prasad Mookerjee: The Council of Scientific
and Induwtrinl Research are preparing a National Register of scientific and
{echnical personnel with tho belp of the Nutional Institute of Seiences. This
Register will contain, ae fer as possible; informution sbout the existing talent
in the country in the various branches of science, medicine 8nd eugineering.

As regards requirernents of administrative personmpel, suitable material,
from the services and from industrial undersekings will be utilised from: tinw
to time, after sucb further training in busine¢s methods and managemept se
may be deomed nécefpary. I do dob think it is possible or necessary ix thjs case
fo combile lists of available persennc).
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Sousoe oF SurpLY AND PRICE oF MarcE Boxgs

446, *Dr, P. 8. Deshmukk: (a) Will the Honourable Minister of Industry
apd Supply be pleased %o state the sources from which lndia was obfaining
match-boxes during the yeurs 1945, 1846 and 1947¢

bo (b) Has there been any change or deterioration in the supply of msich-
X687 . .

(o) Have Goyernment fixed any price for match-boxes?

(d) Are Government aware that in Belhi & match-box with forty sticks is
baing %old for one and a quarter annas?

(e) Ha¥e Goyernment thought of etopping this? 1f not, do Government
propose %0 do 80?

The Emmrnble Dr. Syama Prasad Mookerjes: (a) From indigengus
goduotion,

(bl No, Rir,

(0) Nome, 8o far as the Central Governmend are concerned, They have Do
statutory confrol over the prices of this cowmodity.

(d). The informution so far received by Government is that a Stendard
Magoh Box of fifty sticks is generally sold at one auna.

(e) Governmeny will inguire furtber into the matter, and shall advise
Provinoes fo take suitable aotiou where nacessery,

CONSTEUCTION OF AERODEOME AT AMEAOTI

447.°*°Dr, P, 8, Deshmukh: (a) Will the Honourable Minister of Commu-
niostions be pleased to state whether there was any proposa) for consfructing
8 landing ground for aeroplanes at Amraoti in the Central Provinces?

(b} Are Government awsre that Amraoti is an important: cenfre of
commerce and political aotivities?

(o) Are Government aware that it lies direotly on the way from Delhi, via
Indore apd Hyderabad to Madras?

(d) Are Government aware tha} suitable ground is available at Amraoti
for this purpose.?

(e) If the oonstrucfion work has not been already undertaken do Govern-
ment propose to consider the construction of run-ways and halting and landing
grounds for aeroplanes at Amraoti?

The Honourable Mr. Baffi Ahmad Kidwal: (a) No, Bir.

(b) Government are aware of the local importance of Amraoti in the Central
Provinoes. The question whether the traffic potential at Amraoti would justify
the construction of an aerodrome there and the operation of an air service
through the place was reoently examined and it was oonsidered that neither of
these ateps would be justitied for the present. If the position ohanges, Govern-
ment will always be prepared to reconsider their decision.

(¢) Amraoti does not lie directly between Indore and Hyderabad; ‘Akola

which is directly on the way has been provided with an serodrome whioh ia
proposed fo be further developed. '

(d) Does Dok arise.
(o) No, 8ty ’
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BroaDENTNG OF RAILWAY BBIDGE AT BaDNER4A

448, *Dr. P. 8. Deshmukh: (a) Will the Honourable Minister of Rsilways
be pleased to stute whether Government have received any representations
with regard to the broadening of the bridge et Badoera on the Bombsy-
Nagpur Railway line?

(b) Are Government awsre that a very heavy motor, cart, cyolist &nd
pedestrian traftic passes over it? :

(c) Do Government propose to sanction the widening of this bridge end
meet the publi¢ demand?

The Honourable Dr. John Matthal: (4) A representstion was reseived in
February 1948 from the Town Municipal Committee, Amraoti.

(b) and (c). The honourable member's attention ie invited to the informa-
tion lsid on the table of the House in reply to perts (a) to (o) of his starved
question No, 468 put on 1st December, 1047. The Government have nothing
{io add. .

Rerosr oF CoMMITTER Yor PRoTROTION OF CATTLE

449, *Shr! Ram Sehal: Will the Honourable Minister of Agrioulture be
pleased to state:

(a) a8 to when the Reporé of the Committee set up for the protection of
cattle may be expected;

(b) the number and dates of meetings this Committee has held since it was
first appointed; and

(c) bow meny more meetings are expected to be held?.

The Honourable Shri Jairamdas Doulatram: (a.? The Cattlc Preservation
and Development Committee finished ite deliberations on the 19th Auguss,
1048, T'he veport of the Committee is expeoted shortly.

(b) The first meeting was held on the 18th, 19¢h and 20th February 1948
and the sscond on the 17th, 18th and 19th August, 1948 ‘

(c) No tnore meetings are likely.
Smoaeiing o7 TExTIULRS FROM CooHIN¥ HABRBOUR 70 KaARACHI.

450, *Shrimati Dakahasyani Velayudhan: (a) Wiil the Honourable Minister
of Induetry and SBupply be pleased to state whether Governtnent are aware
of the regular smuggling of textiles which is taking place from Cochin
Harbour to Karachi?

(b) Are Government awire that Cochin Government have arrested some
textile merchants who are engaged in this contraband trade?

(c) If the answer to part (a) above be in the affirmative, what steps do
Government propose to take m the matter?

The Honourable Dr. Syama Prassd Mookerjes: (a) to (0). The Central
Government m'¢c not aware of eny regular smuggling of textiles teking place
from Cochin Harbour to Karachi. Enquiries have, however, besu mede from
the Cochin Government and the infurmation wil be furntshed fo ¢hs homomr
able member when iff in reveived,

L ]
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CONTROL ovBR PoBRT9 IN STATES ON W3eTBAN C0AST

451, *8hrimati Dekshayani Velayudhan: (a) Will the Honourable Mini-
ster of Transport be pleased to state whether Government have any oonfrol
 over the Ports situuied in States on the West Coast of India, espeoially
Travancore, Cochin and Kathiawar ?

(b) In view of the possibility of contraband trade through these Ports
to Palistan, do Government propose to have a uniform polisy regarding tbe
ort¢ and Hurbours m the States and bring them under the control of the
overnment of India?

The Honourable Dr. John Matthai; (a) and %b)‘ An answer to this question
will be given by the Honourable Minister for Btates to whom i$ should havo
been addressed.

CoNeTRUCTION 0oF RalLway LINE ¥ROM KOVOUB TO POLAVARAM ON
© M, A¥p 8. M. RarLway

452, *Prof. N. G. Rangs: (a) Will the Honourable Minister of Reilwayg be
plessed to state whether it is a faot that the Government of Madraa or. the
Government of India have suggested the construction of a branch Railway from
Kovour in West Godavari District (Madras and Soutbern Marhatta Railway)
to Polavaram, where the Ramasadasager project is sought to be oomstructed
with & view to facilitate the movemeut of hoavy maobinery needed for the
development of this multipurpose project?

(b) If so, are Government considering the practical steps to construct
the said railway line?

The Hououtable Dr. Jobn Matthal () The construction of a branch railway
from Kovour to Polavaram has been ¢uggested by the Madras Government.

{b) The method of financing the project and the alignment to be followed
are still under consideration of the Govarnment of Madras, whose final decision
is awaited.

DErENTION 0¥ ENomiBA AND RoLLiva BTOCE 0¥ JODEPUB RAILWAY BY
PaxisTax

458. *ghzi Ajit Prasad Jain: (a) Will the Honourable Minister of
Railways be pleased to state whether some engines and rolling stock of the
Jodbpur Railway have been forcibly detained by the Government of Pakistan?

(b) What are the number and details of sucl: engines and rolling stock?

(c) What is the book value of these engines and rolling stock?

(1) Have Covernment contacted the Government of Pekisfad in this
behalf? f

The Honourable Dr. John Matthal: 7a) Yes; and «ome of the stock belonging
to other Raitways.

(b) According to the latest information the rolling stock dotained .in
Pakistan comprited: (i) siN locomotives of the Jodhpur Railway, (1) Thirty
Logies and fourteen four wheeled couching veheles of the Jodhpur and one
conching vehicle of the B.B. and C.I. Railway, and (iii) 243 pooled wagons
of which 46 are on the books of Jodhpur Hailwuy and 197 on those of other
Railways.

(¢) The book value of all these enginas, carringea and 243 Jodhpur wagons
corresponding to the peoled wagons dstamed is estimbated to be over rupees
*smventeen lakhs, ' _ .

(d) The Gb'vaonvtgl Inde huve takn up the watfer Yirough their High
Coxntpatiner at Kirack, ‘
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Provisio¥ oF LioHTs IN INTHR AXND TrIRD Crass ox B. N. Ramway

484 *8hri Lakshminarsyan B8ahu: (a) Will the Honourable Minister
of Ruilways be plessed to state whether QGovernment are aware that there
are no lights in Inter and Third class compartments of the Bengal Nagpur
Railwax passenger trains runming from Howrah to Vigianagram and Puri?

(b) If so, what uction do Government propose to take in the matter?

(o) Are Government aware thut much inconvenience is ceused to
passengers for want of lights in the compartments and that robbery and
molestation of women take place? -

The Homourable Dr. John Matthal: (a) Yes. Government are aware thut
certain Inter and Third Class compartments of the Bengal Nagpur Railway
trains on the sections mentioned by th~ honourable member occnsionally run
without lights.

(b) This has been due to the diffiznity in obtaining necessarv supplies of
electric bulhs in the country caused by shortage of raw materinls, labour unrest
and civil commotion. particularly in th: Caleutta area where the lamp factoricy
are situated, and also to the difficulty in obtaining supplies from oversens
againet orders placed on the Director-(eneral, India Btores Department,
Y.ondon. These difficulbties have now “een largely overcome and it is expected
that the position will improve in the not too distant future.

(c) Government are aware of the inconvenience but so far as the references
to robbery and molestation of women ns a result of the absense of lights in
certain compartments made by the hovourable member are concerned, the
Railway Administration have received n- reports of such incidents.

FoODGRAINS SENT TO MADRAS AFTER DECONTROL
488, *8brl O. V. Alagesan: Will the Honourable Minister of Food be
pleased to state:

éa) the quantity of foodgrains in rice, wheat, maize and millets sent to
Madrae after. the decontrol was an@ounoed;

(b) whether the demand of the Governiment of Madras as regards supply
of foodgrains for the year has been met in full; if not, why not; and

(c) the quantity of foodgrains that i likely to be sent to Madras in the
oourse of the next four months whis&g’s going to be a. very orltical period?

The Hanourable Shrl Jairamdas Doulatram: (a) From 1st January to 8lst
July, 1948, the following supplies have been made fo Madrns:

Tone.
Rioe . . . . . .7 248,100
Maiee . ‘ . . . « 131,00
Wheat - - ; . ; . 30,000
Millots . . . B : . 26,000

- 441,600

(b) No, because the extent to which the full demands of Provinces and
States can be met depends upon the total available foodgrmitia procured by
Provinoial Governments and imported frow: abroad.

(c) The situation is being reviewed from {ime to time. - The quantity of
foodgroins which will be sent to Madris during the next four monthe will he
known from month to month. . .
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LaND T0 MARUFAOTURERS OF BALT In MaADR4S

456. *8hrl O. V. Alagésan: (s) Will the Honourable Minister of Industry
and Supply be pleased to state how many applications for aesignment of
land for manufacture of salt were received from Madras after the policy of
increased production of sslt was amnounced snd what is the extent of land in-

volved ?
\  (b) How many applioations have been disposed of an} what e the tots! ex-
tent of land so far asssigned?
The HonOurable Dr. 8yama Prased Mookerjee: (n) Seventy applicantions for

manufacture of salt on new lands have been received so far in Madras of which
five are for amall plots below ten acres each and sixty-five for larger areas.

Tle {otal aree involved i 775 actes.

* (b) All the five npplications for the maanufncture of salt in small plots without
¢licence have been forwarded to the lacnl officers for giving the applicnnts the
necessary permission. The ares go far put under cultivation without licence is
sixty-five acres only. The assignment of the remnaining 710,acres in bigger
plots ia pending enquiries and will be made before the storting of the next manu-
facturing season, :

THIRUCHIRAPALLI—BaAXGALORE TrrEPnoNa LiNe

457. #ghri O. V. Alsgesan: Will the Honourable Minister of Communi-
oations be pleased to state:

(n) whether it is 8 fact that the Thiruchirapalli—Bangalore telephone line
which was oonstruoted for the use of the army is about fo be dismantled; and

(b) if eo, whether Government propose to oconsider the desirability ot
retgining the line 8nd making it availnble for the use of the public?

The HRonourable Mr. Rafi Ahmad Kidwal: (a) No.

(b) One line hae already been used for extending trunk facilities at Salein
and nine public call offices will scon be opened on the remaining circuits.

NOX-AVAEABILITY OF PosT.CaRDS A¥D EXVELOPES X MaiDRAS

458, *8hri O. V. Alagesan: (a) Will the Honourable Minister of Com-
munications be pleased to state whether Government are aware that several
Post offices including Post officee in important centres in Madras were not
able to supply post-cards and postal envelopes to the public and were able
to supply only stamps in the montbs of June and July 1948?

(b) If so, what are the reasons for the same?

(o) What steps do Government propose to take to prevent such Inoon-
venlence and loss to the public? \

The Honourable Mr. Rafi Ahmad Kidwal: (a) Yes, some complaiuts of
shortuge of post-cards and embossed envelapes in the months of June and July,
1849 at Trishinopoly, Masulipatam, Narsapur and Vizinagaram ocity bave been
reported.

{b) Bhortage of post-cards was due fo heavy demand on account of reduction
in the price of post-cards from 8 pice to two pice each. Shortage of embossed
envelopes was due to shortage of paper coupled with detention in course of
transport by rail.

(c) Additional machinery and supply of paper have been arranged for the
Nabik Security Printing Press and it iz hoped that the supply position will
improve, Government proposes to build adequate rererves in course of time
%o avoid any future inoonvenience fo ths public.



STARRED QUEBTIONS AND ANSWERS 815

MaxcrAoroRs, IMPORT ARD DISTEIBULION OF _TRACTORS AND BULLDORERS
70 Paovinoze
459. *Shri O. V. Alagesan: (a) Will the Houoursble Migister of Asri.
eulture bo pleased to state how msny new traotors and bulldosers Were
imported during the current yesr and bow thsy were distributed proviuoe,
wise?
(b) Were the full requirements of the provinces met?
(0) Is there any proposal before Qovernment for the manufacture ot
tractors, bulldogers ets., in our own country?

The Honoarable 8hri Jairamdas Doulatram: The Question should have
been addressed to the Honourable Minister of Commerce. It has accordingly
been transferred to the lisy of questions for 80tk August, 1948 when the
Honourable Minister of Commeroe will angwer.

Coxaniasion T0 WaOLS-BALEES AXD RETATLERS I8 VANABPATI

460. *Babu Bamnazayan Stngh: Will the Honourable Minister of Food
be pleased to state whether it is a faot that at the time of fXing
the price of vegetable oil produots to be sold in large paols the question of
Jommissiona to the distributors, whole-ssle sellers and retail sellers was oonsi-
Jered and if so, what is theé rate of commission allowed fo each of them?

The Houoorable 8hri Jaframdas Douletram: Yes, the Commission
allowed to wholesalers and retailers is included in the controlled prices of
Vanaspati fixed by Government separatly for the three stages of transaction
viz. sale by manufaoturer or hie distributing agent to a wholesaler, by =»
wholesaler to a retailer and by a retailer to;the consumer. The diference
between the prices paid and chargeable by wholesulers and retailers in either
case gives them a margin of © pice per 1b. The agency of distributors which
s employed by some manufacturera has nob been recognised by Government
in she schedule of prices.

GraxNTs FoB COXSTRUTOTMOR AXD IMPROVERSAT OF ROADS IX ASsaM

461, *Srijut Robin) Kumar Ohaudhurt: (a) Will the Honourable Minister
of Transport be pleased to state whether Government have received any request
from the Province of Assem to give separabe and speeific grante for construo+
tion and improvement of roads passing through the States of Assam?

(b) If so, do Government propose %o make suoh grante?

The Hamourahle Dr. John Mattha): (a) Government have received only
one such request; it relatem to certain roads passing through the Kbasi Hill
States.

(b) 'The Government of India will coueider the request after preliminary
plane and estimates have been prepared.
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CONSTITUENT ASSEMBLY OF INDIA
(LEGISLATIVE) DEBATES

(PagT IT—PROCBEDINGS OTHER THAN QUESTIONS AND ANSWERS)
Tuesdoy, 24th Angvai, 1948

i

The Assembly met in the Assembly Chamber of the Council so ot &
Quarter to Eleven of the Clock, Mr. S8peaker (The Honourwple®r. G. V.
Mavslankar) in the Chair. ‘

QUESTIONS AND ANSWERS
{Ses Part I) =

1145 AM, - .
FACTORIES BILL —amntd.

Mz, Speaker: The House will now proceed with the further eonsideration of
the ‘Bill to consolidate and amend the law regulsting labour in factaries, me
reparted by the Select Colnmittee. The consideration motion was passed by
the House yesterday and we proeed todasy with the clause by clause reading of
the Bill. 1 find there are amendments by Mr. Nasiruddin Abmad.

Mr. Maxtruddin SAmad (West Bengal: Mueiim): Yes, Bir. I bave two
smendments and I shall move them together as they relate to the asme matser.

I beg to move:

“That in parts {e) and (f) of clause 2 of the Bill, for the word ‘bagimning’, the -word
‘commencing’ sobstituted.” ‘

The olause in the Bill aaya: '‘ ‘day’' means a period of twenty-four hours
beginning at midnight'*. This is in part (e). (f) also ssys the same thing.
*“Week’’ means a period of seven days beginning at midnight on S8aturday night
ete. I want to substitute the word ‘‘comumenoing’* for the word '*beginning’.
First of all, the word '‘beginning’’ ia an informal word. The word ‘‘commen3-

4ng'’ ia 8 formal word and a precise one. It is given out in Webasteir's Diotionary

of S8ynonyms, wbioh is a standard suthority on these matters that the wora
‘“‘beginning’’ hae Mlation to an event, but the word “oommending’* ls related to
a point of time. We may say that the proceedings of this House begin with the
arrival of the Speaker, but it will be proper to say that the proceedings of the
House commenoe at Quarter to Eleven. We are here conoerned with & point of
time and ‘‘commencing’’ would be 8 more proper word. T do not aay that
“*beginning”” would be sbsolutely wrong, but the word ‘‘commencing’ is more
appropriate. :

In this connection. X sbould also like to make a suggestion, if it is anceptable
to the Hovourable Migister, namely. that the week should rather begin after
the week-end. that is, after the midnight of Sundsy. A week to bexin after the
midoight of Buturday would not dbe very proper., This is only a suggesifon. Yor
the present. I move only for the changing of the word ‘‘beginning” Into

- ‘*commenoing .

(I”!)
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Mr, Speaker: Amendment moved:

"Ikt in parts (o) and (f) of clause 2 of the Bill,” for the word ‘'hieginning’, the word
‘cunumencing' be substituted.” S

The Honourabls Bhri Jagjtvan Ram “(Minister for Labéur): 8ir, I do not
claim to be a gramrmariaii: 88 my friend ' elaims % ke, but both the words
“commence’’ and ‘‘begin'’ have the same meaning and the word ‘‘begin’’ is
sippler | then . the Werd ‘‘commence’’, . 8o0. I would go iR for the
simpler 'word and I have also been advisad by the Draftsman that ‘‘begin’’ ie
quite appropriate here. I had requested {riend Mr. Naziruddin Ahmad to
help the Drafteman in all these matiters a:? he has helped him to a very greut
extent. That¢ is why this time honourable members do not ses such a large
number of amendments from my friend, but I am sorry I cannot accept this
umen $, . ' S

‘Mz, Bpéaker: I take it that on)y such of the amendments as are not acqepted
by the Drafteman appear on. the Order Paper.

Mr. Nasiruddin Abmad: Yes, 8it.

My, Bpeaker: If that is so, the honourable member may leave them alone,
unless he is very particular.

Mr. Naslruddin Ab®ad: I am not very particulur about these arnendments.
What happened was that the Honourable Minister wag kind enough to ask me
to point out eome of the amendments to the Dwafteman instead of troubling the
House over them, and I wae enabled to make a large number of suggestions. I
am grateful to the Honourable Minister and also to his Draftsman for accepting
a-large number of suggestions. Tt ie for this reason that they do not appaar on
‘the Order Paper. Yesterday, the honourable lady member, Mre. Renuka Ray.
rather lamented the absence ot a large number of amendments which the Houae
normally expeots from me. ‘The reason was as I have explained. However,
inspite of all ny industry, I missed a few more points arnd that is why they
appear cven now on the Order Paper. But 8o far as the Honourable Minjiter is
-concerned, he bas been extremely fair in oonsidering the amendments. 8o, if
he does not ascept these two particular amendments, I shall not press them.

Mr, Speaker: Then, I take.it the honourable member wishes to withdraw.
Mr. Nexiraddin Ahmad: Yes, Sir. I beg leave of the Houte to withdraw,
. Mz, Speaker: Has the honourable member lrave of the House to withdraw
his amendment? .
The amendment was, by leave of the Assembly, withdrawn.
Mr, Speaker: Then there are amendmente by Prof. 8h'bban T.al Sakeena in
List No. 5, amendments Nos. 1 to 5.
Pra3. Bhibban Lal SBaksens (U.P.: General): 8ir, I beg' to move:
““That in gart (k) (i) of clause 2 of tha Bill, after the word 'packing’, the wasls '‘paintiug
end poliahing' bhe ineerted.’’
I will also move the secoud amendment just now as it relates to the same
suh ~lause. I beg to movae:
ld‘"‘inrt after part (k) (v) of clause 2 of the Bill, the following new part {k) (vi) he
aclded ;
*(vi} loeding cargo on or unluading cargo from veasals or ships;
8ir, by my first amendment [ have only tried to extend the meaning of the
worda ‘‘manufacturing provess’ As I said vesterday, some industries. had
been left out and they could be easily inoluded im this Bill hy adding ‘‘painting
and polishing' here. - :
By my second amendment—whioh is mora importent—I bave tried to add
*“loading or unloading of cargo brom sbips’’. In fact. the British Factories Act

(IR 11
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bae got several sections for dock workers, because acoording to that Act., dock
workers are aleo entitled to the same amenities. Tin fact, I would like to dtaw the
~attention of the Hopoyrable Minister to Bedtien 105 of the British Act by whioh
they have extended the provisione of the Factory Aot to dook workers. We
know that there are about a lakh of these pecple in this country and if a Bection
like Section 105 of the British Act could be gdded to this Bill, it would be muoh
better, but I think ever if we add thise new sub-section (vi) in clause 3 (k), the
purpose would be served. The .provisions. in Seosion 106 of the Britieh Aot
run as follows:

“The proviainns of this Act hereinafter in this eul.saction mentioned shall spply to every
dock, whar{ or quay (including sny warchouse belonging to the owners, trustess or w-
servators of the dock, wharf or quay snd any line or siding used in copnection with ®od
for pucpases of the dock, whar! or quasy end not forming part of a railway or trmnway)
-#nd every other warehouse {sot forming psrt of s factory) in or for the g::pou of which
- mechanical power ia used, as if it were & factory; end as -if the perron g the actaal
uee or occupadion of it or of sny premises within it or forming ~pait f it were thy occapier
of a factory............ " ’
Then there are certain other sub-sections; end in regard to the loading and
unloadiog of cargo, the section gays: ‘

“The provisions of this Adt mentioned in parsgraph {(a)............ .shall apply o the
Jroceases of loading, unloading or cosling of eny ship in any dock, harbour or capal.....
and to sll machinery or plant used in those procesuss, as if the procasses were carried on
in a factery and the machinery or piant were machinary or plant iz a factofy mpd ths
pereou who carries on those pracesses were the occgpier of a factory.” '

That means that all the docke and wharves and quays are covered by these
provisions in the British Act. Bo what I eay is that the large numbera of dook
workers in India should alse be given the benefit of this Aot. Recently, we
Yad a Dock Worker’s Act which ia intended %o remedy the present casual nature
of dock labour, but the condition of the dock workers is very bad and if we only
add this eimple olause, all the benefits of this Act would be extended to them.
They are engaged in a work which is of paramount importanze to the countri.
‘and if their conditions of setvice are not improved, and they are diesatisfied,
nation’s commerce will suffer. I, therefore, earnestly plead for extending this
Aot to them. _ <.

Mr. Spoaker: I was just considering, before I put the amendmente, whethe:
the first amendment is not covered by the worde ‘‘ornamenting, finisbing’ etc.
which are already in the section. .

Ths Hooourable 8hri Jagjivan Bam: It is covered. I was alro just going to
point out that it is covered by the words ‘‘ornamenting and otherwiee treating'.
which are already in the Bection. .

Prof. Shibban La) 8aksena: Then, I do not. press that amendment.

The Eonourable 8hri Jagflvan Ram: In regard to tho second amendment
also, I may explain, 80 that the honourable member may be induced to witndraw
it. Loading and unloading of cargo is covered by the Dock Labourers' Begula-
tions and therefore .we did not include thet thing here.

Prof. Shibban Lal Saksena: But there is nothing for them in thie Bill here.

The Honourable Shri Jagjivan Ram: Not in thia Bill but in the cdher Aot.

Mr. Speaker: The Honourable Minister saye louding and unloading in
covered by the regulations for the do~k labourers. His ocontention is that they
havs therefore. not included it here. L '

" Prof. Shibban La) Bsksens: Are the same amenities prsvided there and
have they the force of a statute? : § -
" 'The Homourable Shri Jagiivan Ram: Their safety and other things are
provided there. but not all those thinge which are provided here in the Factasries
"86t.. The point dbout loading and unloudnig ddes Hot cotte tn’ the mantfactur-
“shg ‘pirocess -and’ that'is not a fackory: EI : .
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My, Spmakar: The question is:
'“Thet after past (k) (v) of olamse § of the Bill, the fallowing vew past (k) (vi) be

‘(+i) Mnding cargo o or unleedig mrgo frum vammh or adips’

‘The mokion was negatived.

Prof. Shibban Lal Sakens: 8ir, I move:

*“That io part (I) of clause 2 of ibe Bill, the following be added at the end;
' 'indudimvw employed in or on bebelf of a faciory se meuial, clerical, super-
'8ir, the definition of ‘‘worker’’ formerly had 8 tail in which i wes mentioned
thet the olerical staff is Do¥ included in,the definition of *'worker’’. This hil
bas now been dropped,. } coneider this is en improvement, but thxs metter ia
of vitel importance snd these words should therefore be specifically mentioned
here. There is obviously no herm in mentioning them. It was with this same
purpose in view tha't the words in the %ail of the former definition were omitted.
1 think by using these words, we will be able to make sur purpose more explicit
and odvmd much litigatico. 1 beps the Honoursble Minister will sccept the
smendment.

My, Spedker: Amendment moved:

“Thet ln p.rt (1) of clauss 2 of the Bill, sbe followiag be sdded st the end;

md; wwmo employed in or on behalf of s fectory as maepisl, clerical, enges-

_The Hopourable Bhrt Jagfivan Bam: 1 have every symipathy with the mover
of the amendment, but I do not scoept it. not becsuse I am opposed to it, but
because it ia lnpetﬂuoun It ia covered here in the definitiou as given in
Bill. Everybody who is connected with any of {he works incidental to or eoun-
nected with the menufacturing prooess is 8 worker. 8o I find thic emendment
superfluous snd not neceeasry.

Prot. Shibban lal Saksena: In view of she assurance of the Honourable
Minister thet they are included, I beg leave of the House to withdraw my
einendment.

Mr, Bpeaker: Has the honosrable member jeave of the Houee to withdrew

his amendment?
The smendment was, by lesve of the Aesembly, withdrawn,

Prof, 8hibban Lal S8adeena: 8ir, I beg to move:

“That in snt {m) (ii} of clanse 2 of the Bill, for the word ‘tweoty’, the word 'fittew’
be substituted.”

~ 8ir, our friend. Mr. Santhanam and two other friends in the Belesé Com-
mittee have given their note of dissent stating thet this pert (ii) sbould not be
there and thet all factories whether They use power or not should be covered by
this Act. Y heve every sympsthy with them, but I do think that there should
be meintained separste statistios of fectories which arc using power or which
ere not using power. If the Honoureble Minister is keen on heving that difter-
entistion let him heve It, but there should be brougbf under this Act a hrgur
number of fectories, and therefore I have suggested thet the word ‘‘fifteen™.
1 hope as 8 compsomise the Honourable Minister will acoept the amendment.

Mr. BSpeaker: Amendment moved:
'Thnmm(m)(mo!mwﬂofuunm.lorun-md\o-oy ths word ‘ARem’
be subetitated

The Ramvermbls Bt lwvutnn B, I noumpnu.m mani,
Dot beoause I db nuok want to brkyg ‘Mh m
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p\nvio:;‘)f this Act, but because it will not be edministratively gosgible a6 this
oie , there is Do masning in putting a thigg oo the stetute book which will
x not 'be eaforced E the near futuré. Moreover i: the Provincial Gov-
13 Nooy emmeuts go find that they are in a position to enforce the pFovisions

' of this Bill to every factory, they have got the power to extend the
acope of this Bill and apply it to the other factories as well, Tharefare I do not
accept the amendment. ’

Prot. Shibban Lal Selmena: 1! the Honoursble Minister is nos agreeable) I
beg leave of the House to withdraw my ameadgent.

M. 8 er: Has the honourable member leave of the House 0 withdraw
bhis amendment?

The amendment was, by leave of the Assembly, withdrawn.
Prog. Shibban lal Bekmena: Sir, I move:

“That in part (m) of clause 2 of the Bill, the words ‘or a railwey sunning ghed’,
eccurring at the and, be omitted.”

8Sir, this is an important amendment and I wish the Honourable Minister
oould see bis way to accept it. In faot, it was not in the old Act and it is an
innovation in this Bill. I don't think that the Honoursble Minister wants %o
make the lot of people in the railway running sheds woree than what it was
betore. Aa I pointed out yesterday from a quotation from the Railway Aot, I
#ind that they are putting in 60 hours work and the spreadover is 8¢ bours. I
think the running ataff is the most important staf in the Railways. Unless we
give the drivers, the firemen, the engine-cleaners and all these people the
amenities provided for in this Aot, 1 think we cannof run the railway service
efficiently. I therefore hope that the Hgnoursble Minister will not bave it said
about this Bill that it has aleo injured a large number of workers who have so
far enjoyed the benefits of the l'actory Aot. 1 hope, Bir, be will acosps the
amendment, ’

Mr, Bpeaess: Amendment moved

*““Thet in (m) af clause 2 of the Bill the worde ‘or a reilway runmiag sbed’,
ocuurring at the end, be cmitted.” :

8hri X. SBantbanam (Madras: General): This point came for an exhaustive
enquiry at the Select Committee meeting and it was found that it was to the
advantage of the workers themselves that the clause should remain ss it is.
There was some difficulty in distinguishing between workers within the running
abed who were treated as factory workers and othe:s who work outside the
runding sbed and were treated as non.factory workere and there waa a great
deal of confusion. Also under the Railway rples the people we exempt from
this Factory Act get many more privileges and therefore it is considered desir-
able that this running shed should not be treated like a factory for the good of
the workers themselves.

Prof. Bhibhan Lal Bakpens: I cdonot think of any advantagea $o which they
are entitled by being exoluded from this Act.

The Honourable Shri Jagfivan Bam: I think, Sir, this smendment hes bsen
put by my honourable friend out a! some misconecaption. He hag raised the
queation of drivers and guards. I do not see bow we can mix up tbese drivers
and guards with the railway running aheds. It ls not meant for drivers, firemen
and guards. These running sheds are not as a matter of fact faetories; they
are not even repair shops; they are places where tdese ongipes are olesned or
minor fepairs done. The enomaly arose besause those who are warking in these
sheds are treated as if they were employed in.a factory snd those workipg out-
side are treated as if shéy are not factory workers: and that anomaly was created
among the same categorv of staf?! themselvas. In order to do away with that
snomaly and in view of the fact that these zurming sheds are from the patur
of their work not faetories, it was broughd $o our aobics by the Railway Bosrd
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thut it would be advisable to exempt these running sheds from the purview of
the Factories Act. As regards other amenities, aa pointed out by Mr. Banthanam
they are better placed in the matter of leave rules and other things. As regards
hours of work, for railway workers as pointed out by Prof. SBaksena, they are
for the running staff. Those also are going to be revised in view of the award ,
given by Justice Rajadhyakeba whizh will soon come into force. So all theso
points do not arise and my honourable friend is labouring under a misconception;
1 hope he will withdraw the amegdment.
Prof. Shibban L&l Balena: I would have found great pleasure in with-

drawing it but as I am myself fully acquainted with many running sheds aj}
over the country . 00 &

Mr. Speaker: There cah be no reply to the argument. The:  hoamoursble
member has to make up hie mind whether he withdraws it or wishes it to be
put fo vote. -

Prof. S8hibban Lal Salsena: I desire to press it.

Mr, S8peaker: The question is:

“That in part (m) of clause 2 of the Bill, the words ‘or a railway running sghed’,
occurring at the end, be omitted.” '

Tbe motion wus negatived.

Mr. Naziraddin: Ahmad: Sir, I move:

“Chat in part (n) of clause 2 of the Bill, for the words and where t.he said aflaire ase
entrusted to a manegmgeegent auch agent ahall be deemud to be the occupier of the
factory’; the foflowing \lnbltltulcd

‘and includes, where the affaira of the factory are entrusted to a mangging agent.
such managing agent;'

This relates to the definition of the word ‘‘occupier’”. It eays: ‘' ‘ocoupier”
ol a factor\' merns the perron who has ultimate control over the affairs of the
factory,”" Then there is a long passage: ‘‘and where the said affairs are en-
trusted to a managing agent, such agent ahall be deemed to be the oceupier of
the factory.'* ‘l'hcse words aro condensed in the amendment.

The wmendment micrely substitutes for the lastr words ‘‘shall be deemed to
be the ozcupier of the factory’ the word “‘includes”. The definition relates to
an occupier and if we say it includes a menagmg agent all these words ‘‘shall
bg deemed to be the occupier of tho factory” would be unnecessary. If we
say that -the occupier includes the managing agent if he is in_charge, that is
quite enough to express the idex and it eonomises 8o many words. Sir, I move.

The Hanourable Shri Jagjivan Bam: Sir, it is not only a question of drafting
but changea the meaning algo to some cxtent. Under the clause the managi
agent if he ie in charge will be the occupier, whereas the amendment w0ulg
make the person who is in ultimate control as well as the managing agent -
occupiers of the same fnctory 80 it is not,merely an improvement «f language
but also changea the meaning. I cannot a')oept ﬁz

N>, Naxiruddin Ahmad: The same risk is there also in the clauee as it
stands.

Mr. 8peaker: No, it is not so. "hl‘he smendment would make it apply to
hoth; that is not the idea. :

!r Nasiruddin Abmad: Then I do not prees it.
Mx. Speaker: Then I need not put it to the House.
x-f R. K. Bidhva (C. P. and Berar: Genersl): 8ir, I beg to move:

. *That after part (o) of, clauss 8 of the Bill. the lollavlng Dew Part be u\nﬂd

‘{qo0} 'Chle! Inspector’ and. ‘Inapsttor' mean persoms who have s ved for aboot. Lhrn.
= years' in &e; recogol sod Jﬂa] mmm?e . * ’
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In view of the Inspeotor’s dutics this is very imnportant. 'The Jopourable
Minister stated that even in the Adviser's department there is training of
inspectors. .I should like to know what training is given there, I the Inspeo-
tors are trained there I will press for thic amendment. "

The Honourable Bhri Jagjivan Ram: Sir, I am not asocepting thie smend-
ment. - ;
Mz. B. K. 8idhva: Then I do not press it.

Mr. Speaker: ' Then I ‘will not put it to the House.
8bri Ajit Prazad Jain (U. P.: Genersl):  8ir, I move:

“That in part (q) of clause 2 of the Bill, the following be sdded at the end;
‘and t.l:. re!omncee to & province shall be conetrosd ag referoucee to an Accediag

1 said something about this yesterday and I desire to say.s few words oa it
now. This amendment reslly relates to clause 100 of the gill whioh esays that
in case of firms and asscciations all the partners of the firm or members of the
assooiation shall be responeible for any breach or violation of the provisions of
law. To this there is 8 proviso to the effeot that it will be open to the partners
of the firm or the members of the association to nominate one of their purtners
or menibers, and that person alone shall be liablefor any breaoh or violation of
the law. But that proviso lay; down a rider that such member should be
residing within the provinces of India. Now the word ‘provinoe’ has a speoinl
mesaaning under the Governmerit of India Aot and means one of the provinces
mentioned therein. This Bill has now been extended to the Acoeding States:
And if this amendment is not accepted i¢ will mean that in the osse of & firm
or association which cairies on business in an Acceding State the partners or
members, who will all be ordinsrily residing in an Acceding State, sbel}s no% be
entitled to nominate a partner or member who alone will be responsible for
violations or breaches of the law. ™I think for provinces and States there must
be one law and my amendfent would remove the anomaly that now exists in
the Bill. I hope it will be accepted. 8ir, I move.

Mr. Speaker: Amendment moved:
“That in part (q) of clause 3 pf the Bill, the following be added at the end :
‘and’ _nélumlonnm to & provinos shall be construed ss references also to sn Accediing
ul"l

The Hanounadla Bhri Jagjtvan Ram: 1 think it sbould read as ‘‘references
also to an Acceding State.”” I am prepared to acoept-in this form.

Mr. Speaker: Has the honourable member any objeotion to sadding. the
word ‘‘also’’ - :

thri Ajfit Prasad Jain: No, Sir.

Mr. S8peaker: The question is: i
"Thet in part (q} of clause 2 of the Bill, the following be added at the end:
‘and sli references to & Provinces shall be construed ss references aled %0 an Acceding

1

The motion was adopted.
Mr. 8peaker: The question is:
*“That clanse 2, as amended, stand psrt of the Bill."”

.The motion was adopted.
Clause 2, ag amended, was added to the Bill.

Mr. Naziraddin Ahmad: Sir, I beg to move: , g
“That the Proviso to Clause 3 of the Bill be cmitted.” Y o

<
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.8ir, the main part of clause 8 is to this effect: ‘‘In this Act, referencea to
simie of day are references to Indian Standard time, being five an& a half houre
shead of Greenwich Mean Time.’’ ‘T'hen there is the proviso that the Indian
Standsrd Time may be absndoned in certain ossee and otbher times may be
allowed to be observed. I submit, 8ir, that by sllowing this latitude, nothing
would be gained. In fact, no principle will be affected if we all observe the same
Standard Time. There will be uniformity. No vested rights or caste prejudices
of any kind which the people value a0 much will be sufeguarded by adding tuz
proviso. On the other hand, in the interest of uniformity of time, X submit the
proviso should be deleted. No hardship will be csused thereby %o anybody.

Mr. Speaker: I think the honourable member knowa that this ia an amend-

;x}x;_snt which need not be proteeded with and that he will not, aa usual, pregs
is, .

Mz, Waxiruddin Almaldl: If the Honourable Minister does not accept it. . .

Mr, Speakar: It inugt b obvious. There is s difference of twenty minutes
between the Bomhay time and the Calcutta tme. If a uniform time is adopted,
the Calcutts workera will be put to a great hardship.

Mr. Naxirdddin Abmad: The amouns of time will be the same; only the
starting point will be differens. It is only in satronamiocal or other scientific
.obsérvationa that the exact local time is very jmportant. If_in the Poats nnd
Telegraphs and the Railwaye tbe same Standard Time which ia ~urrent from
Bombay to Aesamh without causing the lesat disturbance, 1 think there will be
no difficulty. in sooepting this amendment and deleting this proviso. It will
causeé diffioulty only in thip case of neutical and astronomioal observatories; we
are not here dealing with any such thing.

The Eancurehlp Bhri Jagfivan Basm: What about the Cal-utts local time?

Mr. Bagyoddin Ahmad: Cslcusta time is an anomaly against which there has
been a serious outery. I beg to submit®that in the Railways, Post Offices and
in Offices throughout Indis, the Rtondard Time is maintained and no bardship
is caused. There was 8 gentleman who was 8 lawyér, aiid he wanted to eatch
a train. He-bad to add 24 minutes to the local time, which was then hnown ss
the Jubbulpore time. He was always lat¢ and always migsed the train. 8o,
this time he began to arrange for his departure from three daya before the jgurney.
First of all, he added 24 minutes to the local time and *ommitted to memory the
exact time. Unconaciously, forgetting that he had already added the time, he
agsain added 24 minutes and when he went to the platfotm, it was empty. He
thought the trein was late and that he had comne tco carly. After gome time,
be was infotmed that the train had lefs. In thede oircumstances, no advantage
will accrue to any one by sallowing this difference in the timings; in fa-t. it would
be always dangerous to allow two timings in the same place. . _

Bhy{ K. Santhanam: In U.K,, they have got the Summer Time and Doub'e
Summer Time.

Mr, Masireddin Ahmad: In Post Offices and in Telegraph Dfficea. we have
got the Standard Time. The All-India Radio also observes the Standard time.
sand everybody has accepted these timinge. Conversion of one time into another
is an irksome and risky affair. Tt is for this purpose that I want to make it
uniform.

8hri BE. V. Kamath (C. P. end Berar: General): The metropolis of the pro-
vince from which my honoursble friend himself bails. . which is one of {he biggest

industrial centres in our ecountry, is notorious for its persistent observsnce of
local time.

Mr. Naxiruddin ADMAd: Nowndaye chsd Aas changid.
M. Spsakat: Do I put it %o the Heuse?
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lm Alnll Yea.
tr m«- Amendmeat moved:
“Thes the Proviso to Clsuse 3 of the Bill be omitted.”

The Hanourable Shri Jagjivan Bam: I do uot acoeps the emendment, Apart
“om the times that may be prevailing in places like Calcusta and Bombay, it
becomes sometimes necessary %o alter the Btandard Time and apply the local
times in certaia industries in certain seesons of the yaar. In other countries
algs they have the Summer Time and the Doubfe Bummer Time snd thinks like
that. It is 8t present exzisting in our country aleo. It is not going to cause any.
ditculty to anybody it local times are applied. Therefors, 1 do not accept ths
amendment.

Mr. Spraker: The question is:

“‘That the Provieo to Clanse 3 of the Bill be omitted.”

“I'be motion was negusived.

Mr. Spegier: The question is:

“ Thet Clsuse 3 ssad pery of the Bill.”
‘I'ne motion was adopted.

Clause 3 was added to the Bill.

8br{ Afit Premsd Jatn: Sir. I do not&ropose to move the amendment; but 1
weiuld like to take this opportunity to make a few obloﬁltnom about thiz clavee
4, if T may be permitted to do so.

r. 8Speaker: Yes.

SM Afit Pramd Jatn: Sir, Clause 4 provides that the provincisl Govern-
ment shall have 4he power to declsre that a factory which in fact consists of
different departments or branches should be treated as eo many different
factories. In the British Act, there is also 8 ¢ounter part of this provision and
the Chlef Inspactor there has been given the power to treat more than one
{actories as one factory. T think that is & very wholesotne provision that the
Chbief Inspector of the Provincial Government should have the power to treat
either a number of factories as one, if they are. one, or treat one fastory as o
number of factories, if they are different factories. Thit does not necessarily
mesn that the Provincial Government will un-necessarily group a number of
fsotories in%o one; but if any effort is mede by the Faotory owners $0 sircurswent
the provisions of law, then, the Provincial Qoverninent may ast so that the true
intention of the Act may be carried out. T hope that in working out the provl-
gions of this Bill, this point will be kept in view.

0. Opuhr. The question is:
‘Thst clause & stand part of the Bili"”
‘The motion waa adopted.

Clause 4 was added to the Bill.

Prof, 8hfbban Yal Sakeana: Sir, there in aome mis-print ham. The amend-
ment whiob I have tabled gives two sltarnssives. The firat altermative is that
clause 8 of the Bill be omitted and if it is not acoeptable, then‘ in the alternative,

T bave suggested thres ams.ndinsnte, 5
Mr. Speaker: That may not be in order.
Prof. @htdan Lal Baksans: I know my honoureble friend the Minister is
nﬁt“ngbﬂmnmyd Gbuemndmub Ionl;quuo ﬂlhxpy poaition

dloar in mgurd 4o dhia
&
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Mr. 8peaksr: The prosedure which { would suggest is this - st us ﬁntvdil-
pose of the amendments; if he has to say anything substantially egainst ““the
clause, then he may addresg the House about the clause.

Proi. S8hibdban L&l Sakpena: All the four amendments are__one‘opqnpotea

whole. They are put forward only in the alternative.
-Mr, Bpeaker: Which amendment does ho propose to move?

_¥rof, 8bhibban Ial SBalsens: I have suggested that'either- clause 5 of the
Bill bo omitted, or, if that is not aoceptable, then_in clause 5 of the
Bill, after the words ‘‘provincial Government", she following words be inserted,
namely:—"‘with the cousent of the Iegislative Assembly expressed through
resolution. "’ ; that in clause 5 of the Bill, the words™‘al]l or'’ occurring in line
three be omitted, and that in the Proviso to “:lause 5 of the Bill, the wozrds *‘d#t s
time'' be omitted. 1 had also pointed out yesterday that in a fres India we
shou!d not give to the lixecutive power of over-rid.ng the wishes of the Legislu-
ture. Here we are pussing this Act after prolonged discussions and -we should
not give power to any executive authority to say that an emergenoy. has arisen
and so this Act must remain in abeyance. 1 think the Government has enough
powers to meet emergencies, and Acte passed with great labour by this sovervign
Assembly should not be put at naught by mere e¢xecutive orders. I want this
power to be taken away, but Government muy have power in times of emer-
gency to call a meeting of the Assembly. At present they also have powers to
issue an Ordinance, It should never happen that the workers in-a fauetory. ure
without any Code to regulate their conditions of service... I think that England.
and Amnerica, altbough they went through the great war, still did not annul.
their lubour legislations. What they did wns that they tried to have their
Parliament or Congress to meet and to frame laws to meet any -emergency.” - If
we put in this provision here. it nwmy be Iater used vindictively by amother Gov-
ernment not properly. disposed towards labour. I am not prepgred to give this
power to any (Jovernment to set at naught the will of tbis sovcreign Assembly.
1 think it ix aun undemocratic provision and it should not be included in an Aot
passed by this Assembly. T hope the Honourable Minister will see that this
ahomaly is removed frozg the Act. He already has all.4the powers to meet emer-
gencies and to give s Government the power to transcend all law will be most
unwise. I wish this to be a really democratic Bill and I do not want it to be
ssid that any Governmant has powers to sit at naught legislation passed by this
House. ;

My. Spesker: The position then comos to this. Ae I staled to him bis
amandment No. 7 for the deletion of the entire clause. will be oul of order. He
can of course vobe againat the clause.

Then there #re three other amendrtients—Nos. 8. 8 and 10, which he wishes
to move as alternatives to the deletion of $he clause. : 5

T ahall put them to the House one bv oné. Amendment No. 8 goes out
hecause the deletion of the words *‘all or'" is not going to make any differance.
'The clause reads:

“Tn anv case of Public emercence the Wrovincial flovernment mav. be notifi~ation in the
officia]l Gasette, exempt; any factory or class or description of factories from all o¢ any of
the provisione of this Act....'" Co '

Really thore ia no wubstantial change. But if he. is particular. T will put
Nos. 8 ang 10. :

Frof, Shibban Lal Saleena: T would like to know what the Honourable the
Minister has to say. I think he may agree with me. :

Mr. Speakar: Very well. g T T;

The urable Ehrl ,.f"“ Ram: [ have nothing mueh to-say. These
rowers gqxemption are belng given to the Provinefal Gowernments it caser-of\

-
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public emergency. We are widening the scope of the Factories Bill. My friend
is gware ju csue of un cmergency, like a war, 4 very large number of small fac-
toriee spring up in counection with war supplies and it may not be desirable und
wise on the purt of the Goveruwnent to enforoe the provisions of this Act to a
very large™umber of factories that may be existug or may exiet, us 'a war
emergency.

Now as that amendmeant is, if thie emergency provision is to be used, it
should be with the express approval of the Legislature. Well, it ie for the
House, to deside whether, in case of an emergency, it will be possible to convene
a meeting of the Legislature and to have a resolution passed to thie effect,

- seeking the approval of the Houss ¢v the exemption of the factories from
ihe provisions of this Act. I do not think it ia adviuable to have this provision
that the prior approval of the Legislature will have to be taken. It might be
that in case of an emergency it will not be possible to convene 2 mesting of the
Legielature at all and-the memberg themselves niay not be in a position to
attend the meeting. 8o I do not think it is neceesary to have that provision and
I cannot agree to the deletion of thie provieion, 1t ie very necessary.

Prof. Bhibban Lal Saksena: In place of ‘‘Provincial Govemment wil he
be prepared to bave ‘‘Central Government’'?

Mr. BpoaRdr: That is u new suggestion. But is the honoumble member
particular that I should put the amendment to the vote of the House?

Prot. Shibban Lal Baksens: If he does not agres I w.ll withdraw it. .

Mr. Bpeaker: There is no question of withdrawal. He is not going to move
the smendments. BSo that disposes of all the ameridnients to.this clause except
thut of Mr. Nazirnddin Ahmad.

Mr. Nasiruddin Ahmad: 1 am not moving. '

Mr. S8peaker: In that case I shall put the Clause to the vote of the House.
The question is:

“That Clanae 5 stand pert of the Bill.”

The motion wae adopted.

Clause § wes added to the Bill.

The Houourable Bhri Jagjivan Ram:. 8ir, I move:

“That m sud-clause (1) of claiise 6 of the Bill. for the word ‘may’, the word ‘shell’ 'be
qubmwtad

The idea ie that the Provinwial Government 'shall’ hove to make rulea
requiring all theee provisions-which are prov:ded in this Act. Therefore, I

gmve
Mr. Speaer: Amendment moved:

**That in sub.clawee (1) of clavise 6 of the Bill, for tha word ‘may’, the word ‘shall' e
suhatituted.”

Bhri Prabhio-Dayal Hima {(Weet Bengal: General): I do not sece why
tha Houoursble &inister should ask for this change to ba mrde in clause %.
This Factories Bill makeg sompulsory provision for health, safety and other
conveniences and amenities for labour, this section seeks to lay down certain
additiona} conditions which if the Provineial Government sball so desire they
may lay-down. wviz.. approval of particulsr places as sites for a fastory or other-
wise. There ia nothing as regarde conveniences. for labour or anvthing else.
Bo far ae the big towne are' conoerned. there are munisipal laws whish “$ave
to be followed by applicants for the erection of factories and they bhave % zpply
for eanation to the different municipil ccrporations. 8o far as the other muni- -
oipal @owns' in the provintes are concerned. theredalso the muviolpal Jaws
require it. But if oertafn factaries have to be ereated ir villages, where there

Fl
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is neither 8, municipality nor anything else, thig question of a selection of a ik
or finding a aite, does not arise. You wilt find shat this Factories Bill has beea
made very extensive iu view of the definition of the word ‘factory’ und it has
been made applicable to a number of oooupations carried out by more than
20 persons. 1f site plans have to be tiled and spgcifications have to be filed and
the same¢ made compulsory, the expeases will be very much inoreased. Any ex-
pengiture we add to the erection of & factory, or the manufacture of any parti-
cular thing, has to be paid for by the consumera. 1t is not the factory owners
alone who have to pay. They oertainly realize every pice they spend from the*
consumers. Therefore the Homourable Minister should oonsider the advisability

of the change of the word ‘'may’ into ‘shall’ and I am Bure thas when he will
consider it carefully he will not press hia amendment.

Blsi K. Gamthavam: 1 support the objection teken by the previous mem-
ber. There is nos only the question of plans but also provisions requiring
registration snd licenses for factories. If you alter ‘may’ into ‘sbhall’ it will
mean every kind of factory, including weaving factories, etc. will have to be
licensed. 1 do not think it is the intention of the framera of the Bill or the
Government that such things should be forced on the Provincial Government for
every clase of factory. This Bill can be extended to the smalfest concerns with
five or six people and so in view of shose facts, I do not think it is desirable that
the Provincial Government should be compelled to make rules on every one

of these items. They may make rules on one, two or three items according to
the necessities of the cage.

Bhri B, V. Kamath: ] think, Bir, the word ‘may’ wherever it is neoessary
will carry the force of ‘shall’, and the amendment is rot quite neoessary.

8hrl Goplhriahna Vijayavargiys (Gwalior Btate): Bir, I feel that this amend-
ment is necessury, because I know in my place in Central India the Birlas
have a-quired a very large amount of land and factories will grow on them very
gradually. Nobody will know how they will construct them. Bpecifications and

plans are therefore very much necessary, as the Government must know what
they are and, 8o the rules must be framed.

Shrl Ajit Presad Jain: Bir. I am afraid 1 cannot agree with the contentlon
of Mr. Santhanam. Section 8 begins with: “The Provinclal Government may
inake rules'’. This ‘may’ is proposed to be changed into ‘shall’.  Further
the clause says:

“requiring the previous permission in writing of the Provincial Qovernment or the Chief
Tnspacter to be obtained for the site on which the factory is to be aituated for the cobstruce
tion or extension of any factory ov class or deecription of fectories.”

This section by iteelf empowers the provincial government to frame rules
with respect to any class or description of factories. After t.l_:e obange of the
word “‘may’’ into ‘‘shall’’ it will still be open to the provincial government to
lay down that certain clagses of factories tnay not have to take the permission.
This change will not make it compulsory for the provincia] gerernent to lay
down rules in resnect of nll factorles. The rules may be oonfined to oertaln
classes or descriptions of factories gnd the reasons given by Mr. Banthanam in
support of the objestlon does not hold good . . . ..

ghri K. Santhagam: Will the bonourable member please see tl}at pert (a)
refers only to the site and in regard to parta (b). (o) and (d) there is no such
option. )

: Prassd Jain: Yeo, I have seen them. Purngraph (b) refers to suot
par:::i:g‘:xd i (a) goes (b) slso goes. SBimllarly (e) refers to suéh plana and
epedifieations and i (b) gots (o) also-goes: Phus (a);.(b)-nn'd (o) all g;ﬁogg’the‘:,.
Thex sll apply or do aos-afy. ' Pert (o) is'on o different footfdg.  Bab l;
mﬁ&uﬁuwwhmbofreghﬂwmbohmpo\dmy olass
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or description of factories. (d) does not come undar e omnibus objestion,
because certaip very small fectories may he left out of the requiremsnte of
TYegrtration by the provincial administration. I submit that it should be mads
‘compulsory for the provincial government to lay down the rules. May be tbe
provincial goverufnent may ohoose to ezempt certain oless of factories but the
laying down of the rules must be comgulsory and es sush I auppart the amend-
ment of the Honourable Minister.

Frof. Shibban Lal Salmena: S8ir, I also think that the smendment of the
Hounourable Minieter is necepsary and I do not egree with my ‘friend Mr.
Bantbpnam. 1 thigk that tbis is really intended to enable the Government %o
kecp statiatics of all the factories which apring up and also $o see that they do
spring 4p sccording to a natianal plan of development. Qovernment will then
know where such factories are being established. The provincial governments
eball themeelves take into consideration the objections rsised by my Iriends
and meke such rules which will exempt euch fastories in regard to which it will
be cumbersome to file such particulars. We should truet the provinsisl govern-
ment in that respest. They will tbemselves meake rules whioch will enable in-
dustry to grow and the Government at the Centre will have an overall picture
of the development and they will know whether the development ie according
to their plan, so that they may be able to tell us when necesssry how much the
country bas progressed and bow far their plans are being a-hieved. T think this
jo 8 very important amendment. The word ‘may’ should be changed into
‘ahall".

@ frgw At Gegow vy . e qeth ff, g ATEX e MR
w3 wrn i@ e vmfes e aw o § ) F aoen e gogw e §
wfafedufrat, srettvn ohg O § Wi TR o W e fraw T ¥
vyt eTear @3 o, Rerwr ogi v ewv R, 2wt o o | e
qfers f TR Prow 3 Q) O W ER N O I @ qfemw g § o
iy eTeTd W) fivan @ TfgR | € TETC T N darew ol a1 T § e
o S qeY a1 art ¢ fe AR @RI U TR @ S @ 3T OF o i
w2 wream ¥ € ¥ ¢ ardd fis wE €8 ff FTIFT 1 TC TG OF  Wiwew
aQfA (Looal authority) € ¢, ‘fec wfvfimom e (Provincial
suthority) sm arh 1 @ ssx & i fovww ¥ @, wE &
o f s New'may RE@Iwr e, v R W v @
s § it ot ow @ an ofR, Wifs st g R g R e
o2 ¢ fx TR Ufae w (administrative) feww ¢ ot 1 W ot
N AT A oW § | AT W, IR W eWw a1 T eyt Qufly-
frdww (sdministration) w1 a€rw wr wuy | ¥ worr § v wag F 9EW wmm
s @ anddr + ‘shall’ et @ g 37! gT wyvit W@ §, werdR ofY | R
R wigt f s ‘may’ & Wt @ At ‘shall’ 7 cvr w7

' (Buglish transdation of the abowe wpesch).
Shri Gokulthal Dsulatram Bhsit (Rastern Rajputens BStaies Growp):

Bir, the matter under disevasion is that the Proviooa] Government ‘may  cr
‘ahall" talkis therulés, T Inaw that in esch and every Province $here sre muni.

cipalities, Corparutions eto. which have got separete rules of (heir own in
P T amd tbe p e whres, sosdh o largs Fatmiay Soul)
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be installed. They have. framed ‘their bye-laws concerning al® such mattars
Here we have referred to thingg about the rule-making povwers of the Provinoial
Governiuent. The amendment whickh is coming before us imposes some
irksome restrictions which 'if observed in this manner by the Provincial Govern-
anent will affecs all the large and small factories and they will not be able to do
anything. Everywhere there is a local authority and over that comes the
Provincial authority. In thi¥ way, this dual control by the two authorities will
weate diffisulties. - Therefore, I would stress that the existing word ‘may’ is
quite appropriate and adequate and we should not go beyond that, because at
many places the Honourable Minister hae stated that it will create administra-
tive ditBculties. Here there is bound to be such a difficulty. When the ques
tion of ten er fifteen arises, that will involve the administration. I feel that in
actual practice it will create a great difficulty. By the substitution of the
word ‘shall’ we are going to add their difficulty rather thau removing it. ‘There-
fore, 1 would like that the word ‘may’ be not substituted by ‘shall’.

MWe. Nasiraddtn AhmsA: Sir, T beg to submit that the word ‘may’ will
be sufficient to serve the purpose. There is a suspicion in the debate that
Provincisl Governments where necessary will not make rules, unless we intro-
duce the word ‘shall' . I submit that wherever rule-making power i8 given it
is always the custom to use the word may instead of ‘shull’. 'As Mr.
Kamath has ssid in many cases the word ‘may’ has the import of ‘shall’,
though I do not agree with that view so far as the present Bill is ooncerned
There. is no reason to suppose that where rules are necessary the Provincial
Governments will not make them. After all they are democratic metxtutlone
and they will march with the times. ' As examples I submit thas the word ‘may’
has been used in other places also. In clause 84 at pege 31, line 1, ib is eaid
‘“The Provincial Government may make rules’”’. In clause 76 line 1, it says
‘‘The Provincial Government may meake rules’’. Again in olause 88 it is .3
*‘The Provincial (Government may prescribe’’. 1 submit that the word *“shall”
is not called for. Tt is alwayg prudent to leave the Provincial Government to
determine what rules are to be made. If we use the-ward ‘shall’, aa Mr.
Sunthanam has pointed out, the Provincial Governments will be bound to make
rules, providing for all the things as are indicated in the clause. This may lead
to hardship or anomalies in different cases. It ig far better to leave to the Pro-
vincial Governments full discretion 8s to the matter in which rules are to be
made, the manner in which they should be made and the extent to which they
shouM go. By using the word ‘shall’ we shall probably rob the Provincial
Governments of all dis~retion in the matter. In these circumstances T beg to
submit that the change of the word ° may’ to ‘shall’ is not called for and: need
not he pressed. The word ‘may’ is used in various other Acts and Bills in the
same manner 88 it appears in the present text.

8hri T, A. Ramalingam Obettiar (Madras: General): 8ir, on 8 point not
necassarily of order but of procedure, I wish to point out that the report of the
Select Committee has been presented by the Honoursble' Minister. It there-
fore puts people in a delicate position when he himself moves smendments to
what he has placed before o House. I do not know whether as a point of order
or as a point of prooedure because of the delicate position thereby creabed, ycu
may not rule that euch amendments may, if necessary, be moved by somebod y
else on behalf of the Government or btherwise. But the Minister himself propos-
ing an amendment puts people in 8 very delicate position.and it makes‘things very
awkward when there is an opposition,

Mr. Speaker: In form it will be better if somebody else moved the amend-
ment ; but in substanse it is not going to make a difference because the awkward-
ness will etill be there if the Minister supports that améndment. Technically
apenking, it can be said that all the clauses are Put from the Cbair and there-
‘fo™e gny pereon can mové ah amendment, including the Minister. That seems
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t¢ oe the technical position. But it would look: better if i‘omeboﬂ'y blae “‘oved
it—not that a Minister is debarred from. moving it.
What is the Honaursble Mitister's sav *out thr’ present amendment?
The Honqurable 8hxi Jagiivan Ram: I.personsily thought that this shungs
Wys necessary, but in view of the wishes of the House I will not insist- on my
_amen mepf. = ) :
. . Me. Bpeaker: Has the Honourable Minister leave of the House fo- with-
draw:hit amendment ? S 2 ¥

The amendment was, by leave of the Arsembly, withdraw._'n.

The Honourable Bhrl Jaglivan Ram! I move:

*“That after part' (d) of sub-clause (1) of claase € of the Bill, the following new part
e l_dd,d: I

'(e} requiring that mo licence shall be granted or renewed unless the notice apecified
in section 7 has been given.' "

-4

This is a formal amendment _requim;g thet the reguiremens of giting Aotice
ty the occupier under section 7 is fulfilled before a licen-e is granted or renewed.

Mr. Bpeaker: 'The queation is: ' i

“That after part (d) of sub.clause {1} of clause 6 nf the Bill, the following new part
-be added : ' :

‘(e) requiring that mo licence shalf he granted or renewed uniess the notice specified
in aection 7 has been given.' " .

The motion was adopted.

Dr, V. Bubtamaniam (Madrss: Genersl): 8ir, I will not move the amend-
anent but will say a few words. Before giving the perniission the Inspector will
bave to fulfii several formalities—he will have to inspect the site,
ne will have to scrutinize the plans and do so many other thipgs.
1t will take a fong time for him to go round and inspect all the sm.
From the information given by the Honourable Minister there will be 160 to 200
factories and he will have to do his normal work and aleo inspect the sites and
study the plans to see whether they are up to the standards and have the
requisite safety and other margine. All this wiil take a long time. "And by
chance even a clerk can delay the communication for three months. According
to the provision contained in the-existing clause it is enough if the industrialiat
‘takes the opportunity of upplying for permission: he just waits for three months
und he sutonatically gets the permirsion. I consider that the period of three
months is not sufficient, I have therefore made it six months in my amendment.
If the Honournble Minister wills he may take it, otherwise I -am not inoving the
etnertdment.

The Honourable 8hri Jagfivan Bam: I will not accept it.

Mr. 8pesker: Then there is the amendment by Prof. 8hibban Lal Bakscna.

. Prof. Shibban Lal Baksens: In view of the acceptance of the amendment
of Mr. Ajit Prasad Jrin T am not moving it. .

M. Bpeaker: The question is:
““That clause 6, as amended, rtand part of 4 BiL v}, . T
The motion was adopted. '
Clause 6 was added to the Bill, -
The Honouradls Bhri Jagfivan Bam: I move:

“That in part {b) of aub-clacse- {1} of clause 7 of the Bill. after the word ‘name’, the
. words ‘and address’ be inserted.” o

1t is aimply to have the'name and eAdréss.

e

"
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Mr. BpeaBer: Amendment moved:

“Thet in {b) of sub-clauss (1) of clause 7 of tbe Bill, after the word ‘came’. the
words ‘snd eddrese’ inenrted,”’ . ‘

8uri Prabbn Deyal Eimetsingka: That is Dot niecessary beeause of the
definitien of the word ‘‘odcupiar’’ m sub-elause (n) of clause 2. It says that
‘occupier’ meang the person who bas ultimete control over the affairs of the
factory. Thbe address and everything is there. It is not therefore neceasary.
But if the Honourable Minister wants to have it in addition here also, that is &
different matter.

The Honourable 8hri Jagiivan Ram: I want to bave it here also.

Mr. Speaker: The questionyis:

“That in part (b) of sub-clause (1) of clause 7 of the Bill, sfter the word ‘wame’, the:
words ‘and address’ bp i d."”

The motion was adopted.

‘The ERmcErshis Bhrt Fagfivan Bam: I move:

“That for plri (d) 'of sub-clause (i) of clause 7 of the.Bill, the following be substifiue! .

'(d) the dature of the manufacturing procese--

(i) esrried on in the factory during the last twelve months in the case of faciories
ip existence on the dste of tﬁo commeacement of this Act, sdd

(i1) to be carried on in the factory during the next tweive monsths 1n the case of all
foctories;’ **

This provision has become nepessary in view of the fast dhat we want some
industriaf statietics. Under the Industrial Btstietios Act employers are required
to submit certain statistics. In ovder to save duplication of work of the
employers, in consultation with the Ministry of Indusiry and Supply we thoughit
theé if we make this provision in this Ast we .will get these statistios and the
work of the employers will also be ligbtensd.

My, Spsaker: Amendment moved:

“That for psrt (d) of sub-olause (1) of ciatme 7 of the Bili, the following be subatituses)

*(d) the nature of the manafacioring Procam=—

{i) carried on in the factory during the Jast twelve mouths in tbe case of factories
in exislenoe on the date of the commensament of tbis Act, snd

(i) to be cerrisd on fn the {actory during the pext twelve months in the csse of ail
factorieny’ "

Bhri K. Banthsnam: There can be no objection to the amendment, but the
wording ie not quite happy. Suppose an existing factory has been cerrying on
one process for twelwe monthe and osrries on another process for the next
twelve monthe, It has to give ststistice sa to what it oarried on for the previous
twelve monthe and not what it is going to carry on. In the asee of exdeting
factories if it is necesssry they should give not only the procese carried on for the
last twelve monthe but also what they propose to carry on for the nemt twelve
months.

The Honourable Bhri Jeglivan Bam: Thet is covered by (ii) which esys ‘‘to
be oarried on in the factory during the next twelve months in the case of all
faotories .

‘Pwi. N. @. Ranga (Madras: Geperal): I would like &, bave ove clarifica-
tion. Does this preclude any fastory in the next year in continuing the proces
of it own work? ;

Ths Kmcurhie Ebri Jagiivan Ram: No, not st .all,
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- Mr, S8peaker: It is only a neoessary jngredient of the notice %o be given—
he has to give notice of oscupation and it is in connestion with that notice thad
he has to state these facts. \

The question is: :
“'That for part, (d) of snbclflse (1) of clause 7 of the Bill, the following he suhstituted:

‘(d) the nature of the manufacturing process—
(i) carried on in the factory during the last twelve months in the case of factories
. in existence on the dste of the commencement of this Act, aad -
(ii) to be carried on in vhe factory during the next twelve mouths in the case of all
factories;’ *'
The motion was adopted. -

The Honourable S8hri Jagfivan Bam: 8ir, I move:

“That after part (g) of sub-clause (1) of clause 7 of the Bill, the following new part
(h' be inserted and the oxistiog pa#tt (h) be re-lettered as part (i}:

‘(b) the average number of workers pér day employed during the lsat twelve months
in the case of a factory in existence on the date of the commencement of this

Act;' "
S - [ ]
8ir, this amendment also is for statistioal purposes.
Mr. Speaker: The question is:

“That after part (g) of sub-clause (1) of clouse 7 of the Bill, the following new part
(h) be insarted and the existiiig part (h) be ie-lettered as part (i‘: :

‘(h) the average number of workers per day employed dariog the last twelve months
in the case of a factory in ezistence on the date of cqmm t of thig
Act;, "

The motion was adopted.
Mr, 8peaker: The question is:

“That clause 7, as amended, atand part of the Bill.”

The motion was adopted.
Clause 7, as amended, was added to the Bill.
8brimatl Dakshayani Velayudhan (Madras: General): Bir, I understand

that the Honourable Minister 1 not prepared to accept the amendment, go I do
not propose to move my amendment, but I want, to sppak on the clause.

" Mr. SBpeaker: Then she is also not going to move the other amendment for
the deletion of sub-clause (5)?

' Shrimati Dakshayani Velayudhan: My objection is to sub-olause (4) of the
Bill......

Mr, Bpeaker: T would like her to clarify as to whether she insists on moving
for deletion of sub-clause (5), that is amendment. No. 18 in list No. §. She is
not going to raové amendment No. 13; is sbe going to move No. 18?

Shrimat] Dakahayani Velayodban: S8ir, I am told the Honoursble Minister
is not willing to accept any amendment, 8o I do not propose to move any of
them.

Mr. Spsaker: Then she may speak. *

Shrimat] Dakehayan] Velayudhan: I said my objection is to sub-clauses (4)
anad (5) of clause 8 of the Bill. In sub-clause (1) of this clause it is said:

(1) The Provincial Governnieut may, hy notification in tbe official (Qazette, appoint such
pereone ae possess the prescribed qpelification to be Inspectors for the purhoses of this
Act and msy’ugign to them such qlam.l limita as it may think fit.”

According to this Bill, an Inspeotor is expected to possess certain qualifiom-

tions. If a District Magistrate i8 to sct as a factory Inapector, . .1 wpader
whether he is aleo expacted to possess the prescribed gualitioations of & factory
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Inspector. I understand the Labour Department has a scheme for giving
training t¢ factory Inspectors. I would ask the Honourable Miniater whether
he will aak the Bistrict Magistrates also to go for this factory Inspector’s
training. Tt N

Then, Bir, it is a8 known fact that if Government officers aré asked to take
up work relating to labourers, there is every possibility of the Government
official siding with the employers and not with_the employees.  That is the
most important factor which I wish to bring to ®be notice of the Honourable
Minister . . . . . ..

8hri B. Das (Orissa: General): I wish it were so!

Shrimati Dakshayanl Velayudhan: . .. ..., and if you want an
Inepector to fulfil his duties as s Factory Inspector in the interests of the
workers, I think he will not be able to perform these duties if he has other duties
as well. A District Magistrate I think will have a large amount of work and I
do not think he will be in a position to do justice to the labourers if he is given
the work of inspecting factories as well. .So, I think the workers will not get
any benefit if there is provision made in the Bill that even District Magistrates
or any officials of Government can be made Inspectors of Factories. I there-
fore strongly protest against the provision made in this Bill*to appoint Diatriot
Magistrates g8 Factory Inspectors.

Then, I object to sub-clause (5) as well. That sub-clause also gives the
Provincial Qovernment power to appoint public officers to act as Inspectors.
The arguments that I have already placed before the House will hold good fn
the case of sub-clause (5) as well.

8o, my objection is to sub-clauses (4) and (5),of this clause. I hope the
Honourable Minister will try to sge whether there is any weight in the argu-
ments that T have placed before the House.

Mr. R, K. 8iahva: 1 want to speak on this clause, Sir.

Mr. 8peaker: In that case, we 'better‘, adjourn and meet after Lunch.
The Assembly then adjourned for Lunch till Half Past Two of the Clock.

5’7“ Assombly re-assembled after Lunch at Half Past Two of the Clook
My, Speaker (Ths Honourable Mr. @. V. Mayalankar) in the Chasr,

Mr. Bpeaker: We were discussing Clause 8, Mr. Sidhva.

Mr, B. K, 8{dhva: On this clause, Sir, hinges the smooth working of this
Act. 1 consider this a very important clause if the various provisions are to be
worked in the spirit in which they have been made.” But I am very sorry to
find that while our Honourable Minister is so liberal in his views ae regards
beneficial measures for the worleers, he bas adopted a retrograde measure as far
a8 the implementation of these clauses are aoncerned, particularly when he
has empowered the District Magistrate to be an Inspector. Now, Bir, you sare
well aware how over-busy s District Magistrate is. He le the head of the Local
Belf-Government Dapartment . . . . . .. ..

The Honourable Shri Jagiivan Ram: May I point out one thing? I am
afraid Mr. Sidhve will be repeating the same things whioh he said in the
keneral discussion on this point. He took a long time in labouring the same
points.

Mr. B. K. 8)dbva: That is not the answer %o what I stated. The Minlater
did not certainly anticlpate what I waa golng to stete.
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Mr. 8peaker: 'The point is this. When the honourable member spoke on
the consideration motion, the very same point was made by him.
Mr. R. K. Bidhva: I never spoke a word about the District Magistrate.

The Honourable Shri Jagjivan Ram: But he did, Sir.

Mr. BR. K. Bidbva: 1 never mentioned District Magistrate. If you read my
speech there you will find it.

What I was now ststing, Sir, was that the Digtrict Magistrate is so over-full
with his work. He is the head of the Local 8elf-Government Department. He
is the head of the Revenue Department. He is the head of the Judiciary also.
In several provinces, he is also the head of the Labour Department. I kuow
of a province where the Chief Secretary is the Labour Commissioner. Now,
how can you expect fairness from an ofticer who is over-worked and who really
is saddled with other Departments who are so very important that he does not
give any time to labour work. In these days when we are sut to do something
good for the labourers, we must have a person who can devote bis time for thia.
¢lass of work and who has an aptitude for the good df the workers. That is tAe
point and this clause i therefore really very imgortant. I am therefore point.
ing out to the Minister that it will be unfair to himself and naturslly to the
workers if he does not apply his mind liberally on this issue. I want to know
from him as to how he expects wholehearted attention from a District Magistrate
a8 far as these beneficial labour measures are concerned.

. The Honowrable 8hri Jagjivan Bam: You have aiready referred to training
of Inspectors.

Mr. R. X. 8idhva: Yes, I did refer to the fact that he has got an Adviser,
a Department in which it is stated that the Inspectcrs gre to be trained. Now,
if that is a very good Department, if the Inspectora are trained, tben, why bring
in the District Magistrate? Delete the District Magistrate. I am not at presens
interested ! the Inspectors to be appoimted, but I wish to say that this appoint-
ing of the District Magistrate as the Inspector for the district is very obnoxious.

Mr, Speaker: Will the honourable member refer to sub-clause (6)?

Mr. B, K. 8idhva: Yes, 8ir. It says that where there are more Inspectors
then one, the Provincial Government may declare the powers whioh they shall
exercise etoc.

Mr. 8poaker: I do .not olaim to know the position of the Honourable
Minister, buf the scheme appears to be that there will be more than one
Inspector and perhaps the District Magistrate is also to be an Inspector for his
District so as to effect or bring about co.ordination in the whole of the dietriot.
That seems to be the scheme.

The Honourable 8hri Jagfivan Ram: I think, 8ir, that if I intervene at this
stage there will not be much necessity for a longer debate on this point. What
the scheme envisages I shall presently explain, and also what wiil e the result
if the suggestions to omit clauses (4) and (5) are accepted. The scheme is thap
the imvinnial Governments will have 8 number of Inspectors in their jurisdic-
tion, but it may not be possible that there will be an Inspector in every district
or in every Sub-Division. In some of the Sub-Divisions, there may be a few
very small factories which mey not justify the appointment of a whole-time
Inspector for that area alons. §n that case, the 8. D. O. of that Sub-Division
may be empowered with the powers of an Inspector under this Aot and it fs
always better to have the Bub.Divisional Nfficer given this power rather thsn
not have any person in that locality with the power of the Inspector. Bo ¥ {s
in the intereste of the workers to have shis authority deleg‘ater to the Distriof
Magistrate or the Sub-Divisfonal Officers and athers whom the Provinslal Gov-
ernments may think neocessary. It does not preclude that fn those distriots
where the District Magistrates have beenr empowered ass Inspectors, under this
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Act there will be no Inspector appomted There will be Inspeotors in addition
to the District Mag.strate. It also happens that the District Magistrate, in the
course of his duties, may go on tour in certain areas in the district and certain
facts may be brought to his notice regarding some factories in that area. If he
thinks thut he will go and see the fictory and find out whether the grievanoes
or complaints nre correct or not, unless he has got authority under this Act the
employers may refuse him perinission to enter the premises. Therefore, I think
this provision is very necessary and it ig in the interests of the workers. I am
liberal to the workers, but that does not mean that I should also become im-
practical. 1 think that this provmon is very necessary in the intereste of the
workers themselves.

Mr. R. K, Sidhva: My pomt was that really I do feel that it will be im-
practicable for a Digfrict Magistrate, in view of the other work with which he is
saddied, to work sagisfactorly. That is my point.

- Mr, Speaker: The honourable member has not seen the point. The point
is that the District Magnstrafe is not going to be the only Inspoetor. He is one
of the many and he is ngen the power, in case there is not enough work for
having a wiole time InspBctor. The oObject is also that whenever a Distriot
Magistrate visits the district, he may casually go and see the factories. I think
from the point of view of finance and also from the point of view of convenienoce,
it.is desrable that, as the head of the magistracy, the District Magistrate should
be the co-ordinating factor. That seems to be the whole soheme. ) -

Mr- R. K, 8ldhva! You knaw very well, 8ir, the influence of a Distriot
‘Magistrate and anvhody who will be appointed . . . . . .

Mr, Speaker: Well, the honourable member does not seem to be satisfied.
He may proceed with his argument.

Mr. R, K, 8idhva: I am anly stating that' it would be good on our part if
at least (4) is deleted. I am not even wdtried about (5), which deals with other
public officers, but I do feel that the District Magistrate would interfere un-
necessarily. He has aleo no time to go into this matter und if other Inspectors
are appointcd he will come into their ways and unnecessarily prevail upon them
with his influence. T only feel in the interest of the workers and also to ourselves
who wanted to do something good that this clause 4 should be deleted.

Shri Prabhu Dayal Himatsingka: 1 do not think that Mr. Sidhva .ijs taking
the right stand. Why should we be afraid of District Magist.rates in.the changed
situation today? If we have ready made’ Inspectors in every place, we can
appoint them under this section. Otherwise Inspectors have got to be appointed
or they may not he appointed in time and so on. I do not see how that can
%rejudice anyhod:v~—either the employers or .the employeces if you appoint a

istrict Mngistrute ns an Inspector. He should be there; when other Inspectors
do their duty, he need not go out all his way and tske up those duties. I do not
think. Sir, w@ should object to thizx officer or be afraid of him.

Mr, Speaker: T do not think any further argument on_that point is neoes-
sarv. The situation seems to be so obvious. However, it is a question of opinion
and we are unable to convince Mr. Bidhva on the point.

Shrl M, Ananthasayanam Ayyangar (Madras: Qeneral): On a point of
information. I believe that under the existing Act every Distr'ct Magistrate is
ex-officio Tnepect.r. . This is 80 in the present Act and we have not made any
modification in that.

Baba Ramnarsysn Singh: yoss.—

Mrx, Iﬂpuhr. Tho matter has been sufficiently argued and T do not think
any further debnte on the point is neoessary. . We have to put.tlirongb a very
large number of sect'ons and a very large number of amendments and the time

s
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at our dispoasal is 80 short, unless the membars want to sit in this session beyond
the 4th of S8eptember. .

The question is:

“That clause 8 etand part of the Bill.'*

The motion was adopted. ' N
Clause 8 was added to the Bill. -

Clause § was added to the Bill.

8hri V. 8. Barwate (Indore State): I heg to move:

“That in the Explunttion to clause 10 of the Bill, the following be sdded at the end :

‘or any such Authority es the Provincial or Indian State Goverument may by notifica.
tion declare in the Official Gaaette, provided the qualifvetiou grantsd by the

* e

Authority ia registrable under the law of the Province or Sfaie concerned.’’’

Mr. Speaker: The_ honourable member may have his say in support of the
stnendment. Then I will place it before the House.

8hri V. 8y 8arwate: This is a very formal amendmens. The acheme of the
Bill seems to be that in administrative matters the Provincial Goveriunents
have been given power in 1zost of the cases. Here the Provincial Government
bave been given the power to appoint qualifed medical pragtitioners and the
Ezplanation defines who are qualified inedical practitionars and two Acts have
been mentioned.. My object in moving this amendment is that in the scoeding
states and in some of the provinces there are medical authorities who sre compe-
tent to give degrees, which are not recognised by the above two Acts. For
inatanee at page 73 of the evidence, there i one such authority mentioned by
the Bombay Gorernment. Take Medical Faculty, Bombay, which has not been
included in the Acts mentioned. 8o to make thie consistent with the first part
which says: ‘“The Provincial Government mav @ppoint qualified medical prag-
titioners’’, T have added that the qualifying medical practitioner may be such
as have been recognised by the Provincial Governments themselves. There is
nothing inconsistent in dhis. It is consistent with the spirit of the whole section.
‘I'berefore, 1 hope that the Honourable Minister will accept my amendment.

Mr. Bpeaker: Amendment, moved:
‘“That in the Kzplnation to cleuse 10 of the Bill, the followiug be' sdded at the end :
‘or sny such Authority sa the Provincial or Tudisn State Goverament mmy by ngtifica.
tjon declare in the Qffiuial Gazelte, provided the qualificstion granied by the
Autlority is registrabie under the law of the Province or State conceried. '
The Bonotirbale ‘Bhrl Jagjlvan Ram: Sir, this is a matter for the Ministry
of Health and =s soon as | received notice of that amendment, the Health
Ministry was consulted in this matter, and~their opinion is that this sinendment
at this stage is rather premature. The Ministry of Health itself is examining
the whole question und it will be for them to bring necessary ndments $o
these two Acts referred to in the Explanation end when they amend these two
Acts. the purpose which is in the mind of my honourable friend will he served
80, for the present, I think it will be premature and I do not think.I am.com- °
. petent to eczept this amendment unless advised hy the Ministry of Health.

Shri V. 8. Barwate: My difficulty is what happens in the intervening time.

Mr, Speaker: The Honourable Minister has explained the position. Does
be wish me to put the amendment to the vote of the House?

Bhri V, 8. Barwate: Yes, 8ir. )
M. Bpoakier: The question is:
*“That in the FKzphmation to lause 10 of the Bill, tbe following be added at the end :
‘or any such Authority as the Provincial or Indian State Govarnment may by uotifioa.
- “tion declare i the Official Qazette, provided the qualificstion granted ? the
Authority is registrable under the law of the Province or State e
\

e

The motion wee negstived.
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Mr. Bpealor: The question is:
“That clause 10 stand pert of the Bill.”
The motion was sdopted.

Clause 10 was added to the Bill. )
Clause 11 was addedsto the Bill. .
Prof, Shibban Lal Saksena: Sir, I beg to move:

“That in sub-clause (1) of clause 12 of.the Bill, the following be added at the eud :

‘so that they may not injuriously afiect the health of, or become a source of noisance'
to the people of the locality and the factory shall be liable to pay damages
to compensste in full the injury suffored by any persous or institutions, siugly
or collectively, who are adversely affected by the manner in which the factory
dispores of 1ts wastes and effluents’.”’

f

8ir, I come from Gorakhpur where there are twenty-one Sugar Factories
situated near every station and anybody who goes in a train will {§nd that the
whole atmosphere is full of stench. This is a great nuisance. 1 have many times
tried that the factories should be so planned and equipped that the waste products
which they throw out are properly treated before they go out of the factory so
that the rivers which are used for drinking water by cattle as well a8 men may
not be spoiled. I hav® seen villagés whero these efluents are collected and
where life becomes a hell; the health of the people there is 80 bad; probably
nowhere else you will find life so miserable.

In fact, we cannot stand in these villages on account of the efluents glutted
there. Now that, we are s free country, the heslth of the people must be the
first concern of this Assembly, and I think on the factories must be laid the duty
of seeing that.the waste products thrown out are properly treated before they
go out, so that the people in the locality may not suffer. 1 think if this amend-
ment is accepted, the effiluents will not be discharged before they are treated
properly by the factories. Of course, there are some good factories which treat
the eflluents before they are discharged and the nuisance is not there. But
mgst of the factories do not take the trouble to ensuré this; they do not care for
th% health of the people in the locality. If this provision is made, every:factory
will take care to see that the health of the people is not injured. I hope the
Honourable Minister will accept this amendment because it would help thousands
of people. ’

Mr. Bpoakér: Amendment moved:

*That in sub-clause (1) of clause 12 of the Bill, the following be added at the end:

‘60 that théy may not injuriously affect the heslth of, or Llecome a source of nuirance
to the people of the locality and the factory shall be liable to pay d
to pensate in full the injury auffered by any persone or institutions, singly
or collectively, who are adversely affected hy the manner in: which the factory
disposes of its wastes and efluents'’.’

Shri Gopikrishns Vijayavarglya. (Gwalior State): 8ir, the point raised by
Prof. 8hibban Lal Saksena is a really importsnt one. I think the water com-
ing out from so many factories is very injurious and some of the industries
wgich probably may flourish in the future, such as the Ryon industry, and
other factories throw out very injurious water. I think very drastic provision
must be made in this respect. I hope the Honourable Minister will explain
whether this provision is wufficient or not and if that is not sufficient, some
other must be found in the direction of what Mr. Shihban T.al Saksena has
suggested. '

The BEanaurahle Bhri Jaglivan Bam: There aere so meny things whioh are
very desirable and very important. I think the honourable members should
renlde thet we are legislating here for/fmctory labour. We are legislating here
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to regulate the employment, health and safety of the workers in the factories.
One may very well argue that some things are manufactured in the factories,
the factory owners charde exhorbitant prices and therefore, the Factory Bill
ehould provide for the control of prices. I do not know how far it will be com-
petent for us to legislate in this Factory legislation for everything that is con-
nected with the factory, whether in the factory or outside the faotory. We have
imade ample provision here. If one were to examine the provisions, he will notice
that the provincial Government has beenn empowered to make rules presoribing
the srrangementd to be made under sub-section (1) or requiring that the arrange-
ments made iu aceordance with sub-section (1) shall be approved by sudh
suthority as may be prescribed. If the Provincial Government thinks that the
arrangements suggested by the employer for the disposal of tbe wastes and
effluents is not satisfactory in the interests of the persons residing in the locality,
the provincial Government may not approve of that scheme, but may ask for
or rsuggest another alternative scheme. That is covered here. Even if it is 2ot
covered, I do not thinle it is competent for us to legislate for all these things in
the Factory Bill itself.

Prot, 8hibban Lal 8aksena: In view of what the Honourable Minister has
stated, I withdraw the amendment moved by me.

Mr, 8peaker: I may point out for the information of the honourable mem-
Yer that even under the general law, nobedy had a right to commit risance to

the the other and whoever is a subject of that nuisance has a right under the
law to go to the court to have his remedy.

Mr. Naxirudd{p Ahmad: The law of Torts. "

Mr, S8pealer: Has the honourable member leave of the House to withdraw
bis amendment?

The amendment was, by leave of the Assembly, withdrawn.

Mr. 8peaker: The question is:

““That clause 12 atand part of the Bill."

The motion was adopted.

Clause 12 was added to the Bill.

Shri AJit Prassd Jain: SBir, there is a similar smendment in the name of the
Honourable Minister., If be wants t¢ move it, T am not moving this; if be doss
not move that, I shall move this amendment. =

The Eonourable 8htl Jagjivan Bam: Sir, I move: .

**That in part m of sub.clause (1) of clause 13 of the Bill, for the word ‘free’, the
word ‘fresh’ be aubstituted."

This is a formal amendment, Sir.

Mr. Bpeakdr: The question is: - 5

*That g:ﬂ. {a) of sub.clause (1) of clanse 13 of tha Bill, for the word 'free’, the
word “fresh’ substituted.” .

The motion was adopted. i -

Mr. Bpeaber: The question is:

“‘That clause 13, as amended, stand part of the Bill.”

The motion was adopted. - "

Clause 12, as amended, was added to the Bill.

Shri E. V. Kamath: Sir, with a view to facilltate the scceptance of my
amendment, I would invite reference to the oonespondigaclause in the original

Bill before it was sent to the 8elect Committee: that is clanse 15 In the original
Bill. A comparat{ve study will help us to comprehend the naturs of the
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amendment. In sub-clause (1) of clause 15 of the original Bill, we have got the
words, injurious or offensive. Here.also, in sub-clause (1), weé have got the
words injurious or offensive to the workers employed therein, in line 4. Juat to
bring sub-clause (2) in line with sub-clause (1), I have suggested thig amend.
ment. Because, here we have got only the word ‘injurious’; the word offensive
has been deleted. My impression is, unless my memory betrayg me, that in the
Belect: Committee—the proceedings of the Select Committee should not be
disclosed—the word ‘offensive’ was agreed to be incorporated in addition to the
®ord ‘injurious’ in sub-clause (2), 'so that it would read, ‘“fumes thetefrom as
are likely to be injurious or offensive to workers employed in the room.”” 1
should like to hear from the Honourable Minister why this has not been in-
corporated. I hope he will throw some light on this point.  8ir, I move:

“That in sub-clause (2) of clause 14 of the Bill, after the word ‘injuriouw’, occu;'ring:'
in the last line, the worde ‘or offenzive’ be inmerted.'’ -

Mr. 8peakesr: Amendment moved:

“That in sub-clause (2) of cleuse 14 of the Bill, after the word ‘injurious’, occurring
in the leat line, the worde ‘or offensive’ be inserted.”

8hrl K. Santhanam: S8ir, before the Honourable Minister replies, I wish %o
point out that according to my recollection, thig particular amendment was
accepted in the Select Commitilee. but by oversight, it was not incorporated. 1
remember to have moved this amendment and it was accepted; but we were not
able to scrutinise the entire re-draft in view cf the short time¥* We metely want
the same expression in the two clauses. It is ‘‘injurious or offensive’’ in one
olause and ‘“‘injurious’’ only in the other clause. Somebody may take a hair-
splitting argumeut and find a difference between sub-clauses (1) and (2).

The Honourable 8hri Jagjivan Ram: I do not remember exaotly what Mr.
Banthanam says. In this matter, we have to depend on our experts. My
8 py. OXPerd advice is that, in the first sub.clause it is all right. With

*%*  regard to.the second sub-clause, some gases may nnt be offensive,
but may be injurious; there may be gome gases which may he offensive, bus
may not be injurious.  Therefore, this provision i not necessary.

8hri H. V. Kamath: That is why I have said, ‘‘injurious or offensive’’,
An Hoooursble Member: That would mean both.
8hri H. V. Kamath: It can be both.
Mr. Bpeaker: That would be a double restriction.
- The Honourable Bhri Jagjivag Ram: I do not accept the amendment.

8hrl H. V. Eamath: I do not accept the explanation of the Honourable
Minister. -

" Mr. Bpeaker: The question is:

‘“That in sub-clause (2) of clause 14 of the Bill, anfter the word ‘injurions’, eccarriog
in the last line, the words ‘or offensive’ be inserted.”

.

The motion was negatived.

Mr, Bpenhr: The question is:

"IT'bet clauee 14 stand part of the Bill.”

The motion was adopted.

Clause 14 was added to the Bill. g
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Bhri Ajit Prassd Jain: . Sir, I move:

N g o . .

- oxll‘:?t?:dl"'l‘ sub-clause {2} of clause 16 of the Bill, the word ‘I’ occurring at the beginniag
The word is redundant.

Mr. Bpeaker: The question is:
“*1'hat in sub-clause (2) of clause 15 of the Bill, the wora ‘If' occurring at the beginning

be omitted.
The motion was adopted. ;

Shri Aflt Prasad Jain: Bir, I move: c

“That in sub-clause (3} of clause 15 of the Bill, the words ‘which ia required to be
effectively purified’ be omitted.”

Clause 2 says that water is required to be used in a purified state and there
is no need to repeat these words in sub-clause (8). These words should be
deleted as being unnecessary.

Mr. Bpealdr: Amendment moved:

“That in sub-clause (3) of clause 15 of the Bill, the words ‘which is requirad to be.
effectively purified' be omitted.”

Shri Prabhu Dayal Himateingka: Sir, I oppose this amendment because
what Mr. Jain says is not correct. Under sub-clause (2) the factory will have
to use water frcm a public supply or other source of drinking water or water
which must be effectively purified before it is used: In the case of water from
a public supply it i8 elready purified, and the question of further purification
does not arise. If it is taken from any other source and the water is not as it
should be, it will be for the Inspector to require it to be purified. Thersfore if
you omit the wordr ‘‘which is required to be effectively purified’’ the Inspector
may call upon a factory which is using water from a public supply to purify it
again. 8o these words #hould remain ;-otherwise there will L,e complicutions.

Prof. Shibbap Lal Baksena: T think it is unnecessary to retasin these words. '

Mr. R. K. 8idhve: In some places there are two kinds of water,—for
flushing and for drinking. If the clause is clear I do not mind.

The Honoursble Shri Jagjlvan Ram: There sre three sources of water for
increasing humidity,—public supply, other source of drinking water, or water
whizh should be effectively purified before use.” In the third case it must he
purified in the faotory; in the other two cases it is slready purified. BSo the
words should be retained. " 3

Mr, 8peaksr: The question is:

“That in sub-clause (3) of clause 15 of the Bill, the words ‘which s required to bhe
affectively purified' he omitted." -

The motion was negatived.

Mr. Bpeaker: The question in!

“That clause 15, as amended, stand part of the Bill.”
The motion was adopted.

Llausge 15, as amended, was added to the Bill.
Clauses 16 and 17 were added to the Bill. '

s Nxmart deviy 7 Anere garey off, A0 dEer @ e {—

*"That in sub-clause (2) oP clsuse 18.of the Bill, after the words ‘drinking water’, tbe
words ‘in Hindustani and’ be inseried.” '
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(English translation of the above spesch). '

8hri Gokulbhai Daulatram Bhatt: Sir, I beg to move:

*That in eub- clause {2) of clause 18 of the Bill, sfter the words ‘drinking waster’, the
words ‘in Hindustani and’ be inserted.”

The necessity for moving this amendment is that we should use the national-
language in every sphere, may be in Gujrat, or in the SBouth or in any other part
-of the country. From the linguistic point of view, it is necesssry that we should
respect our pnationallanguage and by means of that we should establlsh our
«contact with the mnsses. The only way to aseociate ourselves with the masses
is that wo should use the mational language for communicating any sort of in-
'formatlon which may be desired to be circulated. And besides t,hls. this should
be given in the language in vogue in the Province concerned or in any other
language which 8 understeod by the people. Therefore, I have proposed this
amendm®ht. I do admit that this is a simple amendment, but I feel it necessary
"because we have to popularise our national language. N

Mr. 8peaker: Amendment moved:

“That in sub-clsuse (3) of clsuse 18 nf the Blll sfter the words 'drinking water’, the
words ‘in Hindustani and’ be inserted.”

Mr. BR. K. 8idhva: The clause refers to &« language undefstood by a
majority of the workers. If my honourable friend wants to propagate Hindu-
-gtani, that is a different matter but this is not the place to do so. In the present
clause I think it is enough if the language is one whlcb is commonly understood
in the place.

8bnl O. V. Alagesan (Madras: General): Will both the scripts be used?

Mr. 8peaker: The amendment is silent on that.

The Honourable 8hri Jaglivan Ram: The provision as it stands is quite
useful and will serve the purpose. The language should be one which is under-
‘stood by the majority ‘6f the workers. I think we should find other mieans for
the propagatlon of Hindustani. S8ir, I oppose the amendment.

o Mgt Qe 7 © F duie W afvw 33 @ WO @ g

Bhrt Gokulbhai Daulatram Bhatt: Sir, I beg leave to withdraw my amend-
ment.

Mr. Spu‘er: Has the honourable member leave of the House to withdraw
‘his amendmesht? T
The amendment was, by leave of the Assembly, withdrawn,

Mr, R. K. 8idhva: With referente to sub-clsuse (3) if the Honoursble the
Minister oonsiders that no exempt.lon should be given, well and good. Other-
wise I shall not put it. I feel that in euch a matter, the dr'inkmg water should
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not be contaminated with latzine or drainage water. Why should there be any
objection to the approval of a shorter distanoce by the Chief Inspector?

The Honourable Bhri Jagjlvan Ram: I do not accept this view. When we
are thinking of modern amenities, we have to think of modern science also !

Mx. 8peaker: Science might perhaps invent better methods and the spsce
in a factory may not allow for a longer distanoe.

Bhrf H. V. Eamath: In Clause 19 there are mandatory provitions to keep
them clean. i

8Shri Ajit Prasad Jain: Sir, I move:

*““That in sub.clause {3) of clause 18 of the Bill,—
(i) for the words ‘methods of', the words 'provision shall be made for’ be substituted;

(ii) the words ‘shall be provided' be-omitted : and
- {iii) the words J)rovmon shall be made! be omitted.”
The amendment would then read:

“In every tactory wherein ‘more than two hundred and fifty workers are ordm.rllx
employed, provision shall be made for coolmg drinking water during the hot weather by *®

efective means, and for distribution thereof.””
It is a verbal amendment. .

Mr. Bpeaker: Amendment moveq,

*That in sub.clavee (3) of cluuse 18 of the Bill,— .
(i) for the words ‘mathods of', the words ‘provision shall be made for' be suhutituteds

- (ii) the words ‘shall be provided' be omitted : and
(iii) the words ‘provision shall be made' be omitted.’

The Hoaourabls 8bri Jagjivan Ram: I uccept it.

Mr. Bpeaker: The question is:

*“That in sub-clause {3) of clause 18 of tbelBill.——
(i) for the words. ‘methods of’, the words ‘provision shall be made for' be substituted;

(ii) the words ‘shall be provided’ be omitied : and
(iii) the words ‘provision shall be made’ be omitted."

L4

L

The motion was atlopted.

Mr. Gpealer: The question is:
““That clause lB,An amended, 'u(.and part of the Bill."

The motion was adopted. o

Clause 18, as amended, was added to the Bill,

Mr. R. K, Bidhva: With reference to this amendment, before I move it, 1
would like to know what is the meaning of ‘‘sufficient latrine and urinal accom-
modation...... " in (1) (8) of Clause 19. It seems vague whereas there are
municipal lawg definuig the number of persons to a seat. It is 20 perwons to &

geat. If it is sufficient tben there is 1o meaning in moving it provided of course
the Minister feela that the word ‘‘sufficient’’ would cover this. Otherwise,

what does ‘‘sufficient’’ mean? ,
Mr, Speaker: That which is not insufficient will be sufficient. -
Mr. R. K, 8idbva: ] am not moving my amendment.

Prof. Shibban Lal Sekfons: In sub-clause 8 of Clause 19 it is almady sald
that Government may prescribe the number of latrines.
Mr. BpeaXxer: In any case, he is not moving his amendment.
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Proi, 8hibban La! Baksena: Sir, I move:

“That in sub.claues (3) of clause 19 of the Bill for the wordl ‘may prescnbe’, tbe
words ‘shall make rules ptescribing’ be substituted :"

I am not moving part (i) of my amendment. I do not think the Govern.
ment can prescrbe latrines for every factory. 8o I want the words ‘‘shall maks
zulen prescribing......"”” for the words ‘‘may presoribe.’.

l!r. 8peaker: Ii is understood that ‘‘prescribe’’ means prescribing by
rules.

Prof. Sbibban Lal Saksena: Then, I move: )

““That in subclauee (3} of clt@se 19 of the Bill, for the word ‘may’ after the words
‘Provincial Government' the word ‘shall’ be substituted.”

Mx, 8peaker: Amendment moved:

*That in sub-clause (3) of clsuae 19 of the Bill. for the word mny after the words
‘Provincial Governmeést' the word ‘shall' be euftituted.”

Prol. Shibban Lal 8alsena: I beg leave of the House to withdraw my
amendment.

Mr, 8peaker: Has the honourable member the permission of the House %o
witbdraw? :

The amendment.’ was, by leave of the *ssembly, *‘withdrawn.
Mr, 8peaker: The question is:

4t Clause 10 stand part of the Bill.”

The motion was adopted.

Cluuse 19 was added to the Bill.

Shr{ Basanta Xumar Das (West Bengal: General) 8ir, T move:

“"Thet in subclause (3] of clause 20 of the Bill, for the words ‘to this effect’, the
{olawing be substituted :

- ‘containing this provision and the ponalty for ite violation.’
Mr. Bpeaker: Amendment mmoved:

“That in sub.clause (3) of clause 20 of the Bill, for the words ‘o this affect’, the
foliowiug be substituted :

‘containing this provision nad the pcnalty for ila violation.'’

8hri Baganta Kumar Das: For ‘'provision”’ we should not have the word
“‘section” as suggested by an honourable member. That would not be better.

e Mr, 8peaker: ‘‘Provision’’ means the ban on Bpitting.
The Honourable SBhri Jaglivan Ram: I accept it.
Mr, 8peaker: In this very form?

The Eonourable 8hrl Jagiivan BRam: Yes, Sir.
Mr, 8peaker: The question is:

“That in sab-clause (3) of clavse 20 of the Bill, for the words ‘to this effsct’, the
following ba substituted :

‘containing this provision and the penalty for its violation.’ **

The motion was adopted.

oY Wit STy WE mm«h,wmqt—

**That 1n sub.clause (4) of clonse 20 of the Bill, for the words ’wnth fine not exee:sdisa
five rupees’. the words ‘undee Iules to be prescribed by the Provincial Governmeat' be
subatitated. \
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(Englssh translation of the ubove speech).

Shrl Gokwibhai Daulatram Bhatt: Sir, I beg to move:

“That in sub-clause (4) of clsuse 20 of the Bill, for the words ‘with fine not exceeding
five rupees’, the words ‘under rules to be prencrﬁ:ed by the Provincial Goverament’ be
substituted.”” -~

I remember that this matter wae discussed in the Select Conunittee and an
assufance was given that this will be deleted from this Clause, bocause we have
not provided for the imposition of fines ut 8o many pléeces. All thesc mattera
would be dealt with under the rules which will.be framed by the I'rovincial
Governments. But it is not known how has this crept here. It was porhaps
overlooked at that time. What I want is that the levy cf fines should be govern-
ed by the rules. I{ would be better if we leave it to the Provincial Governmenis
to frame the rules ag to who will impose the fine, who will catch hold of the
person while spitting, and for such other matters.

Ordinarily this comes within the scope of aub.clause (2} that the Provincial
Government may muke rules’ prescribing the type and the number of spittoons
to be provided and provide for such further matters relating to their maintenance
in 8 clean and bygienic condition, etc. 8o under such circumstances if they
congider it expedient to grovi(le for the levv of fines also. they will be able fo
do this. Thérefore, T submit that this matter should he left to be zoverned by
the rules of the Provincial Government and no provision to this effect he made
here in this Bill. z

Mr. Bpesker: Amenggeent moved:

*“That in sub-claune (4) of clause 20 of the Bill, for the words ‘with fine not exceeding
five rupecs’. the words ‘under rules to be prescribhed by the Provincial (lovernmont’ be
substituted.” :

Prof. Shibban Lal Salksena: If the amendment of Mr. Rhatt is accepted T
will not move mine. 7T feel that it Rhould be left to the Provineisl Govern.
ments to fsame the rules or devise methods to zet this done. T1f the amend-
ment ir not accepted T wounld suggest a fine of one ripee instead of Rx. 5. Even
one rupee i8 %0 much but I hope it will not be five rupees in any case. Rir,
T move: k: '

““That in sub.clsuse {4) of clause 20 of the Bill, for the words ‘five rupses’, the worde
‘one rupee’ be subetitated.’ : .
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Mr, 8peadsr: Amendment moved:

“That in sub-clause (4) of clause 20 of the Bill, for the words ‘five "®pees’, the words
‘une rupee’ be substituted.” :

Shri B. Das: 8ir, 1 am in entire agreement with my friend Mr. Bhatt and 1
do not understand how the champions of labour who were in the S8elect Com-
mittee introduced this sub-clause (4). It is a very irkeome provision. If the
trial is before a magistrate it would go very hard with the poor labourers. The
standard of sanitation in cougested plazes like factories has- not reached that
level when we can impose such restrictions on thé workers. I hope it would be
left to the Provincial Govermments to frame byelaws, because provinces in
Indis have got different standa¥ds. ¥oday there are 8 provinces but scon there
may be 14. The racial characteristice of the peeple are bound to prevail. The
working classes come from people who are less educated or illiterate gnd they
are confined to one place of work and they might commit the offences contem-
plated in sub-clause (4). I hope the House will accept Mr. Bhatt‘s amendment.

Shrimat! Renuka Ray (West Bengal: Genersl): 8ir, I sflould just like to
point out that my honourable friend Mr. Bhatt is wrong. He has misunder-
stood the discussion that took place in the Select Committea ., . . . .

Mr. Speaker: Let us not go into that discussion.

Shrimatl Renuka Ray: I will not go into details. I only want to point out
that we decided there and I supported this decision that we should gave this
olause as it is. It has not been wrongly inserted. I do not agree with my
honourable friend who spoke before me that these are racial characteristics.
This habit was prevalent in Italy and after Mussolini introduced heavy fines
the habit changed very soon. If we too provide & heavy penslty the habif
will go out. It is not a racial habit of Indians in particlar. t is & habit
which bas been prevalent in otber countries as well. I am very strongly in
favour of retaining the olause a8 it is,

Mr, B. K. 8idhva: 8ir, I am unmindful of the opposition raised by Mr. Das, .
but I am very much surprised that my friends Messrs Saksena and Bhatt should
oppose the clause as it is. It is a very desirable clause which has been inserted.
Bpitting brings dangerous disesses. It is recognised by all that spitting any-
where contaminates the atmosphere and brings diseases to other persons who
may be absolutely healthy. In England if sgpoliceman sees A man spitting on
the road side he wouid immediately fine him on the spot. If we are backward
‘in sooial consciousness we must train the people in it. In a factory if workers
are allowed to spit in all sorte of places, in the staircases, etc.,, it will breed all
sortsa of diseases. I am surprisgd that labour leaders should object to this
salutary provision. The fine should be Rs. 10 and not Re. 5. Nobody oan say
that I am not in favour of the workers. I however oppose the smendment
because I want to improve the health of the workeggy It is for that purpose
that this provision has besn put in,

~ Dr. V. Bubramanlam: Sir, 1 am glad that the provision bas been made in

subclauses (8) and (4) but how far we will succeed is a matter of doubt. There

is no provision for a watch and ward peon or person who will see who is spitting
and has committed an offence. For propaganda purposes each worker must be

educated that he sbould lead a olean and sanitary life and that be*must not-
epit. How this provieion will be enforced is a different matter and 1 have got

my own doubte. Some provision must be made to let in evidence as te who has

done it. By examining the sputum one cannot say whether X or ¥ hes done it.

T just want o drew the attention of ths Honourable Minfater that the fine must

be a pominal fine and even one rupee is quite safRolent.
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(English translation of the above apeech).

The Honourable S8hri Jagjilvan Ram: 8ir, 1 «m not in a position to accept
both the amendments. Mr. Gokulbhai Bhatt has stated that the provisions of
sub-clause (3) can serve the purpose. I would like to state for his information
that sub-clause (2) requires ther employers to maintain the spittoons in a proper
manner,  Sub-clause (4) puts the responsibility on the workers that if they do
not use the spittoon and spit elsewhere, they will be committing an offence snd
linble to be fined. I do not went to make this provision simp)y for keeping the
factory clean, but also to stop the present.dsy practice of the workers to spit
anywhere they like. If they go on spitting in the place where they take the
meals and change their clothes, then this will not only prove harmful to the
employers, but to the workers also. Anyone who champions the cause of labour
should wclcome this rather than oppose this. By providing it in this law, we
want to impress upon the labourers that if they behave like this they aro liable
to be punished. It is, therefore. necessary, and T hope that both of my honour-
ahle friends will withdraw the amendments.

Prof. Shibban Ial SBaksena: Will not one rupee be enough
Mr. 8peaker: There is8 now no further scoﬁ for discussion, &«
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4
K (English translation of the above “speech).

Hhri Gokulbhal Daulateam Bhatt: After having listened to the explanations
given by the Honourable Minister, I still have the doubt that it will be diffcult
to aot upon this, but as he wants to retain this clauae from an administrative

point of view, he may do so. 1, therafore, beg leave to withdraw the amsnd.
ment.

Prof. Shibban Lal Baksema: S8ir, in vlew of the subsgiasion by the Honour-
able Minister I desire to withdraw my amendment.
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Mr. 8peaker: Have the two honourable members Shri Gokulbhai Bhatt and
Prof. SBhibban Lal Saksena the leave of the House to  withdraw their amend-
ments? .

The amendments were, by leave of the Assembly, withdrawn.

Mr. Bpeaker: The question is:

“Y'hat clause 30, ss umended, staod part of the Bill"

The motion was adopted. o
Clause 20, as amended, was added to the Bill.

Shri Aflt Prasad Jain: T move:

“That in sub.clause (1) of clause 21 of thc Bill, between the words ‘snd’ and unleul
cecurring in line nine the brackejs &nd figures ‘(iv)’ be inserted.”’

The Honourable 8hrl Jagjlvan Ram: In that case the word ‘‘and'’ occur-
ring after (ii) will have to be deleted.

8hri Afit Prasad Jain: The word ‘‘and’” will go to the prevnoun line. That.
oan be done by the drafteman.

Mr. Bpeaker: The word “‘and'’ might go after item (iii).

- 8hri A§lt Prasad Jain: The “‘and’’ at the end of item (ii) might be deleted
aod this "and’’ should go after item (iii). As it is only & drafting amendment I
would request the Chair to ]put the amendment for deletmg the word ‘‘and’’ at
the end of part (ii) of sub-clause (1).

Mr. Bpeaker: I think the deletion of ‘‘and'’ after (ii) would suffice.

8hri Ajit Prasad Jain: My submission is that that ‘and”’ might be deleted
and that this ''and’’ occurring before the word ‘,/unless'’ should go to the last
prooaedmg line, because these parte .are all connected together and the last
‘‘and’’ will govern all parts. The word ''and’’ at the end of part (ii) is un-
necessary. -
Mr. Bpeaker: "What does ‘‘they'’ after the word ‘‘unless’’ stand for?

8hri K. Santhanant: ' They refer to (a), (b) and (¢) which follow, that is
every part of an electris generator, a motor or rotary convertor, every part of
transmission machinery and cvery dangerous part of any other machinery.

Mr. 8peaker: Therefore, will not the word '‘unless’’ be necessary?

8hri K. S8anthanam: The word '‘unless'’ is absolutely essential. Mr. .fain
wan{s only ‘‘(iv)’’ to be put before '‘unless’’. - He wants to make it a separate
part 8o that the final part can govern the entire thing—(a), (b) and (c). That
is his object.

8 jit Prased Jain: This clause relates to fencing. Fencing in the case
of (i), (i) and (iii) is compulsory. If my amendment is ac~epted, in the cese of
(iv) unless they are in such positior or of such‘construction as to be safe to every
person employed in the factory as they would be if they were securely fenced,
the followdng, namely: (a) every part of an electric generator, s motor or rotary
oonverter; (b) every part of transmission machinery; and (c) every dangerous
part of any other machinery-—shall be fented etc.

Mr. Speaker: T feel a sort of confusion here.
Shri X. Santhanam: There is none, Sir.

Mr. 8peaker: There is none as & matter of fact. I am stating my own atate’
of mind. The first "'and’" after part (ii) may go.

8oms Honourable Members: Yes.
Mr. Bpeaker: That does not seem to create any diffculty.

*
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&kri K. Saathanam: -‘and”’ should ihen come after the word *lathe;'" in
Jart (iii).

Mr. Speaker: The difficulty which T have been feeling so far as the drafting
of it is concerned, is that in (i), (ii) and (ii’) we are referring to a specific article,
& thing, in respect of which we want what i given below. .

Shel K, Santhenam: ‘‘seciurely fenced by safegunrds...... ‘" governs (i), (li)y
(iii) and (iv). That is the intention of the amendment. Each one of these should
be securely fenced by safeguards.

Mr. Bpeaker: That I follow. What I was finding difficulty about is that
this olause, whioh governs (i), (ii) and (iii), differs in nature from parts (i), (ii)
and (iii). While they describe some parts of machinery, if we take this as (iv) it
will be describing a sort of condition in which the maochinery is kept.

8bri K. Santhanam: It will be defining the machinery to be fenoed under
cortain conditions. :

Shri Ajit Prassd Jain: Parts (i), (ii) and (jii) are to be compulsorily fenced.
But here a rider has been added beginning from the word ‘‘unless’’ and ending
aa ‘‘securely fenced’’. In fact it would have been better if this had been made
into a sort of Proviso to parts (a), (b) and (c). But as it is, it is 8 Provieo
which, however, does not come after (8), (b) and (o) but precedes them.

Mr. Speaker: Shall we separate (iv) ?

Prof, 8hibban Lal Saksena: I think the clause is all right as it is. The firat
part consisting of (i), (ii) and (iii) is separated from the second portion by the
word ‘‘unless’’. The second part begins after the word ‘‘unless’’, I thinz the
clause requires no change.

Mr. Bpeaker: I think it requires more material redrafting. I am myself
uot clear yet on the coustruction. .

Mr. Hossaln Imam (Bihar: Muslim): The difficulty will be removed if the
lest portion of this clause ‘‘shsll be securely fenced...etoc.’” goes before (iv).
I'hat is, the first three items—shall be fenced. 1'hey will come first. And this
will be & Proviso. That is, these three—(a), (b) and (c)—will be fenced if these
conditions are mot fulfilled. The diffioulty might be removed by juxtapositior.

Bbhri K. SBanthapam: (a), (b) and (c¢) might come first and the clause begin-
ning with the word ‘‘unless’’ might come behind them.

8hri Gopikrishne Vijapavarglys: T think we might hold up this clause.

Mr, Spealer: I think so. In any caae we are going to have discussion on
.this Bill tomorrow because 1 do uot think we will bo able to finish it before 5 of
the Clock.

8hri B. P. Jhunjhunwala (Bihar: General): (i), (ii) and (iii) must be .fenced
under all circumstances. 8o far as these other three ure concerned. namely, (a&
(b) and (c¢). unless they are in such position or of suh construction as to be ra
to every person emploved in the factory as they would be if they were securely
fenced, they should alsc be fenced. That is, if they are securely fenced, in thaé
ckse it is not necessary. But (i), (ii) and (iii) must he securely fenced urder all
circumstances. That is the intention.

Mr. Speaksr: In any case, I am keeping it over with a request to the
Honourahle Minister tbat he may consult his draftsmen and then see what is %o
be done; if at all anything is required to be done we will do it tomorrow.

8hri K. Santhanam: I may also point tbis out for consideration of the drofée-
man. The clause says:

500 consteoctian which shali be kept in position . . . . "',

It 1s the safeguard which is to he kept in position. There Is & coofusion
#8 to whether the safeguard or the construction shall be in position.
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Mr. Bpeaker: He will try to revise the whole clause. Now I will take up
the next clause. ‘
The question is:
‘‘That Clause 22 etsnd part of the Bill.”
he motion was adopted.
Clause 22 was added to the Bill.
The Honourable Shri Jagjlvan Ram: Sir, I move:

"That for clauee 83 of the Bill, the following be substituted :

‘28, Kmployment of young pegops on dangerous machines.—{1) No young pereon shall
work at ‘any machine to which this section upgiiu, unless he has been fully instructed as
to the dangors arising in connectiou with the machine and the precautions to be observed and—

(a) has veceived sufficient train}ng in work at the machine, or -
(b) is under adequate supervision by a person who has a thorough knowledge and
experience of the machine,

(8) Sub-section (1) shell apply to such machines as may be prescribed hy the Provin-
cisl Goverpment, being machines which in its opinion are of such a dsngerous character
that young persons ought not to work at them unless the foregoing remuirements sre com-
plied with.’ "’

Sir, this is the same as the existing clause 28. There it covers only adole-
g:ents and that bas been replaced here by young persons in order to cover children
as well. , That is the only change that hes been made in this new clause.

Mr. Bpeaker: Amendment moved: T

“Thet for clsuse 83 of the Bill, the following be substituted :

‘23. Fmployment of youn reons on dangerows machines.—(1) No young person shsl!
work at any machine t.oy whxgch”t.hin section applies, unless he has been fully‘ inetructed as
to the dengers arising in connection with the machine and the precsutions to be obeerved and—

(a) has received sufficient trainivg in work at the machine, or
(b) is under adequste supervision by a person who bes a thorough knowledge and
experience of the machine. -

(225 Sub.section (1) shall apply to such machines as may be Prescribed by the Provin.
cial Clovernment, being machines which in ite opinion sre of such s dangerous characte:
that young persods ought not te work at themn unlees the foregoing requirements are com-

plied with.' "
Does Professor Shibban Lial S8aksena want to move his amnendment?

Prof. Shibban Lal Sakeens: Yes, Sir. I move:

“Thet in sub-clause (1) of cleuee 23 of the Bill, after the word ‘unless’ vccurring in
line 2 the words ‘the Chief Inspector of Factoriee certifies that' be inserted.'*

This; clause is8 meant generally to protect young persons, I want that there
should be some tests to prove that those persons who are put on the dangerous
machines have actually satisfied the provisions of this clause. As the oleuse
stands a manufacturer can send young persons for work on dangerous machines
and there will be nothing to show that the workers have been properly instruct-
ed. Bo, I have added the words ‘‘the Chief Inspector of Factories certifies that'’
after the word ‘‘unless’’. This would read—

*“..shall work at any machine to which this section applies, unless the Ohie/ [Inspectar
o} Factories certifies thet he has been fully instructed as i)o e dun‘grl ,,,,,,,,, Ly

S8ome authority must satisfy itself that the peraon bus been fully instructed
in the use of that dangerous machine. Then alone will this section have been
adhered to; otherwise it will remain a dead letter.

Secondly, I may point out to the Honourable Minister that be has used The
word ‘‘young persons'’. He should have included women also. In the English
Act women are also included. So I would suggest to bim that be may inoor-
porate thls amendment also.
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Mr, fSpeaker: Amendment moved:

““That in sub-clause (1) of clause 23 of the Bill, after the word ‘unlgss’ occusring m line $
the words ‘the Chief Inspector of facturies certifies tbat' be imserled-

I was just wondering as to how this amendment which was tabled to the
old eection will fit iu with the new clause.

Prof, Bhlbban Lal S8aksena: The words sought to be added by my amend-
ment will be inserted after the word ‘‘unless’’ in sub-olause (3).

Shri K. SBanthanam: It will not fit in with the new draft.

Mr. Speaker: I think perhape his object would be aerved by sdding the
words like this to sub-clause (2) of the new olause:—

'«......unless the foregoing requirerents are cértified by the Chief tmepestor of Faswries
20 have heean complied with.”

Would that serve his purpose?

Prof, S8hibban Lal Seksesa: I do no$ mind.

8hrl K. Sunthanam: 8ir, I think this new olsuse is inconsiatend with sub-
olause (2) of olause 22 which ahsolutely bars a woman or child, A ‘‘young
person” may be a child or may be an sdolesoent. A child within ocertain
ages may be a “‘young pérson’’. Under the new clause 28 a child who is
defined as @ ‘‘young person’’ can work at a machine, while Clause 23 (3) say®
that & child cennot go near the machinery nor even qlean it. I think there is
some inconsistency between the two,

Shri M. Ananthasayanam Ayyangar: Therefore the word ‘‘adolescents’’

may continue.

Shri K. Santhanam: Yes, the old olause bas been considered siresdy. 1
think there bus been some mistake.

Shzi M. Ansnthassyanam Ayyaugar: The clause may be allowed o stend
as it is.
Mr. 8pésker: What 1s the position then?

Prof. X. G. Rangs: Sir, as it"is, the new amendment that is proposad by
the Honourshle Minister is I am afraid likety to worsen the position of
children. A ‘‘child”’ means a pereson who has not completed hie 16th vear of
age. Hereafter children slso will eome to be employed, if this amendment
were to be passed, in those machinee which are eonsidered §0 be dangerous;
they will be exgected te have attained so much of proficiency in managing
these machines as to be able to work by them in safety. That ie a very danger-
ous thing indeed.

As my friend Mr. S8anthensm bas already suggeated, indesd this amend-
ment is inconsistent with sub-clause (2) of clause 22. The House has already
pussed clsuse 22. Then, it. is well-known that in other countries a *‘young
person’’ is defined as one who is below the age of sixteen, and young pewsons
axe not allowed to work at all in any industrial employment.  Only recently the
International T.aboaur Office bad to consider this problem and they bad to make
s specisl exemption in the case of India, and then say, ‘8o far as India is
concerned, your Child Employment Act will be recognised acconding tc which
those who ere children and who are fifteen years of age will also be allowed to
work after they bave finished their school-going age’’. Now, when an exception
has been made in our cs&é-~not. in our favour but in our ceee—in a sort of
grudging fashion, I do not see any reason why on top of biving got this exemp-
tion we should allow our children also to come 0 be employed by these
dingerous machinea. Therefore, Sir, I am all in favour of the existing provisions
a8 it is, that is, clause 28. We should not at all bring within the misohief of
thie particular clause the childrea also. I suggess $o the Houmawble Minister
that he sbould not press this amendment at all and he should really withdeaw
this smendmant.
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Mr. Speaker: I find that Clause 23 as it is printed in she Bill is a resul$ ot
the deliberations in the Select Committee. Therefore, if the Honourable
Minister would kindly explain why he thinke it is neccssary to have ths
particular amendment, the whole position will be olear.

The Honourable 8br] Jaglivan RSm: Sub-section (3) of clause 232 is about
the cleaning or lubrication or adjustment of machinery while that part is in
taotion and there children and women are prohibited from working. This
clause covers other machineries.

Shri K, Santhanam: Can it work without being in motion?
Prof. N. G. Banga: It is even more dangerous.

The Honomrable 8hri Jagjivan Ram: This refers to certain.........
Shri K. S8anthanam: The Minister may coneult his advisers.

The Honourable Shri Jegjlvan Bam: Yes, I would like again to oonsuit my
advisers, This ie a teohnicsl mattsr.

Mr. Speaker: I was just going to make that suggestion. 8o this olause
may stand over. Thers are no amendments to clauses 24, 25 and 26.

The question is:

“That clanses 24, 25 and 26 stand paré of the Bill"
'he motion was adopted.

GClausee 24, 356 and 28 were edded to she Bill.

At thie atage, [Mr. S8peaker vacated the Chair which wae then occupied by
Pandit Thakur Das Bhargava, (one of the Panel of Chairman)].

Mr. R. K. Sidhva: Sir, my amendment is in relation to olause 27 regarding
the prohibition of the employment of women and children in cotton-openers.
Theee cotton-openers are very dangerous to health. They sre combined with
prees factories. My amendment really arises out of this fact. Whercas the
original clause says that unless a partition extending to the roof bus been
raised, women snd children will not be allowed to work in cotton-openers,
there is also u provision that the Chief Inspector may in any partigular case if
bhe desires that the height may be lower than the roof, he can exempt. I
would eubmit for the consideration of the Honourable Minister that this is a
very important matter. I{ affects the health. Cotton-openers emanate dust,
which is lisble to lead to diseases. Thise has been proved. 8o, if the proviso,
*‘or to euch height as the Inspector may in any particular case specify in
writing, ' is deleted, it will serve the purpose, and the object of the clause will be
immensely fulfilled. That is my submission and I would like to know th
reactions of the Honourable Minister. . !

The Honourable S8hri Jagjivan Ram: I have not personally myself seen e
operations carried on in a cotton-opener, but I am told that this is 8 medgsure
whick, is adopted as a precaution against fire, not merely dust, and hence if the
pertition is to such a height. that danger from fire is avoided, it is not necesssry
+hat it should ke 8 complete wall touching the roof. 8o il the protection against
aes 18 covered, I do not think uny other provision is ncoessary.

2. Hossain Imam: May I know what the position is in the present Aot?
+s {t wall up to the ceiling or not?

The Eanocarahle Shri Jagjivan Ram: It is nof.
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Mr. Hoassin Imam: Then, this je an edvanoe.
My. Chatrman: I take it that Mr. Sidhva does not more his amendments.

Mr. R. K. Bldahva: Yes, 8ir.
Mr. Chairman: The question is:

“That clause 27 stand part of the Bill.”

The motion was adopted.
Clause 27 was added to the Bill. -
8hr{ H. V. Kamath: Sir, I move:

“That in X ; allianp®
the word ‘su ci::;t’(b eoiu.b“alf:iﬂllf::i"(a) of clauss 25 af the Bill, for the word ‘eficient’,
Sir, my amendment turns upon the meaning of the words ‘‘efficient’' and
“‘suffici:nt’’. In part (¢) we have got the word '‘efficient’’ automatic devioe.
When a device is automatic and when the purpose is to prevent the cage from over
running, efficiency comes into play. But, 8ir, in part (b) tbe word ‘‘sufficient"’
is appropriate, because firstly it has got a different connotation from the word
“‘efficient’’ and secondly the purpose of this device or these devices is to support
the cage in the event of breakage of ropes, chains or attachments. Ae far as [
' can recollect, this particular change from ‘‘sufficient’’ to ‘‘efficiant’’ waes
effected in the Belect Committee. In the original Bill it was ‘‘sufficient'’. Bub
then, at.the fag-end, on the last day of the Select Committee meeting—thls
amendment was suggested by one of the officials. I wanted to speak onm it,
but we were all in a hurry to go and I did not press my point. But in the
context of the circumstances described in this part (b) I think what is intended
is sufficient devices. It may be a number of devices. I.fBciency does not here
o come into play so much as in the second one. What ia intended is that the
devices shouid be adequate and sufficient in number to support the cage in $he
event of a breakdown. 8o I think it is better to retain the original word
‘‘sufficient’’. Thut is how the clause appears in the original Bill. I am there-
fore of the view that the word ‘‘sufficient’’ is far more suitable and apt than
“efficient”’ in the context of the circumstances described in part (b). Bir, I

move,

Mr. O2alrman: Amendment moved:
*“That in part (bLof subcleuse (2) of clause 88 of the Bill, for the word ‘efficieas’.
the word ‘sufficient’ substituted.”

The Honourabls Bhri Jagjilvan Ram: Bir, this is a ocontest betwaeen
‘‘gufficient”” and ‘‘efficient’! and it is common knowledge which of the two
succeeds—efficiency always succeeds. 8o here we do not require ‘‘sufficien$’’
devices, The devices may be sufficient; they may not be efficient. What
we require is ‘that the devices should be ‘‘efficient’’ in csses of emergency. I
may say. 8ir. that it waas after great deliberation that the word was
changed from ‘‘sufficient’” to ‘‘efficient’’ and perdonaily, I think °‘efficient ' is

better than ‘‘sufficient’’.

Mr, Cheirman: The question is:

“That in psrt (b) of enb.clnse (2) of clause 28 of the Bill, for the word ‘effcient’,
the word ‘sufficient’ be substituted.”

The 4notion was negatived.

Mr, Ohatrman: The question ie:

“That clsuse 28 stand part of the Bill."”

‘I'ne motion was adopted.

Clause 28 was added to the Bill.
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Bhrt Aji¢ Prasad Jaln: Sir, I beg to move:
“That parl (b) of subclause {2) of clause 20 of the Bill, be omitied.”

Bir, I would like the House to go carefully into olsuse 28. It deals wiib
cranes and other lifting arrangemente. It laye down some essential eonditions
epecifically in paragraphe (8), (b) and (c¢) of sub-clause (1) which every factory
must observe. In clause 2, it gives the power to the Provinoial Government
to make rules in uddition. The essential conditione laid down in sub-olauee (1)
are:

'(s) every Ilrt thereof, including the working gesr, whether fixed or movable, ropea
snd cbsins snd snchoring and fixing applisnces shall be--
(i) of good construction, sound msteris! and sdequste strength;

{ii) properly maintsined, snd shsll be thoroughly exsmined by s competent person
st least once in every period of twelve months, snd a register shall be kept
containing the prescribed particulars of every sucb examinstion.

(b} No such machine:y shali be losded beyond the ssfe working load which shkall he
plainly inscribed thereon.

{c) While sny pereon is employed or working on or nesr the whesl track of s travelling
* crane in any plsce where be wouzi be lisble to be struck by the crane, effective messures
shsll be taken to ensure that the crane does not spproach within twenty feet of that place.’

Now, thesc conditions do not lay down any conerete detsile. They simply
say that the machine must be of good «wonetruction, sound material and suth-
sient strength, 1t muet be properly maintained and so on. I fail to understand
why the Provincial Government should be given any power to exempt any
factory from these specifications.

Prof, Shibban Lal Saksena: Does the honourable member refer to 29(a)?

8hri Afit Prasad Jain: Sub-clause (b) of sub-section {2) gives the Provincial
Government power to make rules in respeot of lifting machinery in factorics, ®
rescribing the requiremente to be complied with in addition to those set out
In esub-section (1). Now I come to the olause which I want to be deleted. If
reads; ‘‘exempting from compliance with all or any of the requirements of this
section...... ", Thie means that the Provincial Government is being given the
power to exempt a factory from the specifications laid down in sub-clause (f)
as wlso any additional epecifications which the Provincial Governmeni may
chase to lay down. I can well understand the Provincial Government being
given power to exempt factories from complying with additional specifications
laid down by the Provincial Government, but I cannot see why the Provineial
Government should be given the power to prescribe any exemption in case of
provisions laid down “®pecifically under eub-clauese (1). Then aa regards tbe
exemption from the additional qualifications, it ie clearly laid down that addi-
tional rules may be made in respect of lifting machinery or class or description
of lifting machinery in factories. The Provincial Government shall thus have
the power to exernpt a particular. type of machine in the additional rules framed
by the Governinent. Anyway I cannot understand why thie exemption should
extend to the subsection laid down by sub-section (1). I hope the Honour-
able Minister will give a convincing reply to this Housee, and if that is so, I
will he quite willing to withdraw my amendment.

Mr. Chairman: Amendment moved:
**That part (b} of sub.cinuee (2) of clause 29 of the Bill, be omitted.”

Prof. Shibban Lal Baksana: I could not follow Mr. Jein and I do not know
if he is referring to the last clsuses (a8) mnd (b) of sub-clauee (2) of clause 29.

Mr. Ohatrman: The honourable member was referring to 20 (2) (b).

Prot, Shibban Y.al Saksena: Then I suppor$ him, 8ir, and if you permit me,
1 may also move my amendment in this aonnection,
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Mr, Ohalrizae: Your amendment is quite different.

Prof. Shibban Lsl Baksana: Then I support Mr. Jain and I see no resson
whatsoever for exempting the Provincial Government from ocompliance with
any of the requirements of the section. I may say—and it is & very frequent
occurrence—that men working on cranes often fall down and die end it is
likely that this exemption power may be used. I do not think thie should apply

to such cases.

The Honourable Bigi Jagjivan Ram: The clause reads thus ‘‘exempting from
compliance with all or any of the requirernent of this section, where in its
opinion such compliance ie unnecessary or impractioable’’. The rules might
have been prescribed, but the compliance of those rules may be unnecessary.
There i8 no use or necessity of a thing which is unnecessary and is impreotio-
able. It may not be possible in that case to comply with those requiroments,
and the exemptions are only to be given in these two cases, thet is, where it is
unnecessary and where it is impracticable, I think, if the Provincial Govern-
ments will see that these things are necessary or prscticable, they will insist
that they should be observed. If they find that this cornpliance ie not necessary
and impracticable, they will not use this exemption.

8hri Ajit Prasad J&in: With regard to sub.section (1), olauses (a), ¢b) and
(c), is there anything which can be ssid to be unnecessary? I am not talking
of sub-section (2), T am talking of sub-section (1) and is there anything whiloh
can be said to be unnecessary? : )

The Honourable 8hrl Jagjivan Ram: That will not be exempted.

Mr. Ohatrman: Is it the desire of the honourable member that I should put
the umendment to the House?

8hri Afit Prasag@ Jaln: Yes, Bir.

Mr. Ohairman: The question is:
‘“That part (b) of eub-clause (3) of clause 29 of the Bill, be omitted.”

The motion was negatived.

Prof. 8hibban Lal Saksena: Bir, ] beg to move:

*“That in pert (s) (ii) of sub<leuvse (1) of clause 28 of the Bill, for the woids ‘twelve
nwnthe’, the words ‘two months' be eubstituted.” _

Bir, it is said in the clause that the ropes, chains and other appliances shal}
be thoroughly examined by & competent pereon st least once in every period of
twelve months. My experience about dock work where crenes and other lifting
machinery are ueed is, that very frequently accidents occur and people fali
down becavac ropes snap. I think a much more frequent examination of the
ropcs should be undertaken than at present. I think twelve months is too
long o period for a rope to last. I think that the examination should be more
This is a simple thing and the ropes etc., car be examined very

1

frequent.

easily. 1! there:is a provision in the Bill, the factories will take care to see that
the ropes cte. ure in a good condition. I hope this simple amendment would
be accepted.

Mr. Ohairman: Amendment moved:

"Tbat in part (s} (i) of sub.clause (1) of clsuse 29 of the Bill. for the words ‘twelve
months’, the words ‘two months’ be subalituted.”’

The Hononzable Bhri Jagjivan Bam: I sm not going to accept this.
Prot. Shibhan I.al 8aksena: In that case, I withdraw the amendment.
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Mr, Obhairman: Has the honourable member leave of the House to withdraw
his amendment?
The amendment was, by leave of the Assembly, withdrawn.

Mr. Ohairman: The question is:
“That Clause 29 stand part of the Bill.™

The motion was sdopted.

Clause 29 waa added to the Bill.
Clauses 80 to 83 were added to the Bill.

Prof. Shibban Lal Saksena: Sir, I beg to move:

“That in sub-.clause (2) of ¢lause 34 of the Bill, for the word 'Provincial’, the word
‘Central’ be substituted.”

8ir, here is a question of fixing maximum weights. It is provided tbat the
provincial Government may make rules prescribing the maximum weights
which may be lifted. 1 think there should be uniformity in this matter through-
out the country. It should not be left to one provincial Government to fix ove
maximum and for another provincial Government to fix another. I think it
would be much better if the rules are made by the Central Government. I think
the Honourable Minister would accept this simple amendment.

Mr. Chairman: Amendment moved:

*“That in sub.clause (2) of cleuse 34 of the Bill, for the word ‘Provincial’, the word
‘Cuntral’ be substituted.”

The Honoursble 8hri Jagjilvan Bam: Sir, it is a matter of common know-
ledge that a Madrasi cannot be expected to lift a8 much wgight as a man from
your province con. I think it will not be wise to fix umform weights for all
and I do not know how my honourable friend thinks it possible to fix the
weights from here.

Prof. Shitban Lal Baksena: I do not agree with the argument and do think
a certain degree of uniformity is desirable, still as he is not acoepting the
amendment I will withdraw it, Sir.

Mr. Ohairman: Has the honourghle inember leave of the House to with-
withdraw the amendment? ’

The amendment was, by leave of the Asaembly, withdrawn.

8hri Ajit Prasad Jain: Sir, I am not moving my amendment; but I should
like to 8ay & few words on the clause, with your permission. I have tabled an
amendment to this clause; but I have not moved that amendment because I
think that ¢ven under the present sectiom, as it stands, the provincial Goveru-
ment will have the power to exempt certain classes of persons. The section
nms us follows: ‘‘No person shall be employed in any factory to lift, osrry
or move any load 8o heavy as to be likely to cause him injury’’. The words
are sufficiently wide to give power to the provincial Government that a child
or # female who is not an adult, that is she is a young person, or 8 woman in
a delicate utate of health may not be considered to be fit to lift any weight.
I do hope that this provision in its working will be interpreted in a liberal
spirit so that any possibility of any injury to any olass of persons may be
avoided.

Mr. Ohairman: The question is:

“That clause 34 stsnd part of the Bill."
The motion was adopted.

Clause 34 was added to the Bill.
Clause 35 was added to the Bill.
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Prof. Shibban La) Seksena: Sir, I beg to move:

**That in part {a) of aub-clause (3) of Clause 36 of the Bill, for the worde ‘a competent
person’. the words ‘the Chief Factoty Inapectot’, be subetituted.’’

Sir, the clause provides for s certificate in writing by s competent person,
But it is not deiined who is a competent person. I only wanted this so be
defined and I huve suggested that the competent peraon should be the Chief
Faotory Inspector. W

The Honourable 8hri Jagjivan Ram: I do not accept this.

Prot. Shibban Lal 8almena: Then I do not press this

Mr. Ohairman: The question is:
““That clause 36 atand part of the Bill.”

The motiou was adopted.
Clause 38 wus added to the Bill,
Clauses 37 to 48 were added to the Bill.

Mr. Naziruddin Ahmad: 8ir, I beg to move:

“That in aub-clause (1) of clauee 44 of the Bill. for fhe words ‘arrangements for sitting
the words ‘sitting accommodition’ bLe subatituted.'

Sir, the words in the context do not really fit in with the text. Clause 44
eavs: in every factory suitnhle ‘‘arrangements for sitting shall be provided’’. I
should think that arrangements for sitting can be made, but cannot be provided.
You can provide sitting accommodation; you do not viovide arrangernents.
Arrangement is not anything concrete and cannot be provided. 8ir, the worde
should be, ‘‘svituble urrangements for sitting shall be made’’, or better,
*‘sitting accommodation shall be provided'’. In these circumstances, 1 would
suggest that either my smendment be accepted. or the other thing that I have
now suggested, ‘‘arrangements for sitting shall be made’’, be acoepted.

Mr. Ohairman: Amendment moved:

“That in sub.clause {1) of clause 44 of the Rill, for the worde "‘arrangements for sitting’,
the worda ‘sitting accommodation’be substituted.'

The Honoura“le 8hri Jagjivan Ram: I cannot accept this amendment, for,
what is required i not simple accommodation, but arrangements for the workers
to sit. We do not want simple accommodation. If my hooourable friend will
visit some of the factories, he will see that the workers will have to work
standing near the machine and there may not ba sufficient accommodation for
sitting, but som- sitting arrangements may be made there, a collapsible seat
may be provided so that the worker may sit for some time. What we require
is not simple accommnodation, but really it ie seating arrangement that is
reguired.

Mr. Nasiruddin Ahmad: Then, the wording should be., ‘‘arrangemests for

s gitting shall be made’’.

The Honourable 8hri Jaglivan BRam: That is for the draftemen, 8ir. I do
not claim any mastery over the English language.

Mr. Nagiruddin Abmad: This cannot be left over to the draftsmen. It ls
not a formal thing. It has got to be accepted or rejected. For the word

“provided’’, the word ‘‘made’’ should be substituted,

8hri Goplirishna Vijayavargiya: There is aleo the word ‘‘maintained’’,
The Honourable 8hri Jagjivan Bam: I think the clause is quite right as it
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Mr. Chalrman: The question ia:

“That in aub.cleuee (1) of clsuse 44 of the Bill, fr the words *‘arrangements for sitting’,
the words ‘aitting sccommodation’ be substituted.”

L4

The motion was negatived.

Mr, Obdrm The question is:
"Thet clause 44 stand part of the Bill."*
The motion was adopted.

Clause 44 was added to the Bill.

Clause 45 was added to the Bill.
8hri Ajit Prasad Jawn: 8ir, I move:

“That in sub-clause (1) of clauee 46 of the Bill, betwoen the words ‘that’ and ‘any’
ocecurring in line two, the word ‘in', be inserted.”’

Mr. Obairman: The question is:

“Thet in subclause (1) of clatee 46 of the Bill, between the worda ‘thut’ and ‘any’
securring in line two, the word ‘in’, be inserled.*’

The motion was adopted.
Prof, 8hibban Lal Baksena: Bir, I move:

“Thet in subclause {1) of clause 46 of the Bill, for the word ‘may' the word ‘shell’
be substituted.'

This is a provision which ia very important and should apply to all pro-
vinces and it should not be left to the Provincial Governments to make rules
or not to make them. I think it should be made compulsory on them to make
rules for the provieion of cant.cens.

The Honourable Bhri Jagjivan Ram: 8ir, I do not accept it.
Prof. Bhibban Lal Baksena: Then I will not press the amendment.
Shrimal Dakshayani Velayudban: Bir, I move:

“That in sub-clause (1) of clense 46 of the Bill, for the words ‘two hundred and’, be
omitted."

The point is about canteens which have come into existence recently for
the purpose of improving the standards of food and providing food at a cheap
rute. ‘The Bill providea for a cantsen for a factory having more than 350
workers. But now there are very many small factories coming up which
employ anything between fifty and two bundred workers. If my smendment
is aceepted this relief will go to a large number of workers, otherwise a large
portion of workers will be excluded from the benefite of this proviaion. There
nre wany small factories like match factories, leather factoriea, motor work-
shops, snwmills, candle manufacturing factories, etc.. to exempt whom from
the benefits of this clause will be an injustice. Workers in a big factory can
organise und put forth their demands and get their grievances redressed; but
it the provisions of the Iill are not extended to workers in small faotories. it
means that (zoverment by legielation are prohibiting the workers from putting
forward their demands. In small fuctories the oppression of the.employer is
greater whereas in big factories the employer may be a little fnghtened by
trade unions or other organisations of that type. My contention is that any
welfure measure brought by Government should be comprehensive and include
ns manv workers as possible and the benefit should not be given to one aection
of workers only.. The benefit should reach each and every worker and the
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Honourable Minister sbould not discrimioate between one worker st'd
another. 1f my amendment is not &ccepsed it would mean thet the Honour.
able Minister is discriminating between one worker and another by legislation,
which he aays be bas no intention of doing.

The Hanourshly Shsi Jagjivan Bam: Why hava the limit at fiffy? Why
not ‘have ten?

8hrimat{ Dakxahsyani Velayudhanr: Iet me take an illustration. We will
suppose that in a particular locality there are two factories, one haviog more
and the other lees than two hundred and fifty workers. Aocording to this
Bill provision is made for a canteen for the first factory but the same benefit
is denied to the second factory. The workers in the first factory ocan get
better meals from the canteen end at a cheaper rate, and the food will he
fresh, whereas their fellow workers in the other factory will be deprived of
the same benefit, the result of which will be that the workers in the second
factory will be discontented and will not be as enthusiastio in their work as
the workers in the first fsotory. I will draw attention to fhe fsot that msny
workers come frem very distant places. If there are no facilities for canteens
in their factory they will bave to bring food from their homes if they find it
difficult to buy food from a botel or a teashop. And if their work begins at
about 7 A.M. many of them will.have to leave their homes in the early
morning between 4 and 5 a.M. If the midday meal bhas to be carried Ly thern
to the factory they will have to keep it for hours toguther in a place whioh
may not he very healthy. For these ressons I want that the soope of the Lill
should be made wider, and it ia on a certain principle that I want to insert the
amendment. When we want the workers to work and be patriotic and see
that they bave responsibilities too, we must not forget that it is the duty of
the Government and of the employer to provide facilities for the worlsers.
‘I'his provision of a canteen is a right of the worker and on the other side i%
is the duty of the Government and the employer to establish such canteens
for the workers. 8o I bope the Honourable the Minister will accept my

aemmendment,
Prof. Bhtbban Lal Saksena: 8ir, ] move:

“That in sub-clause (1} of clause 46 of the Bill, for the words 'two hundred and ffty’,
the words ‘one hurdred’ be substituigd.”

The honoursble member before me bas argued for u limit of 50 workers.
The Honourable Minister was beard to say, Why not 10? Probably he
wanted to show tbat some limit bad to be fixed somewhere. 8o the question
is: Which is the proper iimit? We ourselves bave not mentioned the number
but we want it to be a suhstantial figure rn that a canteen can be run. |
think 100 should be accepted. After all, if we want {o give this benefit. it
should be given to as many as possible. I think factories with a hundred
employees should he able to run a canteen. I therefore implore bim to accept

100 instead of 250.

The Hounourshle Bhri Jaglivan Bam: I was just wasting whether after 50
.gt 100 were suggested there were going to be any further suggestions. One
barge has heen made agsinst me that I bave been discriminating against tl:e
workers. 1 do not know how discriminnting will disappear if the numbera are
reduced to 30 or 100. I edmit that this number baa not been fixed on any
strict principle. 1t is an arbitrary figure no doubt but some consideration bas
been given to the fact that we should arrive at 8 number which would make
proctical the running of a canteen. It is common knowledge that in India we
have so many social prejudicea and in @ factorv where workers of different
custes are working, it haa been the experience of those who are in chavge of
running these canteans that queations of separate kitchens end dining rooms

always come up.
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Shrimat{ DaMshayani Velayudban: 1 know of the example of a canteen rum
by Tata's which is conducted without discrimination and no one refuses $o

take food.

The Homourable Shri Jagjivan BRam: If the honourable lady member bas
the patience, I may tell her that while she bas the experience of one canteen,
1 bave reports of a large number of canteens where common kitohens and
dining rooms are maintained. But even those friends who are working among
the workers will tell you that not more than 80 to 85 per cent. of the workers
avail themselves of tbese canteens. 8o far as my knowledge goes, not move
than 80 per cent. of the workers, even in the moat successful canteens go
and take meals in the.canteens. If 80 per cent. of the workers go to the
canteens and if we fix the number at 50 or 100, it means we will have to
maintain the canteen for.16 persons or 82 persons. Any practical man can
8ay that it is not economical and it is not desirable even to run a canteen only
for 16 or 82 persons.

Bo, I eay let us try. Let my friend, Prof. Shibban Lial Baksena exert
his influence with the workers in factories with more than 250 workers, Let
bim see that in such factories canteens are started. Let him come to me next
year after establishing cantcens in all such factogies to amend thie Bill and
make it applicable even {o those factories where less than 250 workers are
employed. .

Mr. Nasiruddin Akmad: The success will depend on the quality of the
menls supplied end other things!

Prof, Shibban Lal Salwena: I wish to withdraw my amendment now that
the Honourable Minister bas nesured me that he ia prepared to amend the
Bill if need be.

Shrimati Dakshayani Velayudhan: I .also wish to withdraw my amerdment
on the assurance given by the Minister. If there are people who will not. take
meals from the canteens, they should make their own arrangements. ‘hough
1 am withdrawing, it does not mean that the workers ought to suffer becauvae
such a social evil prevails. Since the Minister is not prepared to acoept my
amendment, I am prepared to withdraw it.

Mr. ORairman: There is ne question of withdrawal as yet as the amend-
ments bave not yet been put to the House,

Bhri Upendranath Barman (Weet Bengal: General): 8ir. I move:

““That in sub.clause (1) of clause 46 of the Bill,—
{i) the words ‘by the oeccupier' be omitted; and
{it) the following be added at the end:

‘and the occupier shall contribute towards costa of maintensnce a monthly swn te
be calculated at a rensonable rate per head of workers, employed in the factory.
The contribulion ehall be payable every month in sdvance to the managing
committee of the canleen or canteena, and in case of default shall be recover-

able under Pnblic Demande Recovery Act.'’

This clause was nov-existent in the original Bill and it has been inserted
by the Belect Committee. I do not know whether my amendment will ﬁ‘
carried or not. But in spite of that I think it my duty to place a few faok
before Government, so that even if the amendment be not carried, the Govern-
ment in its executive capacity may teke these diffioulties into consideration and
deal with them with justice and equity.

8ir, my submission is that it will be much more difficult for the fuctory
owmner to be fully responsible for maintnining the canteen rather than if there
were a managing committee oomposed of the manager or an officer of his and
represeéntatives of labour and any Government official that might be present

. end all these people put their beads together and made arrangements how
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to run and maintein the canteen. In that osse sll of them being responsibie
for running it, they would be sble to find out eny difficulties that existed. 1
em conversant with certain factories that exist in my distriot. There arc more
sthan 40X} fuctories in the Jalpaiguri district and I ssy {rom my own expericnoe
of recent days that if we suddenly put the responeibility of runniug the cuntesn
upon the occupier, it will be a very bandy wespon in the hands of those who
want to create dissatisfaction in plantations. Not only that but at present
the owners of thiese gardens are charged with the duty of supplying rico to
the labourers at a certain price and in cerisio guantity. Government itself
could not supply this rice st the proper price and in sufficient quentity and
thig hos lod to disturbances last year and ultimately resulted in police firiog
and 8 number of deaths. That difficulty has got to be overcome. Both labour
and the factory-owner are carrying on aomehow. Once thia whole reaponsi-
bility of running the canteen is saddled upon the occupier he will And i¢
slmost impossible to strictly carry out his duties in the facewf agitators inside
the factory. Particularly I find thet the Government will prescribe the food-
stuffs and theecharges to be made therefor. Governmeut as a rule will
certninly preacribe a uniform kind of meals in a particular area and they- can-
not cousider the difficulties that obtain in the locality of each and every
factory. For instance, there are factories which are situated near sbout towns.
If money is spent foodstuffs can be had in these places. But in outlying
areae situsted inside dense jungles, where even a certain quantity of rico cun-
not be supplied et proper times, once the Government mekes a8  uniform
standard of food to be supplied in the canteens, it will he much more difticult
in those gardens in the outlying areas than perhaps in factories situsted near
Calcutta or other oitiea,

If the law is to be ae it is, if any vule is infringed by eny person, parti-
cularly by the occupier, he will be prosecuted and not only fined but impri-
soned 8lso. But there is a greater menace than proseoution. Before the
Government official or the court lays hands upon the cccupier so far as negli-
genes is concerned, any time the occupier fails to supply the prescribed food
the labour force themselves will fall upon him. If such instances occur i
soattered pla®es it would be very difficult in those arexs to find the proper type
of man to tun those factories even. Not only owners will be put igto difficulty
but even Government iteelf will be in many cases in difficulty. There are for
instance, chinchona plantationz and it so happened thut in the recent past
because the Buperintendent or the officials could not supply a certain gvantity
of rice to the labourers (it is said that they were instigated by persons bt
whatever it might be) they went nesr tlie bungalow of the Buperintendent. ITe
was the highest executive officer 50 far as chinchona plsntation is concerned.
After one or two words, the labourers who had gone prepared asssulted him,
the chief ohemist. and also the lady memhers of his family. They were
severely beaten and the chief cbemist had to lie in 8 hospital at. Calcuita for
three months. Theee are tho circumstanoes that obtsin in outlying srees. Ia
these areas foodstuffs which sre required for running s canteen are very
difficult to obtsin. 1 think it my duty to place before Government that thece
are cases where it would be impossible for the occupier to discharge his res-
ponsibility. They may have to be in default without any blame on their part.
They are ready to give any amount of money in order to masintsin a canteen
but because of difficulty of supply they may be prosecuted and imprisoned.
But before sll these penslties fall on them their lives will be in jeopardy. 1
bave therefore added & paragraph whereby the ocooupier is not nl]owed to go
scot free. There are many cases where the labour force run their own canteeas
and the owner mekes a contribution per head, per meal. That would be a
more sslutery provigion from both sides. The oocupier will not be scot free
and {t will minimise the cost of running the canteens. The labour éree ere
now-s-days sble to manage their own aBaire. If they run their esnteens thsy
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will know how much they can afford per meal and with the contribution mnde
by the occupier they can manage their affairs. 1f the occupier runs the
canteen a part of the labour force may somehow become dissatiefied and try
to put the occupier in difliculty. They may not give the number of persons
who are going to take their food in the canteen. In that case it would he
impoesible for the occupier to make the necessary arrangements and thex there
will be difficulty, These ditficulties will occur aud in these days whun-
Government itself cannot supply cven rice of sufficient quantity it would be
unfair to make it a compulsory duty of the occupier to run the cantcens on hie
own respongibility. T.et all of them be responsible. Let the Governmeut
official go there and form the managing comrnittee. (iovernment can make
the rules as to how much shall be paid by the occupier and the labour force
cen run the canteens. I hope that the Honouruble Minister, if he is not pre-
ared to accept the amendment, will at least bear these difficulties in mind.

therwise the occupier will be placed in s disadvantageous position. The whole
industry will suffer then and the Government itself would syffer, which is
neither to the interest of the Government nor to the interest of labour.

With these words I commend my amendment.

Prof. Shibban I.al Baksena: I have very oarefully heard the speech of my
friend Mr. Barman .. ...

Mr. Obairman: Does the honourable member want %e speak on this
amendient:’

Prof. 8hibban Lal Saksens: Yes.

Mr, Ohairman: Then I want to know the position from the Iabour Minister
if he is going to accept the amendment or not.

The Honourable 8hri Jagjivan Ram: Bir, I do not propose to acoept the
amendment and I do not think that any reply to the points made is necossary.

My, Ohairman: Does the mover of the amendment wish that I should put
his umendment to the House?

8hri Upendrsnath Barman: No, Sir.

Prol, 8hibban Lal Baksena: On this aspect of the question referred to by
my honourable fricnd Mr. Barman I wish to say......

Mr. Obairmsn: The amendment has not been put to the House es the
honourable: member does not want to press hie amendment. Therefore, if
the honourable member (Prof. S8aksena) wishes to say something relating to
the amendment he may do so when the clause is put to the House.

Prof. Shibhan Lal Baksena: I want to speak on the clause itself.

Mr, Ohairman: Does the honourable member propose to move his ameud-
ment to this cluuse?

Prof. Bhibban Lal Bakssna: I am not moving it.
Mr, Ohairman: What about Mr. Barman’s next amendment?
8hri Upendransth Barman: 1 am not moving it.
Mr. Ohairman: The next amendment ia thet of Mr. Sidhva.

Mr. R, K. 8idhva: Mv amendment relates to part (d) of clause 46. 1t
runs:

“That in part, {d) of sub-clause ({3) of clause 46 of the Bill, after the word ‘an.
oarurring in line one, the word ‘major’ be inserted.”

Itis a simp}e amendment. You will see that the aonstitution of a man;g-
ing committee 12 provided in this clauee. The canteen will be mostly meant
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for the workers and the foodstufis and other articles which are ordinarily
consumed by them will be saleable there. In my opmion the view of ths
majority of the workers should prevail there. After all, they are the purchasers
who will be really benefitted by these cunteens. 1f they huve not got u pre-
dominant voice in its management the result will be thut the occupier will fix
high prices as he likes and the object of the canteen itself will be frustrated
‘Occupier’ means the owner of the factory and if the owner wants to avoid
this kind of facility being given be may creste many hitches and nullify the
very object of thie clause. It may be argued thut a provision has been made
for making rules and that the Chief Inspector has been authorised to 1frame
the rules. Well, 8ir, if that argument is going to be acoepted, then this
number of two hundred and fifty also should not have been provided here and
the Provincial Government might have been left to fix any number in each
factory. I do feel that the Honourable Minister will bear with me when 1 sy
that if the canteen is provided for the good of the workers shen their vbipe
should dominate in its management. Otherwise it is a question of money that
ia to be_paid by the workers for the purchaase of foodatuffs. And if the prioss
are prohibitive, there will be always conflict between the workers and the
occupier, and the result will be that eventually the object would not be served.
..I therefore move the amendment and I hope the Honourable Minister will
accept it. —
The Honourable 8hri Jagjivan Ram: I do not acoept it.
Mr. R. K. 8ldhva: Ther: I do not press it.

Prol. S8hibban Lal Sakssna: I shall speak on the clauae itself. I am eorey
that the Honourable Minister has not acoepted this amendment moved by my
friend Mr. 8idhva. I also wanted to say something ubout the point to which
attention was drawn by my friend Mr. Upendranath Barman. I do not agree
that the occupier should not be held responsible for running the canteen. But
I do feel that the omission in the clause is really contained in the second part of
Mr. Barman's amendment which he oss not mecved. I think the ounteer
should be run by the faotory owner and he should be required to contribute
towards the cost of the canteen to some extent. That was the point which
my friend Mr. Barman auggested. I think that is a point which sbould be
oonsidered. Otherwise the workers will suffer, The factory owner sbould run
it and sbould also he required to contribute something towards the cost. When
be is allowed te run it. it will be necessary to do 89.

What my friend Mr. 8idhva has said only meana that the management of
the canteen should be entrusted to a committee where the workers shall be in
a majority. I think that if our friend the Honourable Minister is serious that
this should he run properly, und if he wants that it should benefit the workerm,
be should make the foodstuffs coine within the easy reach of the workers who,
he knows, are very poor. I therefore hope that. although there is no amend-
ment before tha House, he will try to modify the provision in such a manner
that the foodstuffe in the canteen are purchseable by all the workers and also
that the canteen is managed in such a manner that it really benefita the
workere and they do not find any difficulty in getting the foodstuffs. T hope

tbe Honourable Mimister will revise his views about thr amendment and sav
something on ft. -

The Honourable 8hri Jagjivan Bam: As we will be rising in a few minutes
I would like to say a few words on this matter. T may esy that Prof,
Bakeena's rleadings are not going to mduce me to revisc my views. Aa the
provision etands, the oost of the canteens is to be borno first by tha employers
and it will be recouped by selting foodetuffe to the workers. Mr. Sidbva sa¥s
that the emplovers may profiteer in that also. I think he has not read sub-
olause (c) which.mentions ‘‘the foodstuffs to ba served therein and the charyes
which mav be made therefor’* about which rules mav be made. The charges
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are to be fixed by the Provincial Governments. So there is no question of
profiteering. ‘lhe cantcens are to be managed by the ¢mployers aqd 1( thers
is any lose, the losses are to be met by the employers. As such it is quite
desirable that the manugement also should be left in the hande of those who
are to foot the bill if there ure losses. I do not agree witk the view that there
should be a majority of the workere or that the mansgernent shouid be entirely
in the hands of the workers: Of course, the workers should have a voice in
the management. But, as I said, I dispute the view that there should be a
majority of workers or that the management should be entirely in the hande
of workers.

8hri H, V. Eamath: Mr. Chairman, could not the Honourable Minister
meet Mr. Sidhva half way by accepting the word ‘adequate’ in place of the
word ‘major’? Thot would, I am sure, be acceptable to Mr. 8idhva as well.

The Honourabie S8hrt Jagjivan Ram: J am not trying to meet him half way.

Mr. Obhairman: Mr. Sidhva has not even chosen to say tbat his amendment
be put to the House.

The question is:

“That clause 46, as amended, stand psrt of the BillL”

The motion was adopted.

Clause 46, as amended, was added to the Bill.

INDIAN RAILWAYS (SBECOND AMENDMENT) BILL

PRESENTATION OF REPORT OF SELEOCT COMMITTER

Mr. Chalrman: The Honourable Dr. John Matthai will present the Report
of the Belect Committee on the Bill further to amend the Indian Railways

Act.

The Honourable Dr. John Matthat (Minister for Railways): Sir, I beg to
present the Report of the Bclect Committee on the Bill further to amend the
Indian Railways Act (Second Amendment).

The Assembly then adjourned till a Quarter to Eleven of the Clock on
Wedneaday, the 35th August, 1848. .





